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the values of freedom movement. H has t)id 
farewell to the values enunciated by Gandhi 
Jl and has given up the principles of self- 
reliance and self-sufficiency. As a protest I 
and my colleagues boycott the proceedings 
of the House for the day.

15.40 hr*.

At this ste^ shrl George Ferttartdes and 
some other hon. Metrbers left the House.

HEngttsh]

MR. SPEAKER: the question is:

thatthe Bill, as amended, be passed.’

Motion was adopted.

MR. SPEAKER: the Finance (No. 2) 
Bill, 1991, as amended. Is passed.

15.401/2 hrs

MOTION RE. COLLAPSE OF THE BANK 
OF CREDIT AND COMMERCE 
INTERNATIONAL (OVERSEAS) 

LIMITED-COWro.

JEngUsh]

MR. SPEAKER: Now, we take up item 
No.9. Shrl Jaswant Singh was on his legs. 
He may continue his speech now.

15.41 hr*.

[MR. DEPLTTYSPEAKERIn the Chair]

SHRIJASWANTSINGH(Chmotgaih): 
Mr. Deputy Speaker, Sir, the hon. Rnance 
Minister has really gone through a very 
trying ordeal since moming and he looks 
very tired. So. It wouM be betterthat we may 
break for about 10 or 15 minutes now, so 
that he can refresh himself and we also can 
have a cup of coffee.

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, R wouM be kieal If we adjourn

for about 15 minutes now and we can meet 
again at 4 o’ctock.

MR. DEPUTY SPEAKER: The House 
stands adjoumedto meet again at 4 o’clock.

15.42 hra.

The Lok Sabha then adfoumed tU 
SOeenoftheCtock.

The Lok Sabha te-ssseivbled at four 
minutes past Sixteen of the Clock.

[SHRI SHARAD DIGHE intheChak]

MOTION RE: COLLAPSE OF THE BANK 
OF CREDIT AND COMMERCE 

INTERNATIONAL (OVERSEAS) LTD.
(BCCI)—  CONTD.

[English]

MR. CHAIRMAN :Shri Jaswant Singh.

SHRIJASWANTSINGH(Chitlorgarh): 
Mr. Chairman, sir, we resume the Discus- 
sk>n on the intenupted Motton on BCCL On 
Friday last, we adjourned the discusston on 
a somewhat contenttous note, Hon. the 
Rnance Minister has shared some facts 
about the establishment of BCCI with us and 
the facts indeed are sacrosanct. I entirely 
agree with the hon. Rnance Minister.

But facts are not. however, open to 
conveniently selective inteipretatton of them. 
I will be verting back to this veiy shortly. We 
have also then witnessed a somewhat per
plexing spectacle. The Treasury Benches 
and the Congress Party had gone into par
oxysm of simulated horror at the establish
ing of a representative’s office of BCCI In 
India In 1979. Of course, personally I wel
come this demonstratton even If It was fake 
because we are confronted by a very curi
ous reality, fn the face of worid wMe expo
sure of the misdeeds of BCGI and indeed an 
universal condemnatton of these misdeeds. 
The present Government of India and the 
Congress Party appear to be the only two 
agencies in India, or elsewhere who are
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actually standing up for all kinds of estab
lished illegalities and criminal acts of the 
BCCI. I was then on the aspect of our 
doniestic concern so far as the BCCI goes.

Sir, let me very briefly attempt to 
recapitulate our concerns in the context of 
India. I had in my intervention on Friday last 
spoken of these established nexus between 
the BCCI and Pakistan’s ISI, the I Center- 
Servkies Intelligence and the report of the 
‘black network' of BCCI as being insepara
ble from ISI. We had spoken about the use 
of BCCI for laundering of drug-money. That 
Is also our concern. Thirdly, we had spoken 
of the employment of BCCI for weapons 
trade. Indeed the Bank was acting as an 
agent for acquisition of weapons for certain 
countries. I cited the example of acquisitton 
of Mirage aircraft. We are also concemed 
here about the fact that vartous terrorist 
organisations have been exploying the BCCI 
as their banker. It now stands established 
that certainly Abu Nidal used the BCCI, 
London for this purpose. It is open to ques
tion whether Abu NkJai orthe JKLF or some 
other Sikh tenvrist groups or the LTTE did 
not enjoy similar facilities. Our concern is 
also on the aspect of BCCI acting as a kmd 
of intelligence gathering organisation for 
Pakistan with its headquarters in Karachi. It 
Is a very important aspect.

Then, the questton of nuclear angle of 
BCCI comes, tt is now established that the 
BCCI has provided not just finances but it 
was acting as virtual attomey-holders and 
agents for Pakistan and also for Libya and 
Iran in the procurement of nuclear technol
ogy, nuclear wherewithal’s, nuclear equip
ment. Our concern In India so far as BCCI is 
concemed is about subversion of systems 
and instituttons and, most importantly about 
the nexus between the politicians, industri- 
altsts, the bank and convption. It is interest
ing to note that this whole question of entry 
into India of BCCI became contentious last 
FrkJay. it is a fact that a representative’s 
office dkl get opened In 1979. The hon. 
Finance Minister has corrected me and sak) 
that the sanction then was granted by the

then Qovemment and it was not just for a 
representative’s off toe but it was, in fact, for 
a full-fledged Bank. But that really t>egs a 
questton because the sanction f orthe open
ing of a full-fledged bank was granted in 
1979 and from 1979 till March 1983, that 
sanction did not get implemented. Then 
what happened between 1979-80to change 
the Government’s mind on this matter? In 
1979, sanction was granted for the opening 
of a bank. And it did not get acted upon 
because either the Government lost power 
or was removed from office or tost offk». But 
between 1979-83,1 do not know what posi
tive developments took place for the Gov
ernment, in 1983, if my recollection serves 
me right, it was the Congress Government 
and if my recollection serves me right, the 
hon. the finance Minister then, In his earlier 
incarnations, hekJ different responsibility. 
That really begs the question. What is itthat 
took place in these four years to warant this 
change, for what is now clear enough to was 
an act of Ill-thought and ill-advised sanction
ing?

I put It to you that in industrialists' 
group, akled and encouraged the entry of 
this bank in India In March 1983. This was 
despite the dissent from the then Governor 
of the Reserve Bank of India. It was con
nected with certain proposed changes in 
law, I remember very clearly that the then 
Finance Minister Indeed went to the extent 
of introducing in Parliament the laws which 
required the consent of the Receive Bank to 
be lifted away fromthe Reserve Bank and to 
become the authority of the Finance Minis
try. If I recollect right, without wanting to 
cause any emban’assment the then Gover
nor of Reserve Bank took a very strong 
stand onthis issue. Why did he take astrong 
stand? What was the difficulty of the then 
Governor of the Reserve Bank In not want
ing to deny entry of this bank into India.

It is now an established fact, not Just 
presumption that one of the Industrial houses 
came under bear hammering on the stock 
exchange and some Rs. 22 crores came on 
to the Bombay Stock Exchange by way of 
foreign monie. These Rs. 22 crores required 
certain approvals of the then laws In force.
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These Rs.22 crores came without those 
approvals. It is an established fact and It 
very seldom happens that a law, In respect 
of foreign money coming into India to facili
tate the flow of this Rs.22 crores was in fact, 
changed by a telex message on the 20th of 
August, 1982. An evening telex message 
went to various agencies in the countiy and 
the law got changed on the 20th August,
1982.1 will be happy if the Finance Minister 
refutes me on this point. And on 21st of 
August, the very next day, three non-resi
dent Indian complies filed their application 
for legitimising the Rs. 22 Crores that had 
flown into the stock exchange. I put it to you 
that was the beginning of a certain king of a 
not that set into our system.

Ant about my source, I come to my 
source injust a little while. I put it that all that 
came by way of this Rs. 22 crores was an 
unaccounted secret black nwney as subse
quently established by investigations of the 
Government of India itself. This very Rs.22 
crores in about seven years time, and the 
shares connected with this Re. 22 crores, 
were then untoaded on yet another com
pany in India for a sum of Rs. 76 crores. Rs. 
22 crores at the then prevailing rates of 
exchange amounted to something like 20 
million US dollars. Those 20 million US 
dollars of black money, in June 1989, be
came Rs. 76 crores or at the then prevailing 
rate of exchange roughly 44 millton US 
dollars. The Government of India, through 
various changes in laws and conniving with 
the corrupt, an^ged for the conversion of 
20 millton US dollars to come into the coun
try, for them to then be converted to 44 
million US dollars, forblackto beconw white, 
and for those 44 millton US dollars to go 
back. There was a profit of 24 million US 
dollars. What came In as 20 millton, went out 
as 44 millton US dollars and It went back to 
the BCCI. I will come with my evidence on 
that in a minute. Was all this under RBI,s 
approval-tacit or Impiteit? I wouM request 
the Rnance Ministertoclarifythis. Because, 
the subsequent action taken by the Govern
ment Is even more astounding.

The Taxatton Laws Amendment Act

of 1989 contains the proviston that this gain 
of 24 million US dollars, black being con
verted into white, be exempted from top. 
This fraduient gain, a fraud played on oiir 
banking system, on the establishments, on 
our institutions, was then, by a subsequent 
enactment, by this very Congress Govern
ment in 1989, permitted to become tax 
exempt. I have given these examples, so as 
to establish, firstly, the aspect of the dubious 
entry of BCCI into India and secondly, the 
aspkt of Its nexus with our public financial 
Institutions. That is why, it is a matter of such 
great concem to us.

Let us take up the aspect of public 
financial instituttons. The hon. Finance Min
ister, concluding the discussions on the 
Finance Bill, spoke most eloquently and 
movingly. He spoke of idealism; he spoke of 
Mealism in public life; he spoke of the re- 
fonns of banking systems, so that our banks 
and our public financial institutions are on 
par, so far as integrity and conduct goes, 
with anything that the world can show. I 
share his idealism In its entirety. But, I put It 
to the Finance Minister that if it is that kind 
of klealism; if it is that kind of integrity - 
transparent; if It is that kind of put>lto Institu
tions, whose reputation, whose standing 
and whose prestige is unquestioned any
where in the world. If this is the kind institu
tions that we are thinking in terms of, then all 
that I have cited, without going into unnec
essary details, the bare skeletal outline of it 
Is not in hanmony with the hon. Finance 
Minister’s own pronouncements on what he 
says or aspires or desires to do. What the 
one public financial instituttons that we talk 
of ? They are the nationalised banks and the 
others are public financial instituttons like 
the Unit Trust, or the life Insurance Corpo
ration or the GIC. And Indeed, Sir, It Is 
relevant to point out that firstly. Insurance 
companies got nattonalised because, there 
was the infamous example of Mundra, play
ing with Insurance conrpany's money. It Is 
because of that, that Life Insurance got 
nattonalised in the country. And it was be
cause, the publto money through public, 
financial instituttonsgot misemploeyed. That 
was the original motive for the natlonaNsa-
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tion of institutions like LiC. What nwtlvated 
the nationalisation of l>anks In the iate 60s 
the rationale of it, was simple public control 
over public bodies for pubik: good. I would 
Hke the hon. Finance Minister to share this 
with us. This is just one examples that I have 
cited and I have got many more such exam
ples. Is this good pubIk: conduct? It this 
put>lic control over pubIk: financial institu
tions for pubik: good, uphekJ by this kind of 
misuse of pubik: financial Institutions? We 
have to reflect very deeply over the aspect 
of the money power that the public financial 
institutions today have and can employ for 
the subversion of system. It Is enormous 
wealth that the public financial institutions sit 
on. If the kind of arbitrariness or one- 
skledness or perversion fromon-top that we 
have witnessed in the decade of the 80’s 
were to persist, then these very pubitofinan- 
cial Institutions sitting on enormous wealth, 
enormous nx>neys as pubik: contribution 
and enormous investments in industrial 
houses of all hues, coukl play a very damag
ing role in the total economy of the country. 
A truant public financial institution could 
break the stock exchange. A truant public 
financial Institution coukl today play ducks 
and drakes with investments that have taken 
place in various industrial houses. That is 
what lies at the heart of our suggestion, that 
unless there be proper guklellnes for the 
conduct of these pubik: financial institutions, 
guMelines which are punishable, if they are 
not abMed by - 1 have sakl at the beginning 
on Friday last, with great pain pointed out 
that where’s for those kind of misconduct 
any where in the worid, there is somebody 
orthe other who is heklto account and pays 
the price, it is only in India that no matter 
what happens, no matter what kink of scan
dal we try and t>ring to your notice, whether 
it be Bofois or anything else, nobody pays a 
price. Unless the price begins to be paM, Mr. 
Finance Minister, Sir, the Meallsm that you 
so etoquently speak of. will not be achieved 
because what happens in the case of public 
financial instituttons is that they are acting 
with this kind of arbitrariness Is whk:h result 
in the corroston of the very element of our 
nattonal course. It is the most ot^tonable

and dangerous combination of poiitk:at and 
financial power. The consequences for our 
polity andforourState are in front of all of us. 
for me not to have to recount or to kJentIfy 
that whk:h is now self-evkJent. We would not 
see what is happening all over the country. 
If we had stemmed the rot. if we had stood 
up and sakJ thus far and no further*, if we 
had stood up for public accountability, and if 
that we first discerned the very eariy signs of 
corrosions of our system.

I am Sony to have to say that public 
financial institutions today because they 
answer to the passing whims and fancies of 
politk:al patronage are totally absent of ac
countability and the political system, now 
speciallises In a deliberate, will ful defiant 
absence of accountability. If that is what the 
politk l̂ system does, then the pubik: finan
cial institutions will act In exactly the same 
way. If that is how the public financial Insti
tutions react, then it does not portend well 
for the nation using these Institutions and 
that is what we have come to. These institu
tions are now used for indivMuals rather 
than public good. Repeated misuse of them, 
particuiariy in the decade of the 80's, has 
perverted themand at every single instance, 
]ustk» is thwarted, accountability is pre
vented. That Is why, in the second, part of 
my motion, I have sought for the establish
ment of propergukjeiines for publicf inancial 
instituttons.

There are possible future conse
quences If we persist with this. One conse
quence, which I have referredtoeariier, was 
the thwarting of justice and the appropria
tion of the State for IndivMual good. I have 
here with me a copy of the report of the 
Enforcement Directorate. If you permit me, 
I will place it on the Table of the House. Am 
I to Interpret your silence as consent?

P’ransiatton]
‘Moaunam Sweekaiti Lokshnam."

JEngBshJ

MR. CHAIRMAN: You do tt as perthe
rules.
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SHRIJASWANT SINGH; Well. I am 
doing It as par the rules. I will not labour the 
patience of the House by quoting exten
sively from It. Yet, I will just refer to the 
misuse that It has lent itself today. Here is 
the small quotation.

These transactions valued at approxi
mately Rs. 22 crores, all the investments 
initially cameto India throughthe BCCI Bank 
In London. Bankers In India were at a toss to 
explain who had filed the OAC and RPC 
forms on behalf of the NRfet"

Sir, it is further said that one Shri 
Padlyar, Advisor to the BCCI, London was 
tooking after the entire affairs of these in
vestments. During the Investigation abroad, 
we had again to meet Mr. Peter Henwood 
who administers the Isle of Man companies.

SHRI DIGVUAYA S!NGH(Rajgarh): 
What Is the year of this Report?

SHRI JASWANT SINGH: I have not 
gotthedateofthe Report here. I will just give 
you as soon as I have completed.

SHRI DIGVUAYA SINGH: I just want 
to know the year of that Report.

SHRI JASWANT SINGH: I am on a 
different point all together. I think you are 
sharing my point

SHRI DIGVUAYA SINGH: I want the 
year In whteh the Report of the Directorate 
of Enforcement was prepared orpresented.

SHRI JASWANT SINGH; I am antici
pating your observations. This really under
lines point, irrespective of the year in which 
It was prepared or by whom it was prepared. 
It Is said that it Is prepared by the Directorate 
of Enforcement. But our systems and Insti
tutions should be such that this questton 
shoutel even not arise. But I am very sorry 
that my good friend, shri Dig Vijaya Singh Is 
asking this question with political 
overtone.(lntenvptions)

SHRI DIGVUAYA SINGH: It Is totally

factual. There Is no political overtone. It Is a 
facial information which I want for my own 
consumption.

SHRI JASWANT SINGH; I will give 
the year of the Report. Sir, he is really 
bragging the question that when was the 
Report prepared. If It was prepared. In a 
certain year, then it is not acceptable. This 
applies both ways. I put it to my god friend 
that it applies both ways. Whether this Re
port was prepared in 1986 or 1987 or 1990 
or1991 is immaterial as long as It is a Report 
prepared by the Directorate of Enforcement 
of India. And both, you and I, shouU accept 
the valkfity of such a Repott.llnterruptk)ns)

SHRIANBARASUERA(Madras Cen
tral); There can be a political motive if it was 
prepared by other Govemments than our 
Govemment....) /nte/rupf/ons)... It was pre
pared by the Janata Dal Govemment. (In
terruptions)

SHRI JASWANT SINGH: that Is pre
cisely the point. Whether it was prepared 
during late Rajiv Gandhi’s Govemment orby 
the Janata Party Govemment or by the 
Janata Dal Govemment, when am institu
tion of India IDte that of the Enforcement 
Directorate submits a Report, then the Re
port itself should carry so much weight that 
the Govemment should sit up and take note 
of it.

Secondly, whether then or subse
quently, our institution shouU not be tom 
apart by us sitting here and sing them for 
partisan purposes. That Is why, I am most 
careful and that is why, I am saying that I will 
lay it on the Table of the House. I am most 
careful to Illustrate the point out of this 
Report. We haddestroyedthese institutions 
to a measure whteh is unimaginable and we 
had destroyed them only on account of the 
nexus between the corrupt politicians, cor
rupt industrialists and corrupt bankers. And 
that Is at the heart of this Motton that I have 
moved. Sir. At the heart of this Motion is not 
one indivMual or another, and at the heart of 
this Motion Is not one Govemntent or an
other. I am concerned wtth the very same
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idealism with which the hon. Finance Minis
ter spolte so movingly and so eloquently, 
when he spoke about the baniting instKu- 
lions of this country aspiring a certain posi
tion In the rest of the world.

Here is what the report says:

‘During our investigations, we have 
an occasion to meet peter Henwood, admin
istering some Isle of Man companies, and 
Shrl Padlyar, Adviser, BCCI, London who 
looks after the financial aspects of all the 
transactions abroad and some sharehold
ers also.'

Then the details of the meeting held
were also given.

To  start with the meeting was ar
ranged on 12.9.1986

Since the year mentioned here is 1986, 
this report too must be a 1986 report.

SHRI SOMNATH CHATTERJEE 
(Bolpur): Since It happens to be Shrl Bhure 
Lai’s report, it is bad. That is their view.

SHRI DIGVUAYA SINGH: No, no. 
That was an excellent report

SHRI JASWANT SINGH: Now, this Is 
what is relevant to my submission. Mr. 
Padiyar did admit that the investments In 
Bombay were made under his instructions 
and that he was an Adviserto the BCCI. But 
he refused to divulge the klentlty of the real 
Investors as it was against the professional 
ethics of the bankers. This is a perfectly 
understand able sentimentforany bankerto 
express. But the subsequent aspects are a 
little more worrisome. The Europe Asian 
Bank, Bon4>ay and the Syndfcate Bank, 
Bombay had replied the they had not done 
any verification. They sutMnitted that the 
money that came from BCCI was without 
verification and the Indian Banks also dkJ not 
cany cut any verification, as required under 
the rules of the Reserve Bank of India, of the

antecedents of the investors. They totally 
rslkle upon the verifksation done by the 
BCCI, London. When Shrl Padiyarwas asked 
whether he had done any verification, he 
stated categorically that he had not done so 
and he had relied on the Indian Banks. Here 
again Shrl Padiyarwas entirely conrect when 
he had stated that his clients had directly 
sent the forms to the Banks and the question 
of verifk:atlon of antecedents of investors 
dkl not arise as far as BCCI London was 
concemed. Mr. Padlyar stated that what
ever instructions he had revived from his 
clients were passed on to the bankere In 
India with a clear-cut u nderstanding that the 
same should be implemented it they con- 
fonn to the existing laws, rules and regula
tions framed by the Indian Government. So, 
Mr. Padiyar is entirely right. Somewhere 
somebody Is responsible for a lapse. Some
where somebody has committed a mistake. 
That is what I am saying. If an Investment of 
this kind has come into India and the Indian 
Banks have not Verified the antecedents 
and those who are dealing with the nonresi
dent accounts abroad say that they did not 
verify the antecedents because they were 
not required to do so, then i think Sir It is 
necessary that we kx>k into this whole as
pect of the health of our institutions very 
carefully. This Is what the Enforcement Di
rectorate also reconvnends finally, and this 
also underlies our concern. The above In
vestigations have revealed that the invest
ments by the so called NRIs were out of 
black money of some unidentifiable investor 
for investors. Those unkJentlfiable investors 
can either be persons resMent in India who 
have laundered a lot of money outskle India 
through Illegal channels or by way of under- 
Invoteing, ever-invoicing, exports, imports 
and so on. Or, they couM be persons resi
dent out of India who have illegally amassed 
wealth which has not been declared or 
subject to taxation of the country in which 
they are resklent This is a very crucial 
question, this is a touchy questton too. I 
expect them is a great deal of East African. 
Kenyan and Ugandan money which comes 
into India and It wants to come Into India In 
the hope that in India their klentlty woukl not 
be revealed. But It is again begging the
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question because in Kenya if you have tliis 
kind of unaccounted money and if it comes 
to lightthen punishment is mandatory. There 
is no question of punishment not being 
moted out of poiitical patronage etc. or 
otherwise. But in India we have no such 
thing. That I thinit has ied the Enforcement 
Directorate to quite rightly observe that if 
you are not in a position to identify the real 
investortoday the process will continue and 
one day the Indian companies would be 
taken over by unidentified persons reskilng 
abroad through their attomeys from various 
tax havens.

I am not at all opposed, in fact we 
shouki do everything to encourage non- 
resklent Indians money or oversee money 
coming Into India. But I do not think we will 
encourage that if we continue to play ducks 
and drakes with the system, unless our 
system is credible enough to carry confi
dence with the investors. I wouldsaythatthe 
manner in whteh the BCCI, and institutton of 
this land had been operated in the decades 
oi eightees, they do not instil confUence. 
That Is why I saki that I will dte this Incktent 
to point out some possible future conse
quences for our economy and for the State 
as such.

I have already said and I repeat, the 
State will be appropriated by afew either by 
selective acceptance of the report of the 
Enforcement Directorate or by seltetive re
jection of this report of the Enforcement 
Directorate. I do not have to labour that 
point. Institutions will then be bent for Indl- 
vMuals. Examples again abound and those 
examples stretch, from the great scandal of 
Bofors to the day-to-day corruptton of petty 
patwaris. All Institutions. I put it to you Mr. 
Rnance Minister, will finally go. No amount 
of our shared ktoalist; no amount of reforms, 
whether In fiscal policy or trade poltoy or 
industrial policy will be adequate or will 
succeed if you do not go Intothe very sinews 
and put Into effect what you are trying to do 
by these three major reforms that you have 
initiated in this veiy Session of Parilament 
It saddens me to say that If we do not 
address ourselves to all these things be
cause that is what lies at the centre of my 
concern that many IMF toans later, many 
devaluatton’s later-the state of India, I hope

it does not happen but I have apprehensions 
that it will If we persist on this path, will 
become not Just a captive of a few it will, 
become a non-entity. I hate this world of 
banana republic but it does portentd and 
there are portents of precisely that because 
what tĵ ifies the banana repubik: is the use 
of natton whether by drug, mafia or by 
dealers, and Illegal money, for private use. 
India Is very ctose to that. India in the 
eighties had come dangerously close to be 
appropriate by a few.

That is why I appeal to the Finance 
Minister to think of BCCI and financial 
Institutions In the manner in which we are 
trying to put it. Please do not think that we 
are motivated by the concem any otherthan 
those that motivate you.

I have a few ciarif Nation's to seek, a 
few questions to ask to the hon. Finance 
Minister and then I will conclude. I would 
have to repeat that the original, official 
statement of the Finance Minister was very 
unsatisfactory. I woukJ request of the Gov
ernment to come with complete details, full 
facts on this matter. DM the Govemment of 
India have any Intelligence, any informatton, 
any appreclatton of what was happening in 
BCCI? I am not merely refem'ng to BCCI, 
Bombay because the hon. Finance Minister 
will take shelter behind that BCCI, Bomk>ay 
was a branch of much larger organism 
called the BCCI.

BCCI, Bombay in partkiular. Is a sol
vent bank and the figures that have ap-

far exceed the loans granted. Some sug
gestions have been made to me. That some 
of these k>ans granted are in fact against 
hawala securities given in London. I do not 
have to go Into a detailed explanatton of 
hawala securities. The hon. Finance Minis
ter wouM perfectly understand that a loan of 
Rs. 10 crore, without security, granted in 
India wouU have a corresponding security 
in London of a similar sum of money made 
available to BCCI, London. I am sure an 
audit has been canled out. All the papers are 
now with the State Bank of India. WoukJ the 
hon. Rnance Minlstershare the real state of 
affairs of that kind of toan positton of BCCI, 
Bombay?
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A mention has been made earner and 
it appeared in print aiso about the misuse of 
moneys by BCCi, Bombay of piigrims want
ing to go on HaJ and the coiiection of EDS.

The BCCI, Bombay was lending itself 
to misuse on the scheme called FCNR. 
There are some details with us. I do not want 
to give those details merely as speculation 
or on account of rumours. I did iiice the hon. 
Rnance Ministerto share with us his wonles 
and whetherthis FCNR deposit was asouree 
of misuse of this ijanit.

I would liite too know from the hon. 
Finance Minister about the oft-repeated 
questions of misempioyment of these banks 
for laundering of dnjgs and narcottos money. 
Did the Govemment receive any report at 
any stage from the Narcotics Bureau, from 
the InteiHgence Bureau or from any other 
Intelligence Agencies however imperfect or 
unsatisfactory the InteiHgence Agencies 
might be? I had some occasion to do some 
kwking into all these Intelligence Agencies 
when I was the chaimnan of a Committee. I 
am notgreatiy enamoured of their efficiency 
tHit nevertheless if they are as efficient or 
inefcient as the rest of the country is, then 
that being the collective norm, what is the 
informatton that the Govemment of India 
had in this regard, partteuiarly, with a vlewto 
the reported meetings thatthe founders and 
former chairman of BCCI had with various 
known drug........What am I to call?

SHRI SOMNATH CHATTERJEE: 
Drug barons.

SHRI JASWANT SINGH: Barons 
would raise them to the level of poiitical 
leaders andthersfore I hesitated from using 
that word.

SHRI SOMNATH CHATTERJEE: 
Drug barons are more powerful than some 
of the political leaders.

SHRI JASWANTSINGH: Inthatcase, 
barons wouM be appropriate. I am very 
much concerned atwut the reports that the 
BCCI was lending itself and Indeed lent iteelf 
as a kind of an agent, an attorney hoMer, 
collector and a tool for all seasons, for an

purposes of acquisition of weaponry by 
Pakistan, nuclear know-how or anything 
that Pakistan wanted to do including fi
nance, BCCI was iMlng employed for it. 
What information does the Govemment of 
India have in that regard? I wouM like the 
Govemment of India to share with us what 
infomiatton they have about this very alarm
ing report, that the black network of BCCI 
was indeed inseparable from or Indistin
guishable from the ISI of Pakistan. If it was 
indistinguishable and if the black network 
operatedthroughoutthe worid, then I am not 
nsady to believe that it dkl not operate in 
India. If ISI is indistinguishable from that 
t>lack network, then I wouM like to know, 
does the Government of India have any 
information In this regard?

I want to spend a little time on Indian 
interests so far as totality of BCCI is con
cerned and BCCI, London in particular. Here 
I would seek your indulgence to take a 
minute or two. Because this is a very worry 
some aspect. Here perhaps the Govem
ment coukJ very easlty, without emban’ass- 
ing any of the industrialists or bankers could 
have done it

I aminformedthatthe people of Indian 
origin have k>st somewhere between three- 
four billion US dollars because of the failure 
of BCCI; and if this is the amount of money 
thatthe overseas Indians - whetherresiding 
in London or eisewhere-have k>st surely the 
Govemment of India ought to have initiated 
some actton. I have apprehensions that the 
role and conduct of the Bank of England in 
this whole matter is not satisfactory. What 
actton did the Govemment of India take? I 
know that the Bank of England is not at the 
back and call of the Govemment of India or 
the Reserve Bank of India. But for the sake 
of those overseas Indians who have k>st 
}hree-fourbiilk)n USdoilars, dkl the Govern
ment initiate any actton at all with the Bank 
of England? I think the whole conduct of the 
Auditors of this Bank is really most perplex
ing. Here Isaflmiof audttors, who, year after 
year, have saW that this Bank Is all right and 
suddenly this Bank becomes not all right. 
Was the government not aware of what was 
happening? After all, those three-fourbBHon
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US dollars that have been lost by overseas 
Indians, each one of those overseas Indians 
have got their relatives In India; and it was 
the responsbility, indeed the duty of the 
Government of India to have addressed 
itself to this task.

I am also given to understand that the 
Sheikh of Abu Dhabi has not only sent 650 
miilton US dollars Just a fortnight before the 
closure of this Bank and written off the 
losses of 1990. indeed he agreed also to 
meet all the other tosses as well. What 
Initiative dkl the Govemment of India take to 
encourage this Initiative of the SheB(h of 
Abdu Dhabi? It ought to have taken some 
initiative because so many Indians are In
volved, even if they are overseas Indians.

The courts in the UK have stayed the 
Receivership of this Bank until the Second of 
Decemiser 1991. I think the Govemment 
has got and some politicians, businessmen 
andformercivii servants orpresent day civil 
servants have got a reprieve until Second of 
December because on Second of Decem
ber when it goes to the Receiver and when 
the offk:ial lk|uidatorpublishes a list of alithe 
accounts-hokters, then I do not want my 
good friend, for whom I have the highest 
regards to be emban^sed, because that 
list which would been published only in 
December, might contain very embarrass
ing names and might contain a very embar
rassing amount. Therefore. I would appeal 
to the hon. Finance Minister that whatever 
he says, he must take into account that the 
Receivership of the Bankisyettotake place.

I have earlier submitted that I find it 
very peiplexing when universally the con
duct and the illegality of the BCCI is being 
condemned. It Is only the Govemment of 
India and the Congress Party whksh seems 
to be supporting the BCCI and all that the 
BCCI has done.

SHRIDIGVUAYA SINGH (Rajgarh): 
We never supported It.

SHRI JASWANT SINGH: You never 
supported It I am so relieved to hear it. Then

don’t support It further. My submission is 
that we have asked for a Joint parliamentary 
enquiry into It and issue some guidelines 
That is why I say that the least that the 
govemment can do is to take a stand on this 
issue. We would like to know; are you for 
BCC I? Are you f or corruptton and illegality or 
are you against it? You cannot be both 
t>ecause if you shaddlethe fence fortoo k>ng 
then the fence enters you; and I would not 
wish that to happen.

There is an organisation called 'Brit
ish Organisation of People of Indian Origin." 
They have demanded an intemational en
quiry into this whole scandal of BCCI; and I 
am told that the Chairman or somebody of 
this Organisation has perhaps requested 
the Prime Minister of India to support the 
request that he has already made to the 
British Prime Ministerfor a need of a proper 
enquiry into the collapse of the BCCI. Has 
the Government of India received any such 
request; and if it has, what is its action?

I would like to share with the hon. the 
Finance Ministerandthis too is worrisonfieto 
me, because I believe that the Westem 
security services and the agencies like the 
CIA and others have misused this Bank. 
They employed it as a conduit, a laundering 
agency, whether it was Iran Contra affair or 
any other affairs, they have misused it If 
they have misused, surely, the Govemment 
of India would have t>een in the knowledge 
of what was happening.

I woukJ like to make one other re
quest: That he must make a study of what 
impact the BCCI closure, even it is a tem
porary closure, what impact it woukl have in 
London and on NRI investments into India in 
the coming months. And I woukJ request the 
Finance Minister to share his thinking on 
this subject with us.

I would also request the hon. Finance 
Minister to announce in Pariiament what 
measures he Is contemplating so far as the 
ordinary depositor or investor in the Bonrtbay 
branch of the BCCI Is concemed. For how 
k>ng is his money going to be tocked up? And
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what is going to happen to all the employees 
of the BCCI. Bombay, who are currently 
neither here northers?

I am saddened to have to refer to a 
letter which I have received. It is from an 
organisation that calls itself. The Indian 
Musfims Forum, U.K.*and I find it objection
able not for any other reason, but for what It 
contains against my esteemed and good 
friend. Shri George Fernandes. And I would 
Hke to read- out what it says about Shri 
Geoige Fernandes t find It most objection- 
sibie i condemn it in the strongest temis and 
I would iil<e the Government to tell me how 
they react to this particular letter, because I 
am sure that they have also received it

* What is most regrettable and appre
hensible*, says this organisation. Is 
that such Indian political leaders as 
Mr. George Fernandes, Menlber of 
Indian Parliament has even used the 
opportunity to insult and injure the 
religious sentiments of the Muslims 
by leveling false allegations that the 
BCCI was being used as a conduit for 
transferring funds overseas from In
dia under the cover of Haz pilgrimage 
expenses.*

This is a matter of investigation. Arises of 
the Government of India have already con
ducted. It Is not a Hindu Muslim question, it 
isaquestionof banking propriety and itaoes 
not lie in the mouth of any organisation in the 
UK. to pass such comments on him; not 
merely because he is my good friend and 
esteemed colleague. But if on any Member 
of Parliament, any such remarte are passed, 
then I win, as always earlier, stand up and 
protest against it (Interruptions)

MR. CHAIRMAN: i do not allow you.

SHRI JASWANT SINGH: Just one or 
two additionai questions.

The reports about the BCCI’s question
able functioning had become public and

were public as early as in 1980. in fact, to the 
best of my recollection and Icnowledge. some 
of the South American branches of this Bank 
were closed on account of their nexus with 
drug laundering, and If I remember right, 
these disclosures took place in 1983.1 find 
it very strange that the hon. the Finance 
Minister shouki have laboured so hard and 
protestedso much that the Bank sanctioned 
in 1979 was not merely a representative 
offtee, but it was for a full-fledged banking 
operatton. In 1983 when you finally permit
ted them to open a bank, in India was that 
not sinwitaneously with some of the South 
American banks actually being closed down 
for charges related to drug laundering? And 
if in South America BCCI was being closed 
down or elsewhere because It was launder
ing drug money, then what persuaded the 
Govemnfient of India in March 1983 to per
mit this Bank to open in India?

i would like, to know, therefore, was the 
Government of India never aware of the 
developments in the other countries when 
its branch was permitted to be opened? 
What arrangements do we have with 
Luxemburg, for example, about sharing 
banking informatton, not about IndivMual 
personal accounte, but about banking infor
mation, bank to bank as Institutions do we 
have any anangemeniS or do we not have 
any arrangements?

Thirdly, dkl at anytime any of ourenvoys
- we have Commercial Attaches, in the U.S.. 
UK., Luxembourg, Peru, Panama, Cayman 
Islands orthe Isle of Man which are covered 
from the UK. and indeed the. United Arab 
Emirates sent any reports of the activities of 
the BCCI, parttoularly as these reports were 
being published quite wMely in the press 
there? Were these reports ever transmitted 
to the Ministry of Finance? Did this Ministry 
of Finance take away action on its own S the 
report dkJ not reach them? Did the Reserve 
Bank of India, out of prudence or adequate 
care. Initiate any inquiry into the aspects of 
BCCI? Does the government have any fur
ther Information about the activities of the 
founderof the BCCI when he visited India on 
nunwrous occasions? and he Is repotted to
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have numerous contacts Including the grant 
of Asia award to a foreign dig nitary when our 
late Prime Minister was the then Prime 
Minister; and he is reported to have t)een 
funding various activities within India. What 
are those activities? Which are those insti
tutions?

I am given to understand that one of the 
premier educational institutions in the coun
try was also the recipient of the munificence 
of Mr. Agha Hassan At)edi. Did the govern
ment find that Mr. Agha Hassan Abedi was 
present with the President of Pakistan at the 
height of the scare following exercise t>rass 
tacks in Jaipur on the infamous cricket 
match? Ido not want to linkthe cricket match 
with any one or another. These are the 
issues that wonry us greatly.

What about the reports of Mr. Agha 
Hassan Abedl’s meeting - as I sakf earlier - 
with some known smuggler barons of the 
country? Did the Government of India ever 
receive any informatton or try to obtain any 
Informatton regarding the BCCrs role in 
Pakistan’s nuclear programme, including 
that of funding, arms transfer. What are the 
guklellnesthatexistforpubllcfinancial insti- 
tuttons?

There are just two demands that I have. 
I wilt, of course, answer the points that the 
hon. Minister of Finance - and others make 
when It comes to my reply. But I woukl urge 
the hon. Rnance Minister and the Govern
ment to accept these two demands. Please 
lay the established gukleiines for public 
finandal Instituttons of the country. And 
secondly, please Institute a Joint Parliamen
tary Committee to look into totality of this 
great scandal, that Is, BCCI.

SHRI GEORGE FERNANDES 
(Muzaffarpur): 1 beg to move:

That in the motion,—

after Indian Companies’ Insert

*acting as a condutt for shell compa
nies to brbig Into the country unac

counted money for Investment in se
lected Indian Companies, and Indulg
ing in various sub rose activities In
cluding financing the smuggling of 
anro and other contraband materiar 
(1 )

That in the motion,—

aAer‘financial institutions* Insert—

“ in the matter of lending any manner 
of support In corporate disputes and 
takeovers* (2)

That in the nrwtion,—

adtfattheend—

*; and further recommends that till the 
norms of conduct mentioned herein 
are finalised and approved, the pubUc 
financial institutions do not take any 
steps that will benefit companies fig
uring In the BCCI scandal.* (3)

SHRICHHITUBHAIGAMIT(Mandvi): 
I beg to move:

That In the nwtion,—

lor
* and recommends the Immediate 
announcement of norms of conduct 
by the pubik: financial instituttons and 
the establishment of a Joint Parla- 
mentaty Committee of enquiry In the 
matter.”

substitute—

* and d esires the Government to en
sure that In view of ctosure of the 
Bank’s operations, the interests of 
Indians and NRIs who Invested and 
dealt with BCCI are adequately pro
tected.* (4)

SHRI D IG VU AYASn^ (R^ait)):Sir, 
this House has gone through one of the 
longest speeches we have heard In the 
recent times, H has gone at least for more
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than two hours in the Session when tho 
Budget had to be guillotined only after 
discussing three Ministries.

Sir,using the phraseology of ShrlJaswant 
Singh, his vert>ai ejaculations relatively sen- 
saUonai in appearance, have been totally 
sterile in content

17.00 hrs

SHRISOMNATH CHATTERJEE: Better 
at this ago.

SHRI DIGVUAYA SINGH: Sir, we had to 
sit through two hours of his long speech and 
he came out with only one instance which 
referred to Rs. 22 crores of foreign ex
change coming Into this country and being 
invested.

SHRIJASWANTSINGH: There are oth
ers also.

SHRI DIGVUAYA SINGH: Oh, we have 
some more alsol Sir, as far as I am con
cerned, I had to go through two hours of his 
speech and heard him with rapt attention. 
The Rs. 22 crores of foreign exchange that 
came in and that too which was brought out

the then Director of Enforcement in 1986, 
the Lily-white Mr. Clean, Mr. Bhurelal, who 
had an occasion of eleven 
months...(/r)te/nipftons).

SHRI MANI SHANKAR AIYAR 
(Malladuturai): Sir, Bhurelal cannot t>e 
Ulywhite because ‘Bhure’ means brown and 
lal' means red.

17.01 hrs.

PHRIMATIMALINIBHATTA CHARAYA 
bi the Chalrl

SHRI DIGVUAYA SINGH: I appreciate 
the point. Sir. The point he made was that 
some irregularity was committed and the 
Directorate of Enforcement came across

that irregularity.

SHRISOMNATHCHATTERJEE:When?

SHRI DIGVUAYA SINGH: In 1986. He 
may have been chedted by the then Gov
ernment. But who stopped him In 1989 
Novenrtber when his mentor Mr. V.P. Singh 
became the Prime Minister, when our dear 
friends In the Left Frond and the BJP-agaIn 
to use Mr. Jaswant Singh’s phraseology- 
werecohabltlng with that Govemment? What 
steps Mr. Bhurelal, or for that matter Mr. 
V.P. Singh, toolc to take stringent action 
against those very people who might have 
committed some crime?

In the present context. Sir, we have just 
passed a Bill through which we want foreign 
Investment to come to this country. So, the 
only point that Mr. Jaswant Singh made in 
his long speech becomes inelevant today.

ASwlssbanlter'scommentlwouldlllteto 
quote. He said, i quote:

“Find me one banlcer who will say no to 
a multimillion dollar deposit, even if he has 
serlousdoubts about the origin of that nraney. 
And how Is he to know that the dmg or the 
gun runner, who may be behind the money, 
is going to fall out of favour two years from 
now?’

Sir, all public lending institutions' scan
dals or working has to be seen with this in the 
back of our mind.

The Motion, as it stands saifs:

That this House, taking serious note 
of the collapse of the Bank of Credit 
and Commerce Intematlonal (Over
seas) Ltd. (BCCI) expresses Its con
cern about various reports of misuse 
of funds by this bank. Inclusive of 
cornering of stocks of Indian Compa
nies’ - that Is part-1 - ’and recom
mends the Immediate arihduncement 
of norms of conduct by the pubHc 
financial Instltuttons’ • part-ll • ‘and 
the establishment of Joint Parllamen-
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tary Committee of enquiry in the mat
ter* • part-ill. These three points are 
the content of this motion.

As far as the first part goes, we certainly 
have no objection in expressing our concern 
about various reports of misuse of funds by 
this bank, inclusive of cornering of stoci(s of 
Indian companies.

Any Indian company, or for that matter 
any person of Indian origin, if he violates any 
law prevailing in the land, then the matter 
has to be enquired into and if anyone vio
lates the law, then action has to be taî en 
against him. There is no doubt about it We 
have no objection to it.

Then the second part is;

‘recommends the immediate an
nouncement of nomis of conduct by 
the public financial institutions*.

I may say that there are already well laid 
out guidelines and nonns of conduct by the 
public financial institutions which, I feet, are 
goodenough. What may be necessary is the 
will to implement those norms.

SHRI NIRMAL KANTI CHATTERJEE 
(Damdum): There Is a recent modification.

SHRI DK3VUAYASINGH: Unfortunately, 
the hon. Member who has moved this mo
tion, has not cared to define what are the 
norms which he wants to propose and what 
are the norms and conduct which he finds 
oppressive, lenient and missing. That is why 
I say that his two hours’ ordeai was sterile in 
content

Then, the third part Is:

*̂ stabllshment of Joint Parliamentary 
Committee* We had Instituted a Joint 
Parliamentary Committee inthe Bofots 
Issue also.

SHRISAIFUDDINCHOUDHRY(Katwa); 
That was also, sterile.

SHRI DIGVUAYA SINGH: Obviously, 
proved to be sterile later on. So much was 
said about Bofors: "So much corruption was 
there, such and such person has done it, we 
are going to bring out all the names In 15 
days or 30 days’. Shri V. P. Singh said so. 
Now he says that he did not say it some of 
his woriters must have said it. We do not 
know who said it. But, at least, the people of 
this country gave him an opportunity to 
name at least those persons who were really 
involved in the Bofors issue. But that has 
also proved sterile.

The Joint Parliamentary Committee dkl 
go into H. The Opposition first said: ‘Set up 
the J.P.C.*. We did set up the J.P.C. Then 
they saM: ‘No, make an Opposition Mem
ber as Chairman*.

SHRI SAIFUDDIN CHOUDHURY: No, 
we did not say so.

SHRI DIGVUAYASINGH:Thatwas said. 
I was a Memberthen also. I am not yiekJIng.

Then they said: ‘Give us more represen
tation in the Committee; not as per the 
strength of the House*. When we agreed to 
set up a Joint Parliamentary Committee, the 
Congress Party had the mandate of the 
people at that time and as perthe represen
tation In the House which was prevalent in 
the Eighth Lok Sabha, the Parliamentary 
Committee was constituted. Ourdearfriends 
were really not interested In finding out the 
details. They were only Interested in spread
ing dislnformatton, characterassassination, 
making insinuations and which - 1 must give 
them credit for that - they had very success
fully done.

There Is another very important and 
pertinent point. Mr. Michael Hershman - 1 will 
come to him a little later • in his interview 
published In the INDIA TODAY (September 
15,1991) also refen«d to the Joint Partia- 
mentaryCommitteetobe bipartisan. Idonot 
see the nexus. Is there a nexus? I do not 
think so. We will haveto go Into it. But, at the 
same time, he does go bitoasuggestion that
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the scandals of the BCCI can be tMought 
out, provided a bipartisan committee of 
Parliament is formed and that too...

I would like to quote him:

The question asiced was;'tiowcouid the 
truth be forced to come out?*

Theanswergiven by Mr. Hershman was:

We could have a strong, Independent 
investigation by a bipartisan Parlia
ment, with the resouiees and profes
sional staff necessary to conduct the 
Inquiry. If there were people of sub
stance in bidia who wanted to see an 
investigation proceed they could con- 
celvabiy do It with private resouiees*.

Sir. hon. Menrtwr Shri Jaswant Singh, 
when he started on Friday, could have con
ceivable asked for discusston on Monday 
also. But, obviously, he did not do so.

Because, on 11th September, the House 
of Representatives in United 
Statas...(Mem49fltons)

Iquote from EconomicTimes dated 26lh 
July 1991:

‘On the 11th of September the first 
American Chairman, Claik CHfOfd and Robert 
Altman, the Bank& PrBSktont, hadagieedto 
testify at the first hearing, the Committee 
(Congresstonal Committae) saM.*

Sir, probably he wanted to wait for that 
hearing to take place on the 11th Septem
ber.

Sir. Michael Hershman. the great hero of 
the Fairfax and Bofors scandals, volun- 
teeied to testify before the augusit Commit
tee. But unfortunately. Sir. the people in the 
Capital have found him not too credUe and 
dU not aHow him to testify before the Com
mittee. It Is very unfortunate. Being one of 
the sources of our friends hem. he was not

aOowed to testify. Then, Sir. Shri Jaswant 
Singh II was again let down by the Court 
oideron the Bank of England thattHI Decem- 
ber1991 the names couM not be announced. 
Sir. It Is very unfortunate. It wouMhavebeen 
properlf this nwtioncoukJ have been brought 
in January. By then the sources of Shri 
Jaswant Singh and Shri George Femandes 
woukl have brought out a list probably as 
they claimed, they woukl have brought out 
In the Bofors scandal. The same list coukl 
have been made available to us and to the 
country. Unfortunately, Sir. It came a Httle 
too late.

Sir. what are the amendments? The first 
amendment of ShriOeorige Femandessays:

‘after “Indian companies* insert 'acting 
as a conduit for shell companies...* I believe 
the shell companies are those companies 
which are operating from tax haven. Am I 
correct. Sir?

SHRIGEORQEFERNANDES:Yes,Sir.

SHRI DIGVUAYA SINGH: Thank you.

*... to bring Into the country unac
counted nwney for investment in se
lected Indian Companies, and Indulg
ing in various sub rosa activities bi- 
dudlng financing the smuggling of 
arms and other contraband materiaT.

His second amendment says: 
after "financial instituttons* insert—

In the matter of lending any manner 
of support in corporate disputes and 
takeovers*

Reliance and L  S T. ->they shouM not 
be aikiwed to take over, they shouM be 
asked to stop.

His third amendment says:

ikMattheend^

*; and further recommends that tin the 
nonns menttoned herein are finalised 
and approved, the public finandalin*
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stHutions do not take any steps that 
will benefit companies figuring in tlie 
BCCI scandal.'

Sir, this amendment totally relates to an 
issue— the corporate war which has been 
going on in this country for a fairly long time
—  Reliance and Bombay Dyeing. Sir, it is 
very unfortunate that this House has be
come a battlefield for the two corporate 
giants of this country. (Intenuptions).

Sir, it is imre unfortunate that a Member 
of Parliament of such standing as Jaswant 
Singh ji and also Shri George Fernandes 
are using this opportunity and this floor of 
the House to plead one way or the otherthe 
positions that have been tal(en by one orthe 
other. Sir, these corporate giants have 
enough resources to fight their own battle 
outside this august House. Let us not waste 
our time in fighting their battles here. Why 
should we become pawns in their hands?

SHRI JASWANT SINGH: In fact, I have 
not referred to any of these companies.

SHRI SOMNATH CHATTERJEE: He 
thinks you should have done it.

SHRI JASWANT SINGH: He is free to 
make any charge which he I3(es. But I have 
not referred to any of these conpanies.

SHRI DIGVUAYASINGH:lamnot mak
ing any charge.

SHRI JASWANTSINGH: You have made

SHRI DIGVUAYA SINGH: It is not a 
charge. (Interrupttons) i am not in favour of 
anyone. I am in favour of the depositors of 
Indian origin who have their money invested 
In the BCCI. This particular point was 
brought out in the amendments given by 
Shri Prakash Patil and Shri GamiL That 
shows their concern. So, I wouM like to 
congratulate them for having given the right 
kind of amendment in this whole motion. 
That amendment says:

That in the motion,-

for'and recommends the immediate 
announcement of norms of conduct 
by the public financial Instituttons and 
the establishment of a Joint Parlia
mentary Committee of enquiry in the 
matter*

substitute-

‘and desires the Government to en
sure that In view of ctosure of the 
Bank’s operations, the Interests of 
Indians and NRIs who invested and 
dealt with BCCI are adequately pro
tected"

This is the concern of the House, which, 
unfortunately, was not brought out by my 
friends in the Opposition and we had to bring 
in this kind of amendment whteh was neces
sary.

That is why I say that ourfriends here are 
not really concerned with the concern which 
this House must have, forthe Indian deposi
tors. But, they are using this BCCI issue as 
another weapon, another stick to beat this 
Govemment with and settle politbal scores.

SHRI SOMNATH CHATTERJEE: What 
Is wrong in it?

SHRI DIGVUAYASINGH: lhave the full 
right to say whatever I want to say. We have 
the same story again, as we had during the 
Fairfax and Bofors • disinformation, charac
ter - assassination, innuendoes. Insinua
tion, half-truths, leaks and throw mud In aH 
directions, at least some will stick. First we 
had Bofors and now we have BCCI. Who are 
the lead players? They are, Mr. Mtoheal 
Hershman, Mr. V. P. Singh. Mr. George 
Fernandes, Mr. Gurumurthy and the IN
DIAN EXPRESS. (Interruptions)

SHRI JASWANTSINGH: lamthemover 
of the motion.

SHRI DIGVUAYA SINGH: that is why I 
was reluctant to tell yourname and you wars
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not the Memtwr of the Eighth Lolt Sabha of 
which I happened to t)e a Member.

SHRI JASWANT SINGH: But I have 
enough to do with Bofors.

SHRIDIGVUAYASINGH:Then, {would 
caH It unholy nexus.

SHRI SOMNATH CHATTERJEE: I think 
the list is exhausted.

SHRI DIGVUAYA SINGH: The list is 
endless. The credentials of Mr. Sonnnath 
Chatteijee and the Left parties are not at all 
in doubt in this matter. We have nothing 
against them. The stand that they took 
regarding Fairfax issue was categorical and 
dear and we appreciate that

Madam, unfortunately, the unholy nexus 
remains the same and unfortunately the 
taigetaisoremainsthesame-theCongress 
Party, Mr. Rî iv Gandhi and his family. It Is 
very unfortunate that these very people are 
still not hesitating to condemn a dead man 
who valiantly lost his life for the country. 
Their effort to malign the personality of Shrl 
Rajiv Gandhi and his family is totally deplor
able and it should be treated with utter 
contempt. This is the disinformation not 
propagated by Shrl Jaswant Singh only but 
by the unholy nexus.

You read the India Today interview by 
Michael Hershman. Who is Michael 
Hershman? We must know about Mtohael 
Hershman. In his own words in Washington 
Business Journal inten/lew which he gave 
on 11 May. 1987 he says: Nearly all staff 
come from Government. C.I.A.. FBI. IRS, 
military intelligence, police and every em- 
ptoyee in fairfax group even the secretary is 
a licensed Investigator. Who is Hershman? 
I refer to a brief of his career. He began his 
investigation career during the late ’60s as 
military special agent specialising in coun
ter-terrorism. He then moved on to Investi
gate Government corruption and financial 
fraud for New York City and later served as

investigator for the Watergate Committee. 
These are the credentials of the great man. 
Mr. Harshman.

In the Fairfax issue, who retained him to 
work for the Government of India? Was it 
Mr. V.P. Singh, Mr. Bhure Lai, Mr. 
Gurumurthy or Mr. Nusli Wadia? This the 
unholy nexus because of which we are 
discussing the motion here in this House. 
Who pakf him the expenses? Certainly not 
the Government of India, it was sakJ so. Who 
employed him? Again I quote Mr. Michael 
Hershman from the India Today. The ques
tion was put: *How soon after dkl you come 
to know that there was something wrong’. 
He answers: *lt was almost immediately 
after because I was given infomiation and 
files*. By whom? It wasgiven by the Finance 
Minister. That showed him the extent of 
BCCI's involvement. That is why, I have said 
earlier, this is a part of the intemationai 
conspiracy. They are out to malign true 
BCCI operations in Bombay, India, the Gov
ernment of Mr. Narasimha Rao and the 
milng Party.

Mr. V. P. Singh In his appearance before 
the ThakkarCommission hasdenledthat he 
had overcome into contact with Mr. Michael 
Hershman. I do not know whom to believe. 
But obviously I woukJ ISce to believe Mr. V. P. 
Singh when he is compared with Mr. Michael 
Hershman. Both are experts in 
disinformation. I am only saying whom to 
believe more and whom to believe less.

SHRI ABDUL GHAFOOR (Gopaigan]): 
Why are you after Mr. Hershman? He must 
be a nastiest man in the wofld. But he was 
enquiring whether a partteular person was a 
thief or dacoit. (Intem^ions.)

SHRI DIGVUAYA SINGH: That is why I 
am saying that I woukJ rather believe Shri 
VIshwanath Pratap Singh than Mr. Michael 
Hershman although both of them were ex
perts in disinformatton. Who introduced 
Michael Herehman to Shri Bhure Lai? Shri 
Bhure Lai himself sakf that - In a statement 
Itwasacknowiedged-ltwasShriGurumutthy 
who introduced him to Michael Hershman. 
Who Is Shri Gurumurthy? Shrl Gurumurthy
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Is a Chartered Accountant with known RSS 
leanings.

SHRI SOMANTH CHATTERJEE 
(Bolpur): That Is why he is Shri Jaswant 
Singh's friend. (Intenuptions)

SHRI DIGVUAYA SINGH: That is to tM 
conected. This unholly nexus Is to be cor
rected. Coming to mypoint, ShriGurumurthy 
is the Economic Advisor to whom? He was 
the Economic Advisor to Shri R. N. Goenka 
of the Indian Express Group, the author of all 
articles written against the Reliance Group 
in Indian Express. And, for whose benefit it 
was written? Was it meant for the benefit of 
the rival corporate giant Shri Nusli Wadia? 
Well, I do not know about it. It couM be for 
anyones benefit. Who pakl for Mr. Michael 
Hershman's stay in India? As It appears, he 
stayed in the hotel Obgeroi Continental. 
Was it a coincidence that the Chairman of 
the Borr^y Dyeing Group also stayed in 
the same hotel during that time? He was an 
honoured guest of the hon. Chairman.

SHRI ABDUL GHAFOOR: Was Shri 
Jaswant Singh there or not?

SHRI DIGVUAYA SINGH: I cannot say 
about Shri Jaswant Singh. But Shri 
Gurumutthy was certainly there.

SHRI SOMNATHCHATTERJEE: DM he 
speak on Fairfax now?

SHRI DIGVUAYA SINGH: I dM not have 
the opportunity to hear him. But he dkJ refer 
to that.(lnterruptk>ns)

MR. CHAIRMAN: Hon. Mentwrs should 
kindly address the chair.

(Intenvf̂ ions)

SHRI DIGVUAYA SINGH: That is why I 
sakl earlier that the Intention behind the 
motion is really not to took afterthe interests 
of the depositors and the emptoyees of 
BCCI. As 8 post-scrlpt, hon. Member Shri 
Jaswant Singh added In his speech one 
thing and so the intent was very clear. It is 
abned at how to malign the ruling party and

the Leader of the mling party which he tried 
his best to do. But unfortunately til! now he 
has been unable to do so...(lnten’uptions) 
The BCCI may be involved in all kinds of 
rackets outskle the country. It really does 
not concern as far as I am concerned. It 
does not concern us at ail. What are the 
operattons of the BCCI in Bombay? They 
are our primary conoem. They shouW be 
punished if they have realty vtolated any of 
our laws. I hokJ no brief for the BCCI or for 
the Reliance Group or for that matter the 
Bomt>ay Dyeing or whatever it is. I certainly 
do objecttothewaythingsare being brought 
out through this august House to the nation 
whtoh are casting motives on our action, 
whteh are casting aspersions on people 
whom we are politically opposed to. It has 
been amply made clearby the hon. Finance 
Minister that the liaison offtoe was opened 
during the Janata Party regime. There is no 
doubt about it; there is no dispute as far as 
it is concerned.

SHRI JASWANT SINGH: He has asked 
me one question and I have to clarify.

SHRI DIGVUAYA SINGH: You may an
swer in your reply. (Intenxiptions)

SHRI DIGVUAYA SINGH: There is the 
racommendatton of the then Minister of 
State. Who was the then Minister of State? 
He was Shri Satish Chandra Aganwal.

SHRI JASWANTSINGH: Was hethera? 
Please verify the fact before you say that.

SHRI DIGVUAYA SINGH: It may be 
anyone. I stand corrected. But the then 
Minister of State for Rnance made some 
recommendation. It can be corrected. But 
now I stand by the name I mentioned. The 
then Minister of State for Rnance in 1979 
proposed to the Rnance Minister and to the 
Prime Minister that the branch shouM be 
opened.

SHRI SOMNATH CHATTERJEE: How 
do you know?

SHRIDIGVUAYASINGH:ltwasastate- 
ment made by the Finance Minister. The
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Finance Minister did malte a statennent. He 
I did Intervene on the last Friday.

It was the dirty eighties decade which the 
hon. Shri Jaswant Singh mentioned in his 
speech In his usual style and In his usual 
vocalwlary. Only after 1983, the pemnission 
was granted and that too, for six long years. 
They had to undergo strict investigations 
and enquires by the Reserve Bank and only 
when they were convinced that the RBI's 
guidelines were being followed, then only 
the permission was granted. No favours 
were granted. There were so many foreign 
banks operating in this country and that too, 
on the specifto recommendations of so many 
NRIs of the country who wanted BCCI to 
have a branch In this country. Reguiartrans- 
acttons were done. I must give a credit to 
Shri Jaswant Singh for this. He hintseif has 
claimed and observed that the Bombay 
branch of the BCCI was totally solvent and 
Is totally solvent. Then where Is the con
cern? What Is the problem then?

The same unholy nexus - 1 dkJ not go to 
that-rakted on the 16th July, 1986theBCCi 
branch In Bombay.

Why did they raM It? I again quote Mr. 
Michael Hershman. He says:

*We also realised we were not going 
to get cooperattonfromBCCI: it wasn't 
in their best interest. So we began 
talking about a method for getting the 
Information we needed. There were 
two plans. One was to try to enlist the 
support of the US and the British 
govemments In the investigation. The 
other was to gather enough informa
tion on BCCrs wrong doings in India • 
to go afterthem criminally and try and 
force them to cooperate.*

Mark the works to force them to cooper
ate’.

*That is why Bhure Lai took actton 
against BCCI in Bombay.”

I am not saying that. K is Mr. Mkshael 
Hershman's interview in India Today which 
is saying this. And I am extremely g rateful to 
India Today and to Mr. Michael Hershman 
for having come out with this. Itfurthersays;

The charges weren’t important. What 
was important was to have evkience 
to support some charges so we could 
seek the cooperation of the BCCI 
employees being charged.*

Shri Bhure Lai must have saM,”excellent 
kJea, Mr. Mtehael Hershman. Let us go 
ahead.* And theywent ahead. What did they 
come out with? They came out, as per India 
Today with this and I quote:

The catch: 471 fake passports and a 
total of 84,000 doliare in cash and 
traveller’scheques. The scam-taking 
500 dollars as foreign travel allow
ance for each passport holder • was 
worth 2,35,000 dollars.*

Rrst is the question of 471 fake pass
ports. On a later enquiry, not one 
passport was found fake. The usual 
practice with the Ha] pilgrims is that 
when there Is rush to go to Ha], they 
usually give their FTAs to the travel 
agents to cash that to avail the FTAs.

So, in that rush hour, that was the oppor- 
tunfty for the great detective of Shri V.P. 
Singh’s Government, Shri Bhureial, who 
came up with a brilliant idea, to catch the 
BCCI andforcethemtocoogerate on some
thing which was totally unrelated to. This 
was the intention behind ait this operatton. 
That is why, I oppose and because the intent 
is totally maiafide. The intent is totally politi
cal villflcatton. It was not the concern for the 
depositors of Indian origin. It was only a 
politk»l vendetta; a polittoal vendetta that 
we sawlnthe 8th LokSabhaand^aln being 
repeated now In this House. That Is why, I 
say that this is a motion which Is entirely 
sterile In content but. totally political in In
tents. You see the list of creditors of BCCI; 
It makes a very interesting reading. Who
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were the creditors? It was Tatas with a total 
exposure amounting to Rs. 10.77 crores; 
Birias • Rs. 21.34 crores; Reliance • Rs. 10.8 
crores: R. P. Goenka Rs. 22.69 crores; 
Godrej • Rs. 7.69 crores and United Group
- Rs. 15.20 crores. They are the creditors of 
the BCCi • the leading industrial houses of 
this country, who have been taking the 
advantage of the BCCI financing and who 
have been paying thelrreguiardues on time. 
I hold no brief for the BCCI. let them be 
hanged from my skle if they had committed 
any irregularities. But, do not malign those 
people who are doing their job profession
ally, competently in this country and who 
have been paying the tax on time. Why 
shouM they be condemned and why should 
they be maligned? That is my objection.

The India Today in its report, has made 
spme remarks about its narcotic links. I do 
not know anything about it. It may be en
quired into. Our Narcotics Bureau may go 
Into tt; the Finance Minister may look into it; 
or RAW or IB may go into it Names of two 
persons have been mentioned as having 
narcottes Hnks with Mr. Abedi. I would like to 
quote their names. One is Nasir All of 
Shahjahanpur and another is Ramesh 
Chandra Kochar of Delhi. I do not really 
know about Ramesh Chandra Kochar of 
Delhi but certainly we do know about Nasir 
All of Shahjanahpur, because, he was one of 
the known narcotic smuggler of the country 
and Shrl V. P. Singh had the occasion to 
have Iftar dinner at his house in 
Shahjahanpur. As Rnance Minister, he had 
the total economic intelligence of this coun
try and after resigning as Finance Minister, 
he went to attend the After dinner, when he 
was having a stormy countryside tours. He 
obliged Shri Nasir AH.

SHRISOMNATH CHATTERJEE: It had 
blown you off I

SHRI DIGVUAYA SINGH: Temporarily 
forelevenmonthsandshouMlsaywith your 
kind cooperatton along with the BJP. (Inter- 
nipUons) It may again be double checked. 
We have no objection. I wouM like it to be 
checked. I woukJ like the Finance Ministerto 
be very dear about It. The narcotic smug

gling in this country has to be checked. The 
narcotic links of politicians must be closely 
scrutinised. My colleague, Shrimati 
Vasundhara Raje, was also complaining to 
me how the narcotk; and the politcal nexus 
has been troubling her in her constituency. 
I also personally know although Dr. Laxmi 
Narayan Pandey wouM not own upbecause 
he Is so rigidly attuned to his party. (Interrup
tions)

[Translationl

SHRI RAM VILAS PASWAN: Since the 
name of Shri V. P. Singh has been men
tioned and as he is not present, so I wouM 
like to say something. I was with him. Shri 
Shrlvastava Ji, M.L.C. was also there with 
us on that day. They came quite late is the 
evening. The fact that Shri V. P. Singh 
attended 'iftar' dinner at a smuggiere 
premises maybe verified. Allegattons shouW 
not be levelled in an irresponsible manner.

[English]

SHRI OIGVIJAYA SINGH: The links be
tween the narcotk: smuggiere and the poli
ticians must be closely inquired into. I would 
urge upon the Hon. Minister that whoever is 
concemed...

SHRI RAM VILAS PASWAN: He will 
never do that. I challenge you.

SHRI DIGVUAYA SINGH: Why doni 
you cooperate?

[Translatton]

SHRI RAMVILAS PASWAN: Let JPC 
investigate.

lEngttshJ

SHRIMATI VASUNDHARA RAJE: It is a 
very important point. (Interrupttons) We wiH 
be very very grateful if this kind of thing couM 
take place. Hon. Rnance Minister is sitting 
there. He has suggested JPC. Why don’t 
you do it? (Interruptions)

SHRI DIGVUAYA SINGH: With your 
cooperatton.
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SHRIMATI VASUNDHARA RAJE: We 
will give full cooperation.

SHRI DIGVUAYA SINGH: I am pre
pared to cooperate with you.

SHRI RAM VIUVS PASWAN: At least we 
must agree on tills point. The Finance Min
ister Is sitting there.

SHRI DIGVUAYA SINGH: I admire Hon. 
Shrl Pawsan's ardent support and ardent 
admiration for Mr. V. P. Singh in whose 
Cabinet he had the honour to remain for 
eleven long months. Did he evertry or mai(e 
an effort to bring the narcotics dealer to 
booi(? Never. I do not i(now of any Instance 
as such. (Interruptions)

[Translation]

SHRI RAM VILAS PASWAN: Since we 
failed to do it, so we welcome the Congress 
(I) to do what ail has not been done. (Inter
ruptions)

SHRIDIGVUAYASINGH; I amwith you. 
Mr. Ram Vilas Paswan, on this point. (Inter
ruptions) Ouronly concern as citizens of this 
country and as Members of this august 
House is to confine ourselves to the inter
ests of people of Indian origin who have 
deposited their life earnings and^avings in 
BCCI, Bombay, or for that matter in BCCI's 
any branch In the world. The Finance Minis
ter must make every effort possible to safe
guard their Interests. At the same time, Hon. 
Rnance Minister must look into and safe
guard those employees’ Interests who are 
being unnecessarily punished. A profitable 
branch, solvent branch, of BCCI shouki be 
altowed to function as per the RBI guide
lines. It can either be taken up by any of the 
nationalised banks - the SBI • or any other 
way the Rnance Minister feels is correct. 
That Is our only concern.

I would like to conclude on this note that 
we have seen mudsiinging of the most, I 
woukJ say, undesirable content and most 
unfortunate in sometime to come and in the

last few years time. I wouki urge upon Hon. 
Members not to resort once again on an 
issue whteh is totally unrelated, to go through 
the same exercise and resort to ail those 
disinformation and character assassinations 
that we have seen in the case of Bofors. That 
is why I would urge upon ail the Members not 
to vote for this Motion.

P'ranslation]

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Chainnan, Sir. the hon’bie 
Member Shri Jaswant Singh in his speech 
has referred to the letter that has been sent 
by the Indian Muslim Forum. Perhaps cop
ies of this letter have been received by other 
members also because the letters which 
have been addressed to the hon. Prime 
Minister and the hon. Minister of Finance 
bear a foot note mentioning that copies of 
the letter have been fonvatdedto aiithe hon. 
Members of Parliament, to the Members of 
Lok Sabha and Rajya Sabha both. Though 
the letter does not mainly contain any such 
thing on whtoh objection can be raised.

17.47 hrs.

[RAO RAM SINGH in the Chaii]

Yet I have got reservation about two 
paragraphs where In It has been stated:-

[EngBsh]

*What is most regrettable and repre
hensible is that such Indian politk»l 
leaders as Mr. George Fernandes, a 
Member of Indian Parliament, has 
even used the opportunity to Insult 
and injure the religious sentiments of 
the Muslims bylevelling such false 
and frivolous aliegattons that BCCI 
was being used as a conduit fortrans- 
fening funds overseas from India un
der the cover of HaJ Pilgrimage ex
penses. We have checked this out 
with our Indian sources who have told 
us that this allegation Is baseless.*
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[Translation]

in the end they have appealed to the hon. 
Memt>er8 of Parliament. It is said on the last 
paragraph that

‘Also responsible and considerate 
MemtMis...

MR. CHAIRMAN: Mr. Fernandes, what 
Is this document which you are quoting 
from?

SHRI GEORGE FERNANDES: This 
document is sent by an organisation called 
the Indian Muslim Forum, UK (In London 
Borough of Newham), 7, Dunbar Road, 
Forest Gate, London E7, UK addressed to 
the Prime Minister and the Finance Minister 
and copies to^i Members of Parliament, 
that ls,'M9m b ^ of Rajya Sabha and Lok 
Sabha. This letter is dated 31st August, 
1991. But it is addressed only to two. (Inter
ruptions)

P'ranslatlon]

I have got the copy by post. Shri Rabi 
Ray have also received the copy the letter by 
post.

(English]

‘Also, responsible and considerate Mem
bers of Parliament must ensure that such 
Members as Mr. George Fernandes are not 
allowed to insult Islam and the Indian Mus
lims by such baseless allegations against 
the Haj Pilgrimage.’

P ’ranslatlon]

Sir, If I may say In one sentence, I have 
never levelled such an allegation neither I 
could level such an allegation nor I could 
think In those terms today even but since on 
behalf of the oiganisation it has been said 
that they have their sources in India and the 
alleged allegattons such are baseless. I feel 
that there may be some such sources which 
might be disseminating baseless informa- 
tton to the people... (Interruptions)... who 
ever they may be, but I wouM like to refute 
all these allegattons and I also hope that 
...(Intemptlons)...
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SHRI SOMNATH CHATTERJEE 
(Bolpur): This will also be handed over to 
JPC.

SHRIGEORGE FERNANDES: No body 
will indulge in a propaganda where religion 
is involved. Sir, the diwussion on the issue 
could have been conducted in a better 
manner, had the hon. Minister of Finance 
provided some additional infomnation as 
committed by him in the last paragraph of his 
statement made last time. The hon. Minister 
stated:

lEngllshJ

‘I have made the above statement on 
the basis of Information available at 
present. In case further information 
becomes available, the Govemment 
will take appropriate action.*

P ’ranslatlon]

It wouM have been better if the hon. 
Minister of Finance had issued anotherstate- 
ment about the additional informatton re
ceived and the action taken thereon by the 
Govemment. In that case the scope of the 
current discusston could have been limited 
any probably there woukl not have been any 
requirement for it. But since additional infor
matton has not been provkied now we will 
have to widen the scope of the discussion. 
I hope a detailed discusston will be heki.

Sir, It is necessary to understand the 
ramifications of the issue, whtoh is being 
debated upon in the House. Firstly, why and 
how dM this Bank made entry in the country 
and who gave permission for opening Its 
branches. We wouM I9<e clatif teation of these 
aspects by the hon. Minister of Finance. I 
wrote a detailed letter to the hon. Minister. 
The reply tothe ietterwasgivenby an official 
of the company, in response to that letter. 
M/s. Reliance Industries also wrote a letter 
and sent me a copy of the same whtoh I 
forwardedtothe hon. Speakerof LokSabha.
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THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINQH): I think I may be 
wrong. But the letterwhlch you wrote to nw 
was given to the press before It reached me.

SHRI GEORGE FERNANDES: It was 
not given before. It was delivered at their 
office later on. But those are technicalities. 
In this debate, that Is not an Important 
question.

fTranslatkm]

Sir, later on the company in writing ex
pressed its regret to the Hon. Spealcer of 
Lok Sabha and saM that the letter was 
written inadvertently by the company. The 
newspaper published both the original as 
well as the letter of regret written by the 
company. Therefore, attheirendthe matter 
Is over. In response to'my letter, the hon. 
Minister of Finance verbally unoffldaily 
communicated to me five minutes before 
the start of sitting of Lok Sabha, that if he 
gives replyto all the points raised In the letter 
then the prevtous Government, in whk:h I 
was a Minister wHi come under clouds. 
Whatever I toM him, I would like to reiterate 
In the House. I toM him -that I have always 
admitted that all Governments make mis
takes. Some Governments neke more and 
some make less.

lEngtsh]

All Governments are bad. But some are 
worse than others.

[TranslaUon

I therefore, request the hon. Minister of 
Finance to bring all the facts to light. I urged 
him not to care for the malignity of the 
prevtous Govemment, Shri V. P. Singh or 
the formerFlnanceMinlsteroranyoneelse. 
If the Govemment feels that nothing wrong 
has been done, then I have no hesltatton In 
saying that the granting of permission to the 
Bank was Itself wrong. I have been told that

the name Patll contidned in my letter refers 
to Governor Patll. It has been said that the 
namMmenttonedbyShrlGeoige Fernandes 
and the lettere refened to by me are totally 
inconect. Probably they may be right, be
cause I write lettere on the basis of informa
tion supplied to me by various indlvMuals. 
Therefore, instead of going into technicali
ties do not try to divert attention from the 
main Issue. IwouUllceto know who granted 
permission to the Bank for opening Its 
branches into the country In violation of the 
ordere of Govemor of Reserve Bank of 
India. Many names have been menttoned 
by the hon. Minister and Shri Digvijaya 
Singh in the House. One of my colleague in 
theHousesuggesledthatanobJectkmshouM 
be raised, in this regard but since we intend 
to mentton a few names today, I thought tt 
better not to raise objection. I wouM like to 
knowthe role of Shri AmarRizvi in facilitating 
entry of this Bank into the country. Possibly 
the Inf ormatton available with me may not be 
conect about the roles of vartous persons. 
A very pertinent point menttoned in the 
statement of the hon. Minister of Finance is 
that;-

lEngUsh]

There were also reports in 1988, 
from intelligence agency that BCCI 
has made overtures for acquisitton of 
property and Is trying to enterthe hotel 
and real estate business In Lucknow 
and Bombay in partnerehip with Amar 
Rizvl.*

SHRI MANMOHAN 9INGH: But I also 
saM that nothing was found.

SHRI GEORGE FERNANDES: I am 
reading the Minister's statement I wouM 
like to know...

SHRI SONTOSH MOHAN DEV (Tripura 
West): Please read It In full, not in part.

SHRI GEORGE FERNANDES: I have 
read It In full. There is nothing beyond.

The Resen/e Bank of India kioked
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into the matter and the Reserve Bank 
of India scrutiny of BCCI, Bonibay 
branch did not reveal financing/acqui
sition of real estate t>uslness/prop- 
erty.*

Of course, It did not because the intelli
gence agency viewed this as a fraught on 
the security risk. Before the Reserve Bank 
of India came in, Mr. Finance Minister, the 
intelligence agency had come into the pic
ture. This is your statement. I do not have 
access to this intelligence report. It is your 
statement that I was quoting.

SHRI MANMOHAN SINGH: You are 
miss-quoting the statement. I did say that 
ourlntelligence agency has got some report 
to this effect. They saM that this should be 
k)oked into. The Reserve Bank of India 
kK>ked into this and they sakJ that there was 
no tmth in it.

SHRI GEORGE FERNANDES: I have 
the information that an effort was made to 
acquire the real estate. I am making this 
statement with full responsibility that the 
efforts were made to acquire the real estate 
and Intelligence agency dkl submit a report 
andthe Reserve Bankdid make a statement 
that the Finance Minister has just now re
ferred.

MR. CHAIRMAN: There is a little differ
ence, Mr. George Fernandes. You are say
ing that it was checkmated because the 
Intelligence agency stepped in. But the Fi
nance Minister is saying that he check
mated as soon as he came to know about It.

SHRI GEORGE FERNANDES: Sir, I 
started by saying that I maybe making some 
mistakes in terms of personalities, dates 
and so on and so forth. So, Mr. Chairman, 
Sir, we wouM like to know as to underwhose 
pressure and under what circumstances 
permission was granted to this bank when 
the Reserve Bank of India was not in its 
favour. Is It not a fact that a meeting of the 
Secretaries was convened for this specific 
purpose and an effort was made to change 
an the rules and procedures Goveming the

entry of a foreign bank into India? Is it also 
not a fact that the then Governor of the 
Reserve bank had refused to attend that 
meeting? Is it not true that despite all this, 
the Bank was allowed to open its branch in 
the country and Is it not a fact that the then 
Resen/e Bank Governor described It to bea 
very wrong deciston and took a decision to 
keep a special watch on the activities of this 
Bank?

Mr. Chainnan, Sir, perhaps Shri Digvljaya 
Singh has leftthe House, but he should have 
been here, because he had expressed his 
reservation about bringing his party or party 
leadere Into the picture. We too are not 
interested in bringing any party into picture, 
but there should be no objection whatso
ever, if I say that lk»nse was granted to this 
Bank in 1983 during Shrimati Indira Gan
dhi's tenure as Prime Minister, despite the 
reservattons expressed by the Governor of 
the R.B.I., because it is a fact. I know that 
questtons would be raised regarding the 
steps taken by Shri V. P. Singh In this 
regard. In 1986, when it canne to notice that 
some Indian companies operating from Isle 
of Man purchased shares of Reliance com
pany of the B.C.C.I. worth Rupees two 
crores on the basis of share capital of 200 
Pounds any when investigation into the 
matter was done why no action was taken in 
1987 on the basis of that report? Why tt was 
not Implemented In 1988? When they put 
questtons as to why Shri V. P. Singh dMnl 
take any action on the basis of that report, 
they tend to forget ail these things. When 
they can raise such questions, there won’t 
be anything wrong on my part, if I say that It 
was Shrimati Indira GandhFs Govemment, 
which issued the lk»nse to this bank in the 
year 1983.

Mr. Chairman, Sir, we wouM like to get 
the replies to these questions on the floor of 
the House. The most important point is how 
this bank was allowed to open its branch in 
the country.

Mr. Chainnnan, Sir, another important 
questton is regarding the activities of the 
bank in this country. I have got some lettere
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^h. Geoige Fernandes]

with me. One is from ttie Employees Union 
of the banlc. Those peopie came to meet me. 
They must have met some other hon. Mem- 
bersas weii. Theytoid ustheirprobiems, but 
aiong with that they have pointed out to a 
very dangerous thing in their letter. They 
have addressed this letter to the Deputy 
Governor of the Reserve Bank, the first 
sentence of which reads as follows.

[EngtshJ

*We the entire staff of B.C.C.I. at the 
outset wish to apologise to the Re
serve Bank of India for having put 
them in a rather awkward situatton.*

P ’rans'Jation]

This, they have written, despite the fact 
that they personally haven't put anyone In 
an awkward situation. They are the poor 
Indians who had been employed by the 
bank. They are no way at fault, they were 
merely working in the Bank for their liveli
hood. Today, they are jobless yet, they ate 
not wonied for their future. Rather, they 
have expressed their concem over the fate 
of the depositors, those who have taken 
k»ns from the Bank, those who wanted to 
take loans and those people, whose busi
ness has come to a grinding halt, as a result 
of the collapse of the bank, but alongwlth all 
this, they have mentioned something seri
ous as well. They have filed a case In the 
Bombay High Court

[EngUshJ

‘In the High Court of Judicature of 
Bombay, Ordinary Original Civil juris- 
dtetion. Company petltton No. 389 of 
1991.

[Tianslatlon]

It is against the R. B. I. In this petHlon, 
filed on behalf of the employees, it Is men
tioned that

[English]

*We will rely upon the statement ma(to 
by the finance Minister of India on 
7.8.91 that nothing Illegal or Irregular 
Is found In the woiklng of the Bombay 
Branch of the BCCI*.

[Translation]

They have deposed this before the court 
On the one hand, we have this letter of the 
employees and our sympathies are also 
with them. On the other. I have with me this 
letter from the B. C. C. I. Bombay Branch 
Depositors Forum, C/o Bombay Cricket 
Assosication, signed by fourprominent per
sons viz Shri Madhav Mantri, President 
Bombay Cricket Association, Shri M. R. Pal, 
PreskJent, All India Depositors’ Associatton, 
Shri A.N. Parikh and Shri A. Lobo. This letter 
was written, after holding a meeting of the 
forura In their letter, they have made certain 
remariffi about the R. B. I. to which the hon. 
Minister of Finance shoukJ pay attention. I 
am not asking the Finance Minister to look 
into it. because their remarks are unwar
ranted or anything IHce that Rather, they 
have sakl that R. B. I. has been keeping a 
watch on the activities of the B. C. C. I., as 
they do in the case of nationalised banks 
and they have been Issuing certifk»tes. In 
fact, It was the Resenre bank of India, which 
granted B. C. C. I., the license to operate In 
India and whteh audited Its accounts and to 
quote them -

[English]

“Since the RBI has a reputation for 
adequately safeguarding through 
maintenance of substantial statutory 
reserves and through tight controls, 
the Interest of the depositors of all 
banks operating bi India none of us 
had an kieathat we wouM be devas
tated by double blackage of our mon
eys'.

[Translation]

They have also mentioned In the letter, 
the various other difficulties they have faced 
and they expect the R.B.I. to take some
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Initiative in this regard. I am sure, the entire 
House witi understand the pain and agony of 
the depasitors. The Banic had inserted an 
advertisement biitzi<rieg to attract deposi
tors and was offering huge interests. Many 
innocent people and institutions, got lured 
by these advertisements and depositedtheir 
money In the banic, in the belief that their 
money was in safecustody as the R.B.I. was 
Issuing them certificates. Mr. Spealter, Sir, 
we should think about these people. I would 
Hkethe hon. Minlsterto pay special attention 
to this matter.

I am also in possession of a letter from 
the British Oiganlsation of People of Indian 
Origin, to which my friend Shrl Jaswant 
Singh has also referred. This letter is signed 
by Shrl Prafulla Patel, who is a Member of 
the Government of India’s Consultative 
Committee for N. R. I.'s investments. As a 
member of this committee, he has sent 
three or four documents, in which there are 
two important points. He say that

[Engteh]

The Sheikh of Abdu Dhabi had given 
written undertaking to the regulatory au
thorities In London, Luxent>urg and Caymen 
Islands that they wilt make good all the 
k>sses. They were willing to underwrite all 
the shortfalls.

[Translation]

In this letter, H is î teo mentioned that 
Indian Citizens, had deposited about Rs.
10,000 crores in India and the U. K. If this 
is a fact, we wouM like to know whether the 
hon. Minister of Finance is aware that the 
Sheikh of Abdu Dhabi had agreed to make 
good all the k)sses and If so, what steps did 
our Government take, when the Sheikh 
made the announcement in this regard? 
However, anotherthing that they have men- 
ttoned is for more important They have said 
that British Government has constituted a 
committee, Bingham Inquiry Committee by 
name to investigate the whole issue. Ac
cording to them, it is merely an exercise, an 
eye-wash. It woni serve any purpose. Such

a committee shouM be constituted that will 
go deep into the whole issue and find out the 
facts. This is what they say. Further they 
havealso mentioned, what they expect from 
the Indian Government.

[Engttsh]

The least that the Indian Government 
can do is to take a stand on this issue in 
Pariiament and to do all that is necessary 
through diplomatic channels so that the 
depositors can recover their deposits. After 
all, why shouM the innocent depositors be 
penalised for the activities of a few Pakistani 
crooks and law breakers who have run this 
bank within a bank and siphoned of millions 
of dollars.

[Translation]

They want the Parliament to discuss this 
matter. It is my request to the Government 
that it should pay attention towards issues 
like the problems faced by the employees 
and depositors of the bank who are Indian 
and to help them out by devising some way.

Mr. Speaker, Sir,- the aforssakJ letter 
also mentions the name of prominent indi- 
vMuals and industrial houses like Tatas, 
Birlas, United Group, Reliance etc., whose 
names Shri Digvi]aya Singh has just read 
out We are not concerned about the anwunt 
of money they have deposited in these 
banks. The amount of money they have 
deposited and the amount of money taken 
out etc. will come to light once the investi
gation is done. You must have certainly put 
the whole matter before the Reserve Bank, 
for the purpose of audit and the bank too 
most have appointed a Receiverto took Into 
them and certainly we will get some informa
tion, in due course. However, our objectton 
is particulariy to the other activities of the 
Bank. Dueto the paucity oftime, Iwontread 
out the entire Resolution, but in the amend
ment that I have proposed, in the larger 
interests of the pubik:.
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^h. George Fernandes]

t had suggested:

‘acOng as a conduit for shell compa
nies to t>ring into the country unac
counted money for investment in se
lected Indian companies, and indulg
ing in various sub rosa activities in
cluding financing the smuggling of 
arms and other contrat>and materiar

[Tianslatlon]

SHRIDIGVUAYASINGH:Ourot^ion 
is only to the last two activities mentioned.

SHRI GEORGE FERNANDES: Didnl 
you say or not that there is nothing objec
tionable in these activities? You have no 
objection to the activities mentioned in the 
first paragraph. It is a fact that the banl( has 
been acting as a conduit for ‘shell Compa
nies' to bring into the country unaccounted 
money and indulging in Sub rosa activities. 
I was glad to learn that you have no objection 
to these charges. Regarding the raid con
ducted in 1986, the hon.Ministerof Finance 
has mentioned here that:

tEngBshJ

BCCi was involved In a controversy In 
1986 when investigations by the Enforce
ment Directorate revealed that the banlcwas 
releasing foreign exchange against foreign 
travel scheme to travel agents without veri
fying the signatures of those who have 
travelled.*, etc. With the result that a sub
stantial amount of foreign exchange was 
released on the strength of the forms bear
ing forged and fake signature.”

[Transuaion]

Shri DigvQaya Singh has sakJ in the 
House that it is not true that all this money 
was collected for Haj. (kiterrvfOons)

^ n g m j

SHRI DK3VUAYA SINGH (Rî garh): I

only said that. *0n enquiry the passports 
were found to be falte'. This is what I said.

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): And that Is conecL

{Translation]

SHRI GEORGE FERNANDES: So. this 
controversy took place, about whk;h the 
hon. Minister of Finance made a mentton 
here. Thus, many such allegations were 
levelled against the company in the after- 
math of the controversy...(Intenvpttons)

^ngOsh]

Some of the emptoyees were detained 
under the COFEPOSA Act

P ’ranslatlon]

The hon. Minister of Finance has pre
sented some figures here. In that raid itself, 
U.S. Dollars worth Rs. 1,32,000 and Rs.
17,00,057 were seized. We have informed 
the Rnance Minister about it and we believe 
that the amount seized during the raki was 
their earning of a single day and the com
pany has been indulging In these activities 
throughout the year. They made fake pass
ports, got dummy tickets issued and si
phoned off $ 500. This company made $ 2.5 
crores... {Interruptions)

[English]

SHRI MANMOHAN SINGH: All this is 
absolutely unsubstantiated. (Intonrt t̂ons)

SHRI DIGVUAYA SINGH: It is a mere 
ftotion thriller. The hon. Membershouldtake 
up writing fk:tk>n thriHers. He will do well

[Translation]

You may please give the facts ...{Inter- 
oipt/ons)

SHRI GEORGE FERNANDES: If you 
have the facts, please give them to us.
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Whatever information we ttave wttti us we 
will give to you. t thinit the BCCI scandal is 
being discussed In as many as 70 countries 
of the world. The BCCI scandal is t)eing 
investigated by all the countries of the world 
except those countries where there Is dicta
torship and where cult of violence prevails. 
BCCI case is also under investigation In our 
country too. However, the ruling party says 
that it is totally concerted and a fiction. It is 
a disinformation, what they say. An attempt 
to protect the BCCI is t>eing made. The 
entire world is making the affairs of this banic 
[nisA\c...(lnterrupttom) I could not follow it 
...(MBrrupttons)

[English]

SHRI DIGVUAYA SINGH: The inquiry 
can be held only aftercertainfactsaregiven. 
If the hon. Member has any facts, he should 
bring them fotward.

SHRI NIRMAL KANTi CHATTERJEE: 
After all the facts are known the inquiry 
should start. That Is his submission.

SHRI DIGVUAYASINQH: Sir. it Is abso
lutely correct that the inquiry shouki be hekJ 
by the RBI. The Finance Ministry can hokf it 
(Intenuptions)

MR. CHAIRMAN: I am sure the Finance 
Minister is taking a serious note of all that 
you are saying.

SHRIGEORGE FERNAI«)ES:Slr. he is 
absolutely competent to rsply ....(intenup- 
Vans)

MR. CHAIRMAN: Kindly do not intenupt 
him.

[Translation]

SHRI GEORGE FERNANDES: All right, 
lean understand why you are worried... Why 
are you interr̂ >tlng me? Please M me 
make my point. When the Minister of Fi
nance will give tho reply, he shouki place the

informatton If he has any ...(lntemifitk>ns)

SHRI DAU DAYAL JOSHI: Bad associa
tion bad name.

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, the problem Is that six offk»rs 
of the bank were apprehended. It was done 
underthe COFEPOSA. One among them Is 
absconding and the rest have been placed 
under detentton. {Intenvptlonsy*

[English]
MR. CHAIRMAN: Mr. Femandes, how 

can you say that the former Prime Minister 
has onJersd their release?

(Intemiptions)
SHRI OtGVUAYA SINGH: Sir, on the 

floor of the House Iwantedtoraisean Issue. 
I had given in writing to the hon. Speaker 
about certain people who have been let off 
under COFEPOSA wrhen Shri V.P. Singh 
was the Finance Minister. I had submitted 
the relevant document and the files. I have 
not yet been allowed to raise it

Sir, if the hon. Member, Shri Femandes, 
has got a record, he shouki submit it Only 
then, he shouki make accusatton... (Inter- 
n/pUons)

MR. CHAIRMAN: Shri Femandes, you 
have made a statement that the former 
Prime Minister released them. Was It on 
record somewhere? Was It purely your con
jecture?

SHRI MANMOHAN SINGH: Mr. Chair
man, this is totally unsubstantiated thing 
that Mr. Femandes hassakl...(/!ntefrupffofls)

MR. CHAIRMAN: Please sit down when 
I am on my legs.

(Merruptkms)

MR. CHAIRMAN: Mr. Femandes, I am 
sure you will agree with me that it is quite not 
correct to make an unsulistantiated allega
tion unless you have got something, by 
whksh you can authenticate it

‘ Expunged as ordered by the Chair.
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SHRI GEORGE FERNANDES: Sir. I 
stand by my allegation...(/nfem/pr/ons) Sir, 
Mr. Digvijaya Singh’s point is that he has 
given in writing to the Speal<erthat Mr. V. P. 
Singh was the Finance. Minister and he 
ordered the reiease of these COFEPOSA - 
detenus(/fltem/pf/ons)

SHRI DIGVUAYA SINGH: Yes, I have 
said that and I stand by that.

SHRI GEORGE FERNANDES: Very 
good. Ithanit my friend, Shri Digvijaya Singh, 
for confirming it. Shri Rajiv Gandhi was his 
own Finance Minister when he ordered the 
reiease of these <ie\anus...{lnt9nvptions)

SHRI DIGVUAYA SINGH: Sir, I would 
like to correct the honourable Shri George 
Fernandes. The documents that I have sub
mitted were of the time when the honourable 
Shri V. P. Singh was the Finance Minister of 
this country and he had signed the reiease 
order...(/ntem/ptions)

SHRI RAM VILAS PASWAN: Who was 
the Prime Minister at that time?... 
(Interruptions)

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): Mr. Chairman, 
Sir, till the hon. Member, Shri George 
Fernandes, produces any document, no 
allegation against Shri Rajiv Gandhi should 
go on record. (Interruptions)

MR. CHAIRMAN: I have already given a 
ruling that unless Shri George Fernandes 
could substantiate what he has said and 
bring it to the notice of the hon. Speaker in 
his chanrtber, any reference to the former 
Prime Minister passing any order about 
release of anybody will be expunged from 
the record.'

(Intenvf̂ lons)

SHRI SOMNATH CHATTERJEE: Sir, 
Hon. Speaker was ndt in the chairsometime 
ago when Shri Digvijaya Singh took to many 
names. DM he try so substantiate any of 
them? (tntarrupUom)

AN HON. MEMBER: This is a serious 
matter. (Interruptions)

MR. CHAIRMAN: Shri Somnath 
Chatterjee and Shri George Fernandes, you 
are very senior parliamentarians. I think it is 
the weii known practice that...

(Interruptions)

MR. CHAIRMAN: Please do not talk 
when I am on my feet. If any allegations have 
to be levelled against any sitting Member or 
any ex-Member of former Prime Minister, 
then a notice to that effect should be given 
to the hon. Speaker and only after taking 
such permission that any allegation of such 
a serious nature are levelled against any 
sitting Member, or a Minister, Prime Minister 
of former Prime Minister or anybody like 
that, can be made. I think you will agree with 
me that this practbe shouM not be violated.

(Interruptions)

MR. CHAIRMAN: I wouU, therefore, re
quest Shri George Femandes that If there is 
anything pertaining to the remarks about a 
former Prime Minister they will be erased 
from the records if not substantiated by him.

(Interruptions)

[Translation}

SHRI MADAN LAL KHURANA (South 
Delhi): What about the allegations he has 
levelled? (Interruptions)

SHRI JAGDISH TYTLER: Why are you 
tooking up? Please talkto the Chainnan. Are 
you passing on any news? (InterrufAlons)

English]

MR. CHAIRMAN: It is not within my 
knowledge as to what Shri Digvijaya Singh 
has said. I can only say that If you, hon. 

. Merr«bers, are seriously objecting to that, 
first of all my remari<s would be that you 
should have objected at that particular point
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of time. Secondly, if you liavefalledtoobiect 
at that particular point of time and you are 
o t^ n g  now, then I would say that record 
can be examined by the hon. Speaker and 
If there is anything ot̂ ectlonabie, ithlnltthe 
Speaiwrwouldceitainlyexpungethem. TTiat 
Is the only ruling that I can give at this s ti^ . 
(Interruptions)

[TranslatlonJ

SHRI RAM VILAS PASWAN: Mr. Chair
man, Sir, I am on a point of order. (Mfem/p-

[Eng^h]

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): If he has any document in his 
possession, why is itthat he is not raproduc- 
ing it in the House now? (Intemjptions)

MR. CHAIRMAN: Kindly do not interrupt. 
I have aslwd Shri Ram Vilas Paswan to 
spealt.

P'ranslatlon}

SHRI RAM VIIJVS PASWAN: I want only 
this much from you that your ruling should 
be equally appiicabie to all the discussions 
held .̂ re and all the allegations made by 
h(^. Members against the former Prime 
Minister and other Ministers.

MR. CHAIRMAN: Mr. f  aswan, I am not 
empowered to give blariket orders that all 
the allegations that were levelled against 
any Prime Minister who were In power dur
ing last five years should be expunged.

8HRIRAMVILASPASWAN: Risnotthe 
question of last five years but it is a case of 
very recent past. (Interruptions)

lEngKsh]

MR. CHAIRMAN: I do not Icnow. There 
rnay have been substanUaled allegations 
against some former Prime Ministers.

(Merruptkms)

MR. CHAIRMAN: But, what I can say is, 
we should talce notice of what is happening 
at the present nmment.

(MenvpUons)

P ’ranslatlon}

SHRI RAM VILAS PASWAN: Mr. Chair
man, Sir that is why I am saying thdt when 
Mallniji was In the chair...(lnterruptlons)

[EngBsh]

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur): Whatever remarks had been 
made against whicheverfomier Prime Min
ister - whether it is Shri V. P. Singh - let them 
be expunged.

SHRI A. CHARLES (Trivandrum): Sir. I 
am on a point of order.

SHRIJAGDISHTYTLER:Wher8arethe
documents?

(Interrufrtlons)

MR. CHAIRMAN: I am sorry. This niling 
wouki have no meaning to have blanket 
erasure of any reference to any person 
previously.

(Menvfaions)

SHRI A. CHARLES: Sir, on a point of 
order please.

MR. CHAIRMAN: One at a time. I have 
asked Shri Pawan Kumar Bansal to speak. 
Let him speak.

(tntenuptkms)

MR. CHAIRMAN: Yes, Shri BansaL

SHRI A. CHARLES: *(bttonvptlomll

MR. CHAIRMAN: I woukJ request him 
not to say anything against the Chairperson 
who was in the Chair at that particular time.

* Not recorded.
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Kindly haw this much respect forthe Chair 
that H Shrimatl MaUni Bhattachaiy«4i or ABC 
or anylxxly Is In the Chair, Idndly don't cast 
any aspersions. Nothing iBganflng Shrlmati 
MaNnl Bhattacharya win go on record.

(kaenuptfons)

SHRI PAWAN KUMAR BANSAL 
(Chandigarh); Sir, nny sul)mission Is that 
there is abasle difference tietween the tenor 
of what Shri Digvijaya Singh has said and 
what Shri George Fernandes has said. Ail 
that Shri Oigvijaya Singh said was in refer
ence to the time when certain incidents tool( 
place when Shrf V. P. Singh was the Finance 
Minister, while Shri Fernandes made un- 
sut)6lantiated and wHd allegations.

MR.CHAIRMAN:Shri DigvijayaSinghis 
very much here. Whatever he wants to say, 
he can say tt.

(koernvfttons)

MR. CHAIRMAN: Mr. Fernandes, would 
you Ice to continue your speech?

SHRI PAWAN KUMAR BANSAL: Shri 
Fernandes levelled a baseless allegation. 
(Intemjptlons)

P'ranslallonJ

SHRI RAM VIUVS PASWAN: Mr. Chair
man, Sir, what is your decision since I have 
also raised this point in the House.

MR. CHAIRMAN: I have already given 
my Ruling In response to your point of order. 
I have already said that I do not have the 
authority to give blanitet RuHng to expunge 
the names of aB the former Prime Ministers 
which have come. I cannot give any such 
Ruling. But the Ruling that I have Just given 
that whatever Mr. Geoige Femandes has 
said

erased from the record.

(kaem^hns)

MR. CHAIRMAN: lean oniygive a Ruling 
on what is within my knowlec^. What has 
happened In front of me, I can give a Ruling 
on that. Mr. Ram Vilas Paswan, on anything 
that happened last year or a year before, I 
cannot give a Ruling.

SHRI RAM VIUVS PASWAN: That 
mean’s that the points made by Shri DigvQay 
Singh will go on record. (Interruptions)

[English]

MR. CHAIRMAN: Anyway, I have given 
my Ruling. I cannot give any blanket lulling.

(kaerrupUons)

[Translallon]

SHRI RAM VIUVS PASWAN: Before 
George Femandes Shri Digvyay Sfaigh had 
also referred to Shri V. P. Singh by name 
that he was with the National Front and it wW 
go on record. But when he said that Shri V. 
P. Singh was the Finance Minister when he 
was the Prime Minister, It will not go on 
record, {kitemvotons)

MR. CHAIRMAN:lhavegh«n my Ruling 
on this also. If Shri Digvl]ay Singh has lev- 
elied an unsubstantial ail^ation on anyone 
and if the hon. Shaker while examining the 
record conskJere tt obijectkMiabie he wM 
erase IL It was notsaM In my presence. It Is 
the hon. Speaker, who ArUi examine tt. I have 
already given this Ruling.

(kt^muptkm)

lEngBsh]

lEngksh]

About the former Prime Minister will be

MR. CHAIRMAN: The otherthing I want 
to say Is that there was no time alotted for 
thisdiscusston. I wouMll^totakethesense
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of the House about this.

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): We are ready to sit late. Let 
It be finished today.

MR. CHAIRMAN: It is up to the House, 
whatever time you want to give for this.

SmiSONTOSHMOHANDEV:Wewant 
to finish it today.

(kitarrufMons)

MR. CHAIRMAN: We have already taken, 
I think, about three-and-a-half hours on this 
subject. Woukl you like to suggest some 
time, Mr. Jaswant Singhji?

SHRI JASWANT SINGH (Chlttorgarh): 
Mr. Chairman. Sir, when the time was fixed 
tor this discussion...

MR. CHAIRMAN: There is no time fixed.

SHRI JASWANT SINGH: Sir. a discus- 
ston took place both In the Business Advi
sory Committee as also with the Hon'bie 
Speaker. It was decided that the dlscusston 
on my motton woukl start today at One 
o'Ck)dc The anticipation was that the hon. 
Finance Minister's reply to the Finance Bill 
woukjoommenceat 11 a.m. andendbyOne 
o'clock and this discussion wouM start at 
One o’clock and go on till about 4.30 p.m. In 
that sense by lmplk»tk>n, three-and-a-half 
hours have been allocated. But this dlscus
ston has started only at Four o'Clock.

MR. CHAIRMAN: Yes, It started at Four 
o’Ctock. That means, another one hour Is 
left.

(kitBnuptlons)

SHRI SONTOSH MOHAN DEV: Mr. 
Chairman. Sir. the hon. Parliamentary Af
fairs M ini^r has gone somewhere and 
before going he sakl, as Shri Jaswant Singh 
has very rightly pointed out, that this dlscus
ston Is for three house and If necessary, it 
can be extended with the consent of Shri

Jaswant Singh and other Members for an- 
otheronehourmore. But preferably itshouki 
be finished today.

Shri Somnath chatterjeeshrl somnath 
chatterjee: Sir. he is a crusader against 
corruption and we hope he will nottry tostlfle 
this discusston.

(Intem^lons)

SHRI SOMNATH CHATTERJEE: Sir. 
the Congress Party wants to stfto this dis
cussion.

SHRI SONTOSH MOHAN DEV: You 
speak for whatever time you want and we 
will listen to yourspeech. But do not say that 
the Congress Party wants to stifto the dls
cusston.

MR. CHAIRMAN: I must say that Shri 
Sontosh Mohan Dev is very magnanimous. 
So, let us fix the time. According to Shri 
Jaswant Singh, it comes to 7.30 p.m. and 
therefore. I think, we can sit upto 8.00 p.ra

(Intenvfriions)

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): Sir, kindiyfix the time for each 
speaker also, because there are many Mem
bers who want to speak.

(MenuptUm)
[Translatton}

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman, Sir, it shouM be 
nrade clear that no business other than 
BCCI will be taken up today.

MR. CHAIRMAN: In that case, when will 
the remaining business be taken up.

DR. LAXMINARAYAN PANDEYA: Mr. 
Chairman, Sir. they wilt be taken up on 
Monday.

MR. CHAIRMAN: The toaders of aH par
ties have unanimously agreed in the Busi
ness Advisory Commttteethat4hout8 woukl
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be altt>tted for discussion to this subject. 

lEngSshJ

I think for Monday and Tuesday the 
business is fulL

[Tianslailon}

Since it has started at 4 P.M. iet us have 
I  oompieted by 8.00 or 8.30 P.M.

(Intem^ons)

lEngtsh]

MR. CHAIR»4AN: We are unnecessarily 
wasting the time of the House. Now, Shri 
Oeoige Fernandes can continue his speech. 
Mr. Fernandes, you have brought out so 
many points. Let them chew over those 
points.

[Traslatlon]

SHRI GEORGE FERNANDES: Mr. 
Chairman. Sir. firstly, I would tli<e to l<now 
from the Minister of Finance the names of 
the banitsandthe connections they had with 
this Bant(. I wouid. particuiariy Nice to Itnow 
about the audit report which was prepared 
recently under Section 41 of Banit of Eng
land Act and some parts of which has been 
published. The above audit report was how
ever not published in Indian newspapers. 
Though the report was published in the 
newspapers of England, they have tried to 
censure the remaining parts of the report. 
Under these circumstances, did the Indian 
Government maite any efforts to cal forthis 
report from the British Government? Had 
the Government obtained the report? Does 
that report say anything about State Bank of 
India giving loan to B.C.C.I. The State Bank 
gave loan of 50 million dollars to B.C.C.L 
The worit on which the toan anwunt was 
utmz^ and what were the terms and condi- 
tkMtsofthetoan. is it.a fact that this amount 
was utilized by the B.C.C.L for seivicing 
ttieir own accounts? We want to have a 
categorical statement from the hon. Minis
ter of Finance as to what were the connec

tions between the State Bank and B.C.C.I in 
the records of Secret Department which 
was censured by the British Govemment 
More than that, we want aclarification on the 
connecttons between the Syndk»te Bank 
and the B.C.C.I. Among the nationalised 
banks of India the position of Syndicate 
Bank is most dismal; If any other bank Is 
more skd« than this Bank, the Minister of 
Finance should let the House know...

[English]

MR. CHAIRIt4AN: That is beshJes the 
point. That is not the matter under discus
sion.

SHRI DIGVUAYA SINGH: That is what 
they are discussing. The BCCI does not owe 
to 'lyndtoate Bank a penny. It has been 
given in writing.

MR. CHAIRMAN: I think, that is quite 
irrelevant to the subject in hand.

[Translation]

SHRI GEORGE FERNANDES: Whan 
the B.C.C.I came under attack in England 
and U.S.A., even then the B.C.C.I dM the 
same thing as these people are doing today. 
These people sakl the same thing in their 
defence everywhere. The B.C.C.I is a satan 
for countries ail over the worid but a saint In 
India.
[English]

MR. CHAIRMAN: You have taken one 
hour.

SHRI GEORGE FERNANDES: Mr. 
Digvijaya Singh has finished his speech at 
quarter to 6 0'ck)ck. He took one hour and 
5 minutes without any interruption.

Half of my time was taken by the Con
gress Party.

[Translallon]

Whatever Shri Digvijay singh sahJ just 
now was on the basis of a newspaper dip
ping In respect of Syndteate Bank. I have
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read both the itBms...(kttBrruptk>ns) The 
syndicate Bank suffered a loss of about 200 
million dollars due to the B.C.C.1... (IntBnvp- 
Itoos) It could be more or less but my 
estimate is 200 million dollars.

SHRIJAGDISHTYTLER:Good heading 
tomorrow.

SHRI GEORGE FERNANDES: The
B.C.C. I functioned as a Corporation banit in 
the Syndicafe Bank. I have got the balance 
sheets of Syndicate Bank. This is the bal
ance sheet of 1990-91.

JEngMshJ

SHRI DIGVUAYA SINGH: What Is it we 
are discussing?

SHRIGEORGEFERNANDES:lam rais
ing the question of BCCI and Indian banks 
linkages. I do not remember the number of 
branches It has In India. It could Im  900 or 
1000. There was a time when Syndicate 
Bank was consktored to be the best bank in 
the country. Shri T. A. Pai who happened to 
be the Minister of Railways, Industry and 
Petroleum In their Government nourished 
this bank from its early stage. It was a 
wonderful bank and was the fastest devel
oping Bank In India but today it Is on the 
threshoki of bankruptcy.

[English!

SHRI MANMOHAN SINGH: Mr. Chair
man, I think, I wouki urge you to restrain hon. 
Members, when they level such wiki charges 
against the Indian banking system. Previ
ous time. In his earlier interventton, Mr. 
Jaswant Singh made similar allegattons 
against the financial Institutions as well as 
ag.ainst the Reserve Bank. I must submit to 
you. Sir, with ail sincerity that these things 
can and will do Inreparable damage to this 
country’s financial reputation. That must be 
borne in mind by the hon. Members while ' 
levelling such wiki charges. {Intem îons/̂

[Translation]

SHRI JAGDISH TYTLER: He has not 
pleaded for any thing for the Congress 
Party, (intenvptions) he has made this 
deservatton keeping In view the interest of 
the country.

SHRI GEORGE FERNANDES: I can 
understand the anxiety of the hon. Finance 
Minister. He, while concluding his speech on 
the Rnance Bill, commented on the condi
tion of the Financial institutions of the coun
try. I think he Is very much wonied about 
their condition, though there are a few who 
bother for such thing. I do not deny that aN 
our Finance Ministers had been wonied 
about the financial organisations. But I am 
not ready to accept that due conskieration 
was given to the real conditton of our Banks. 
Even if now discussion regarding their con
ditions is stopped, we woukJ only allow the 
conditions togofrom bad to worse. Even the 
Public Accounts Committee Is not altowedto 
Inspect the accounts of the Banks. The
C.A.G. of the Defence can inspect the ac
counts of the Defence Ministry but Bankere 
are so super human...(//>(s/nipfto/is)

[EngOsh]

SHRI MANMOHAN SINGH: I do not 
know which particular transactton the hon. 
Member is refening to But according to the 
Information that is available with me. there Is 
no basis for this allegation. (kilBmptlons) I 
will also assure him and this country also 
that all these things wHI be Investigated 
again.

(kttemptions)

MR. CHAIRMAN: I do not know whether 
he has got the right balance sheet or not. If 
he is quoting from the balance sheet of the 
bank. I cannot stop that.

[Translatkm}

SHRIRABIRAY(KendrapaFa):Mr.Chair- 
nen, Sir. Iwas llsteningto the entire discus- 
ston. The hon. finance Minister has inter
vened twice during this discusston. Sir. I 
wouM llw to know your opinton about that
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He, during his inteivention, has recnatked 
that the entire Indian Banking system has 
been adversely affected due to loan meias. 
Does he know that his such remarks may 
brbig down the credltedbllity of our Banking 
system in the workl? He may not agree with 
the facts and dates given ^  Shrt George 
Fernandes. Fbrthat, he may say only that he 
does not agree with him. (tntom ĵUons)

[Engm ]

MR. CHAIRMAN: I am sure he Is taking 
serious note of what you say and he will give 
adequate reply.

(kitenvpUons)

MR. CHAIRMAN: Shrl George 
Fernandes, I must nowaskyoutoctose your 
speech.

SHRi GEORGE FERNANDES: Not)ody 
is letting me speak. Please altow me to 
speak lor some time

MR. CHAIRMAN: In the Business Advi
sory Committee meeting you agreed to a 
three hours’ discussion. I have no authority 
to extend the time. You have tmught out 
such wonderful points. That is enough.

SHRIGEORGE FERNANDES: I haveto 
bring out stii more wonderful points. (Inter- 
mpSons)

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE MINISTERY OF UVW, JUSTICE AND 
COMPANY AFFAIRS (SHRI RANGARA- 
JAN KUMARAMANGALAM): Mr. Chairnian, 
Sir, actually this discuMton was to begin at 
1 o' Oock and end at 4 O'clock as agreed a 
nd also according to the Business Advisory 
Committee's report which has been adopted 
by this House. We couM not start the discus
sion on the Finance Bill at 11 O'Ciock as 
originaily planned because of certain 
important matters which the hon. 
Members raised then. Three hours have 
been fixed for this. We have started the 
debate at 4 OX̂ iock. We should finish it at 7 
Ot!k)ck. We have not other business also to 
be transacted...(/nremftfib/)s) I will explam

the position. If you do not go by that, then 
there is no meaning of having any meeting 
of the Business Advisory Committee; there 
Is no meaning in arriving at any understand
ing whatsoever.

SHRI SOMNATH CHATTERJEE: What 
are you talking? I think the hon. Minister's 
intentton is to close the debate now In 15 
minutes’ time.

SHRI RANGARAJAN KUMARA 
MANGALAM: I am not saying to dose the 
debate. I did not say that.

SHRi SOMNATH CHATTERJEE: If that 
is his intention, let us go out. H you want to 
ctose the debate at 7 O'clock, why did not 
the Chair regulate the time? {htarruptions)

If you allow one Memberto speakfor one 
hour, the Chair shouki have regulated it 
(interruptions) And you say that BCCIshouW 
not be allowed to be discussed, (htemip- 
Vans)

SHRi MUKUL BAU<RiSHNA WASNIK 
(BuMana): You ask Shri Fernandes to con
clude. (Intorr̂ pttons)

MR. CHAIRMAN: I am inclined to agree 
with Shri Chatterjee. if three hours time was 
allotted, then it shouM have been regulated 
aocordingly.

(MmupHons)

SHRISOMNATHCHATTERJEE:Where 
was the Pariiamentary Mairs Minister at 
that time? Where were you? (interruptions)

MR. CHAIRMAN: Now lean only saythat 
in orderto retrieve the situation and save the 
time. Members shouki take not more than 
fifteen minutes time. Femandesji. I request 
you to kindly finish your speech in five 
minutes time.

(Intem^lons)

SHRI RANGARAJAN KUMARA 
MANGAUVM: Ido not say that you speakfor 
five minutes, ten minutes or fifteen minutes.
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But i think, it is necessary to know how much 
time a Member shoukt speak. There was a 
tong discusston. a meeting t>etween the 
leaders of all the parties and the Business 
Advisory Committee together where busi
ness of the House was sorted out It was 
deckled that two other important matters - 
one on the Jammu and Kashmir and the 
other one on the Voluntary Deposit Scheme 
•shouldbecompletedtoday. n Is afterdoing 
this exercise that we extended the sitting by 
one more day. With great diffteuity, the Lok 
Sabha Secretariat accommodated us by 
one more day. Today whether you finish the 
business at 7 o'clock, or 8 o’dock or 9 
o'clock is not the issue. The issue really is we 
must complete the work that we have on our 
agenda today. That is my view. {Intenvp-

CHAIRMAN: There is no further 
discussion on this topk:. Kindly sit down. I 
am not allowing any nwre discussion on this 
topk:.

(Mam^lons)

DR. UVXMINARAYAN PANDEYA: He 
has wrongly quoted.

MR. CHAIRMAN: Were you there In the 
BUSINESS ADVISORY COMMITTEE.

[rmnsMkmJ

DR. LAXMINARAYAN PANDEYA: Yes 
Sir, that day, we had deckled to hokJ this 
discusston from 1 to 4 o' Ctock. Thereafter, 
the issue of Jammu-Kashmir was to be 
taken which was to bê concluded by 5.30
p.rti...(lnterruption8) Half an hourafterthat, 
the Voluntary Deposit scheme was to be 
taken up. There on we agreed to sit little 
more If it was necessary. That meant that we 
couW sit half-an-hour more i.e. upto 6.30 
p.m. We never meant that we might stt upto 
9,10,11 or 12 pm. (Interruptions) Please 
listen to it fully. Since, the B.C.C.I. issue was 
taken up late, we may sit a little longer. 
Hence, t  shouU be finished upto 7.30 p.m. 
Otiier business shouU not be taken today.

It is of no use. It was not agreed to by us to 
take all the bus\ness...lhtBm^atons)

[TranslatlonJ

SHRI RANGARAJAN KUMARA> 
MANGALAM:ltisverybad.

[EngUshJ

In the morning two hours were spent 
raising matters during Zero Hour. It was the 
specif k: understanding among ail the parties 
that it shoukl not happen. That understand
ing was vtolated. By whom? I woukl not like 
to rope in anyone...(/ntem/pf/ons)

MR. CHAIRMAN: Ithink. we are wasting 
the time like this. Now let us get on to work.
I will request all sections of the House to 
cooperate with the Chair so that ail this 
business is completed today. If you want to 
bum the mid-night oil, we are prepared to 
bum it. But kindly let us get on to the 
business,

(htorrupOons)

[Translationsl

SHRI RAM VILAS PASWAN (Rosere): 
Is there any an^ngement fordinnertoday? 
What is its arrangement if we have to sit upto 
12 'o' Clock. ( /ntrruptibns)

^ng«sh]

MR. CHAIRMAN: George Sahib, I know 
your trend of thought Is broken a number of 
times. But I hope you will be able to complete 
your speech in five minutes because of your 
capabillties as an orator.

(MmrrupSons)

SHRIGEORQE FERNANDES: Only the 
time that has been aitotted to me is being 
broken. (MorrupOons)

UtmtMOon]

Mr. Chairman, Sir, I woukJ like to know
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about the Syndicate Bank from the hon. 
Minister of Rnance. In this context, I would 
like to put forth two things as It has been 
menttoned here. I have much praise forthis 
Bank'spast. The balance-sheet of that Bank 
for 31.3.91, perhaps was not seen the hon. 
Rnance Minister. In ft, there has been ad
vance of Rs. 3,600 crores. There is over
seas advance of Rs. 579,12,96,891 out of 
this total 3600crore. In London, there is onlŷ  
one branch of this overseas bank, whk;h is 
the operational centre between the B.C.C.I. 
and the branches of India.

[English]

One sixth of the advances of a national
ised bank, which is the con’esponding bank 
of the BCCI, are in London.

According to Balance Sheet, notesform- 
Ing part of the Account No. 20 - reconciliation 
of accounts In other banks, including foreign 
banks, agencies, and financial institutions 
are in arrears.

[Tianslaiion]

I wouM like to know about the details of 
the funds and Its use. What relation is there 
between our Banks and ...(Interruptions)

SHRI JAGDISH TYTLER: with the 
B.C.C.L {interniptions)

SHRI GEORGE FERNANDES: I would 
fflce to know the relationship between the 
Syndicate Bank and B.C.C.L from the hon. 
Minister of Finance...(Aife/ru|pfft)/)s)

Mr. Chairman, Sir, the non. Memberwho 
delivered his speech prior to me charged 
that a corporate war was being discussed 
here. We wouM not lice to go into details of 
all about that

JEngBshJ
MR. CHAIRMAN: Shri Fernandes, you 

wilt never get to the end of this.

[Translation]
SHRIGEORGE FERNANDES: We shall. 

not go Into detail regarding that I wouM like 
to say only this that the chairman of that 
company, you have just mentioned, met me 
yesterday and gave me these two docu
ments.

[English]

One Is a background note on NRI Invest
ments In Reliance Industries and the allega
tions pertaining to the year 1982-83.

[Translation]

You have seen how lengthy It Is?

SHRIDIGVUAYSINGH(Rajgarh):lhave 
not got any.

[English]

I have no contacts with the BCCI.

MR. CHAIRMAN: Kindly do not intenupt.

[Translation]

SHRI GEORGE FERNANDES: This 
docunwnt contains the details of the three 
reports of their Enforcement Branch. It has 
been mentioned In it that Rs. 22 crores 
provktodbytheeleven companies of the Isle 
of Man was brought to India through the 
B.C.C.I. and the Syndicate Bank and I think 
the Middle East Bank played the roles of 
rrtddlemen as in those days, no branch of 
the B.C.C.I. was operating In Bombay. The 
inquiry regarding all this was made. I wouM 
like to put here three things of that inquiry 
because other thlng...(//)tomftfA>/)S)

[English]

SHRI DIGVUAYA SINGH: Is It again 
from Shri Bhurelal’s report.

[Translation]

SHRI GEORGE FERNANDES: It is the
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report of your government. The last para
graph of the inquiry-report contains,

lEngSshJ

"Another point that needs to be care
fully examined In details is the source 
of funds provided by BGCI, London 
and EAB Hamburg, through the Co
lombo branch for purchase of shares 
of Reliance, on behalf of Overseas 
firms. Enquires may disclose the real 
persons, who had given the letter of 
Comfortof personalguaranteeto EAB 
of BCCIfortheloan. if detailedenquir- 
ies are made with the BCCI, London, 
It may throw light as to how funds were 
received by BCCI, London for remit
tance to India for the above purpose 
and whom the interest/dividend and 
sale proceeds of debentures received 
from India on account of the overseas 
companies were actually disbursed. 
Such an enquirie may indicate the real 
persons, behind the transactions*.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI GHULAM NABI 
A2A0): Sir, is the Hon. Membersp^aking on 
behalf of the whole Opposition or on behalf 
of the whole House? {titemptkms) There 
are so many other Members who have to 
speak. (Jntom f̂Uons).

Are you yfekiing-the whole Opposi
tion?

SHRI K.P. REDDAIAH YADAV: Yes.

SHRI GHULAM NABI AZAD: If the 
whole Opposltton Is yiekilng, then it is all 
right.. (Intemjpttons) I do not think that you 
have been authorised by the House to say 
so.(Ai«sfn49ffo/is)

SHRI K. P. REDDAIAH YADAV: You 
are also not authorised by the House.. {In-

tBrrupOons)

SHRI GHULAM NABI AZAD: Yes, I 
am officially authorised. You are not offi
cially authorised.. {htenupUons)

SHRI GEORGE FERNANDES: Iwant 
to protest. . (interrupttons) I protest very 
strongly.. {IntenupUons)

SHRI GHULAM NABI AZAD: This 
House shouM not become a monopoly of 
one person.

SHRI GEORGE FERNANDES: Sir, 
you should give me protectkm.

SHRIGHULAMNABIAZAD:Wehave 
other Ment>ers of Parliament who are to 
speak. The House shouM not become a 
monopoly of an indivklual.. (Interruptions) 
Yesterday, you spoke for 1 1/2 hours. To
day, you also spoke.

(Intemptions)

MR. CHAIRMAN: No interruption 
please. I would request Mr. Geoi^e 
Fernandes to wind up in another two; min
utes’ time.

(Iittom^lons)

MR. CHAIRMAN: Please don’t 
interrupt. (7/>tein(p(to/75)

MR. CHAIRMAN: The more you. {Inter- 
niptlons) interrupt, the k>nger he will take. 
Mr. Geoige Fernandes, kindly wind up in 
another two minutes.

[Tianslatton]

SHRI GEORGE FERNANDES: Mr.
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Chairman, SIrourtwo minutes is counted as 
20 minutes.

IBigBsh]

MR. CHAIRMAN: iknowthat there were 
brtermptions.. (ka»rrupttont(i

SHRIGHULAMNABIAZAO:Outotthree 
hours allotted. If one Memtwr speaks for 1 
hour and IS minutes. I think, I am right in 
saying what I have sakl.(lntemjptk>n)

SHRI GEORGE FERI4ANDES: Thera Is 
a limit to this kind of ** (Interruptton) What do 
you mean that I have taken 11/2 hours.

[T/anslatlon}

SHRI MUKUL BALKRISHAN VASNIK: 
Please do not take his five minutes as fifty 
minutes.

MR. CHAIRMAN: Mr. George 
Fernandes, with such a sentor Memt)er like 
you. Ifeelent)arrassed inchecking youtime 
and again. I wouM request you not to make 
my position embarrassing. You please con
clude in two minutes.

SHRI GEORGE FERNANDES: Sir. I 
wiO not speak at aO. (Intemipttons) If that Is 
your directton, then I wHI not speak.

(MempUons)

MR. CHAIRMAN: You please con
clude.

SHRI GEORGE FERNANDES: I am 
submitting that I am not speaking. (Intenvp- 
ttons)

SHRI GHULAM NABI AZAD: Sir, I 
woukl i<e to know how many minutes he has 
taken. The imprssston shouM not go that he 
was stopped.

MR.CHAIRMAN:Mr.GeorgeFemandes 
sterted speaking at 1745 and It Is now 
i9Q0.{kmmjfMon)

MR. CHAIRMAN: Iknowthat them were 
totoflntenuptkHis.

(kiterruptlons)

MR. CHAIRMAN : The word ** wHI be 
expunged.

(IntenvpOons)

{TnmOatton]

SHRI MADAN LAL KHURANA: As you 
have mentioned about the time of Shrl 
Geoige Fernandes. Please mentton the 
same about Shri DIgvlJay Singh also.

m »s h ]

MR. CHAIRMAN : I will tell you all tim
ings. kindly Hsten.

(MtempUons)

MR. CHAIRMAN: Pleasedontintorrupt 
Mr. Jaswant Singh started at 1600 and 
flnlBhedat 1700. Mr. DigvlJayaSingh started 
at 1700andflnlshed at1745and Mr. Geoige 
FMnandes started at 1745.

MR.. CHAIRMAN: I wouW request him to 
condude in two nfilnutes.

SEnaKahl

MR. CHAIRMAN: 
Fwnandes, come on.

Mr. George

** Expunged as ordered by the Chair.
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SHRI GEORGE FERNANDES; No, Sir, 
I am not speaking.

SHRI SRIKANTA JENA: Sir. how many 
times the interruptions have come from the 
reasury t>enches? (IntBirupttons) If this is 
the attitude of the Chair and if he is dictated 
by the Parliamentary Affairs Minister,the 
nwewill withdraw, the entire party will with
draw from thedebate. [Interruptions]

[Translation]

MR. CHAIRMAN; There is nothing iiite 
this.

[EngBsh]

I have been trying to regulate the debate 
with ail the fairness at my command

(hterruptlons)

MR. CHAIRMAN; Mr. Jena, kindly do 
not intenrupt. Please sit down when I am on 
my feet.

(Interruptions)

SHRI SRIKANTA JENA; You control 
them also. Is this the way to%onduct the 
House?

(Intenvptions)

MR. CHAIRMAN; Honorable gentlemen, 
I have been trying to regulate the debate 
withallthefaimessatmycommand. lagree 
that Mr. Fernandes was frequently inter
rupted.

[Translation]

MR. CHAIRMAN: Mr. Jena you speak I 
will sit-down.

(Interruptions)

lEngOsh]

MR. CHAIRMAN: If you Insist, then you 
kindly speak. I will sit down, you canry on.

(M entions)

SHRI SRIKANTA JENA; Why are you 
not telling them not to intenrupt? [Internjp- 
f/ons]

(Intenvptions)

[Translation]

SHRIASHOKANANDRAODESHMl^H 
(Part>hanl): Mr. Chairman, Sir, there were 
much intenuptions so we may be given a 
little more time.

MR. CHAIRMAN: I am admitting this. I 
am saying.

[EngUsh]

That Mr. Fernandes was frequently in- 
ten'upted. But it is my judgment also that In 
spite of interruptions, Mr. Femandes has 
taken almost 45 minutes. And I think that Is 
more than any Membersshare in the house.

(Interruptions)

MR. CHAIRMAN : I wiU request Mr. 
George Femandes once again..............

(Interruptions)

[Trartslatlon]

You are waiship time un intemipting the 
speech.

[Eng^ti]

Therefore, I will request Mr. George 
Femandes once again not to take unt>rage 
at any ruling given by the Chair and kindly 
conclude his debate In two minutes time. 
That is all my request

(Intem^ons)

[Translation]

SHRI GEORGE FERNANDES : Mr. 
Chairman, Sir, I regretthat you hadto sayso 
manythings. We know that you conduct the 
House very well. You adopt a non-partain 
attitude towards everyone while you are in
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this Chair, so please do not think that I have 
any against you on your decision. There is 
no such thing.

MR. CHAIRMAN: Thank you 

(Mem^kms)

SHRI GEORGE FERNANDES: I could 
not speak because of the intenuptions. 
Thereafter, when I was asked to conclude 
within two minutes only, which was not 
possit>le, so I took my seat

Mr. Chairman, Sir, I woukJ like to con
clude after making two main points.

Mr. Chairman, Sir,. I would like to know 
from the Hon. Minister that there are three 
reports of the inquiry conducted by the 
Department of Enforcement In 1986 and in 
the last report, it was suggested that an 
inquiry against the persons menttoned In 
that report shouM be heki underthe Foreign 
Exchange Regulatton Act. lean give youthe 
names of these pereons in writing or If you 
permit me, I can read their names here. It 
had been suggested that they must be 
intenogated Imnediately.

[English]

List of suspected persons in India and 
abroad Involved in purchase of ‘Reliance 
Shares’ by the non-Resktent Indian Compa
nies of Isle of man.

[Transiation]

it was suggested that those persons 
must be intenogated. Idonotwantto waste 
time in reading their names. {htarrupHons)

AN HON. MEMBER: Please read their 
names.

SHRI GEORGE FERNANDES: Here 
is their names:-

tEngSshJ

1. Mr.DhliubhalAmbanl.

Chairman and Managing Director 
of Reliance Industries Ltd.

2. Mr.VlnodAmbani.
Company Secretary of Relianoe 
Industries Ud.

3. Mr. C.H. Chowksi.
One of the Directors of Prabhat 
Fabrics Private Ltd. Staliton Pri
vate Ud.
•a close friend of Mr. Dhirut>hal 
Ambani of Reliance Industries Ltd.

4. Mr. Pankaj Ishwarlal kapadia 
Share Broker

5. Mr. D. Chatuivedi, Chartered Ac
countant

7. Share hoklers of Companies of isle 
of Man, l.e.,

I) Mr.KrishnakantShahandhis 
family members of UK

II) Mr.U.C.KhamaniofDJbouti 
110 Mr. Prafui Shah of USA

8. Mr. P.S.W. Henwood,
Cortetituted attorney of Overseas 
Companies of Isle of Man.

[Translation]

Was it deckled to conduct an inquiry 
against them and sewe a notkie to them 
under foreign Exchange Regulation Act, 
because the money was taken out of the 
country by Reliance and brought through 
‘Padiyar* through B.C.C.L In the country. 
After alleging all these it was deckled to 
conduct an inquiry. Has the inquiry been 
conducted? If so, the facts thereof? What 
action has taken or proposed to betaken by 
the Government in this regard? This is one 
of my questions.

My second question Is not to spare 
Corporate take-over as I have asked In My 
amendment. I don't want to oonseai that 
Larsen and Touifoo are working for our
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Nuclear plants. ArrtbanI Company had taken 
over Larsen and Tourtw three and a half 
years back. The financial Institutions run by 
the Govemnwnt of India, Life Insurance 
Corporation rusticated the elected member 
of Ambani family by convening the very first 
and special meeting of the company. Why 
they were rusticated? was there any rea
son? Has that reason been removed now? 
Secondly, I shall not explain the works done 
by L & Tforthe defense department of India 
and in other fiekls particularly in the field of 
atomto power, as it is considered to be top 
secret But the hon. Finance Minister knows 
It. If he desiriss, we can disclose that. Would 
you like to hand over this company in the 
hands of such high of offtoials of the Reli
ance, and to its owner, Shri Padiyar, Who 
was directly linked with smuggling out the 
money from foreign countries and who was 
transacting the business of B.C.C.I. from 
London.. You are yourself coming to the 
point and I shall not quote Indian Express of 
today. But is It not true.......(Interrupttons)

[English]

SHRI ANBARASU ERA: Sir, he is using 
theforumforwrong purposes. This is notthe 
way to discuss things. Why shoukl they use 
this foaim for fighting the wars of Nusii 
Wadia and Ambani? I object to this.

[Translation]

SHRI GEORGE FERNANDES : What 
were the grounds on which L.I.C. had given 
a notice to postpone the meeting of the 
Company scheduled for 26th August. I will 
conclude after asking my last question. Is it 
not a fact that L.I.C. had given a notice to 
postpone the meeting to some otherdate so 
that the inquiiy on proxies could be com
pleted which wouk) not be done earlier for 
lack of time. Had L.LC. not written this letter 
on 26th August and the meeting was post- 
ppned. Thereafter, when the meeting was 
scheduled to be heki on 16th August, had 
LI.C. not written to the Company that they 
could not have the time to conduct the 
Inquiry? Mr. Speaker, Sir. Whetherthe Sec
retary of the Company had not informed

L.I.C. in writing that they had no tinrte to 
check all these proxies as the meeting has 
since been fixed for 16th and for lack of full 
anangements they will not allow them of 
conduct an inquiry. Mr. Speaker, Sir, I want 
to present before the House the copies of 
the documents submitted to the Bombay 
high Court. Why the money of LLC. and 
Indian Banks is being smuggled out with the 
connivance of foreign banks and smug
glers? I have been the Union Minister of 
Industry. Mr. Digvijay singh, perhaps you do 
not know that the company was black listed 
by me in the capacity of being a Minister of 
Industry. One sentence of the owner of the 
company made me to black list it and that 
sentence was, [English] Any poiittoian is 
purchasable as long as you are prepared to 
pay the right price.* only on this one sen
tence I black listed it justto tell him that there 
were politicians who did not have a price.*

[Translation]

An affidavit has been filed in Bombay 
High Court today[interruptions] The former 
Chairman of Larsen and Toubro has com
plained in writing that it is being tried to take 
over the company by forging his‘signature 
and as well as the signature of his family 
members. I want to lay on the table of the 
House duly authenticated by me. The for
gery which is going on and according to 
which the business of the company is t>eing 
transacted I do not want the Government of 
India to link itself with any of its acts. The 
hon. Finance Minister Shoukl reply to all the 
questions. I conclude my speech with these 
words.

[English]

SHRI SOMNATH CHATTERJEE: Sir, if 
you object to mytaking k>ng time, please ask 
them not to interrupt me.

SHRI ANBARASU ERA; Do notbethe 
spokesman of Nusii Wadia.

SHRI SOMNATH CHATTERJEE; If I am 
a spokesman of Ambani, you will be very 
happy. Sir, I do not wish to be a spokesman 
of anyone, lean understand....[lnterruptk>ns]
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Sir. I can understand their nervousness. 
And, If the Finance Minister does not misun
derstand me, I am not making any personal 
reference to anyliody, I am not reminded of 
a saying, *Chor Ka Dari Mein TInka'. No, 
reference to you. Sir.

MR. CHAIRMAN: There are two orthree 
dariwalas. Whom you are refenlng to?

SHRI SOMNATH CHATTERJEE: All 
dariwalas are excluded but not half dariwalas.

SHRI GULAM NABIAZAD: Somnath Jl, 
It is 'Kr and not 'Ka’.

SHRI SOMNATH CHATTERJEE: then. 
It Is his mistaiw because he prompted It 
wrongly.

SHRI DIGVUAYA SINGH: That is our 
complaint. Sir. You always listen to wrong 
friends.

SHRI SOMNATH CHATTERJEE: Any
way, Sir, Because I have to use It often for 
them, i wilt say it correctly.

Mr. Speaker, Sir, this Is a very serious 
matter. I had thought that It woukl be dis
cussed In a manner which woukt help in 
removing distortton from our banking sys
tem. That was the real approach, I should 
have thought to be taken In this matter. I am 
sura, nobody on that skle. In spite of what 
they feel they cannot openly say that BCCI 
is not a good bank.

SHRI JAGDISH TYTLER: It Is a not a 
good bank. We all agree.

SHRI SOMNATH CHATTERJEE: I have 
got the ministerlal affirmation. It is a bad 
bank. Now. Sir, the question Is that such 
revelatkms about its activity; not only In India 
but outsMe India also, have come out In 
Journals. Magazines which are of interna- 
tional repute • especially the ones accept
able to my friends sitting on that skJe Hke The 
Timm, News Week of U.S.A., Economies of 
London, they are aH bibles to them and they 
are beirig dicuiated all over the worid that

this is a bank whksh has been Indulging in 
bribery, conruptton, drug trafficking, money 
laundering. A branch of this very bank is now 
being operated in India. So far as the United 
States Is concemed, there Is an investiga
tion going on. Kindly see the seriousness of 
It. Even It Is sakJ by Senator John Keny • I am 
quoting from Sunday that In India money 
laundering rackets Involving the BCCI and 
akls to assassinate Indian Leader Rsyiv 
Gandhi are now under investigation. This 
was said by a Senator of the United States 
who is invest̂ srting into the BCCI’s activi
ties. Their allegation is that even they are 
connected with Rajiv GandhPs assassina
tion. Are you not concemed with it? Is the 
country not concemed with It? I am also 
concemed with it. It is a tragedy which has 
Iwfallen. I this country. If this Is the activity 
of this Bank, what shouM be the approach? 
why shouM the country get an impression 
that the Govemment Is trying to stop and 
stonewall any Investigatton into the matter? 
therefore, I am requesting this You are not 
helping either the banking system in this 
country or your credibility before the pubik: 
by giving an impression that this is a holy 
cow which cannot be touched.

Today, distinctton is made by Shri 
Dig vijayaSingh. He is a very amiable person 
but he has been wrongly briefed. He says: 
*No, the Bombay Branch Is very good, al
though its parentage Is bad, its association 
is bad, the persons who are managing the 
main BCCI are bad. Therefore no inquiry 
can be hekl against jt." We have got a very 
important informatton from a very very im
portant source. Kindly altow me to read this. 
I would be as brief as possible. I have got 
umpteen number of materials. The Econo
mist of London described this Bank as haunt 
not only just for fraudstere, but for drug 
njnners money launderettes, tenvrists. spies 
and politicians.* This is not even an Indian 
description. The Economist of London says 
this and nobody can dispute its status. Mr. 
Jaswant Singh has quoted from another 
Issue and I am quoting this from the Time 
magazine of 1st April. 1991 whfeh says:

* Nothing In the history of modem finan
cial scandals rivals the unfoMIng saga of the
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Bankof CredltandCommeice International. 
The twenty billion dollar rogue empire, the 
regulators in 62 countries shut down early 
this month inastunninggloisal sweep, never 
has a single scandal involved so much 
money, so numy nations or so many promi
nent people.”

There aiB many otherpassages worth 
quoting but I am not doing it. It has been 
published in the Economist that even the 
foreign intelligence agencies In England have 
been utilising BCCI. I has come out that CIA 
is absolutely Involved in to operations. [In
terruptions] Mr. Digvijaya Singh, very rightly 
agrees with me. I am thank full to him. It 
helps nne in not elaborating further.

The main charges against BCCI in
cludes defrauding depositors, giving out 
dubious loans to select customers, acting 
as conduit for terrorist activities and CIA 
operations and have convenient bani< for 
comipt rulers of Third world to salt away 
their illegal wealth. Thera is a long list of 
accusations of bribery of the central banks 
of different countries political authorities in 
various countries and acting as brokers in 
various shady deals.

News week says:* CIA’s Director of 
Operations had its own informants woridng 
inside the Bank. The CIA had Intimate knowl
edge of BCCI’s alleged dealings with tenor- 
ists, drug dealers and corrupt Government 
officials all over the world..*

*.......BCCI was aggressively targeted
as a golden of Intelligence on a wide varie
ties of illtoit activities.*

An Inquiry is going on In America, an 
inquiry Is now going on In England, but on 
inquiry in India win ever be allowed, this we 
cannot understand.

Our most respected Finance Minis
ter has t>een trying to secure a politk»l 
debating point by saying, well the Janata 
Party Government allowed It first to conw in. 
Very well. Let us assume that they should 
not have done K. it was very wrong of them

to do it; and I am sure, probably, that was 
one of the reasons why the people hadgiven 
their verdict against them, if that is so, what 
will be the attitude of your Government. Mr. 
Finance Minister now?

Now. whatever permission has been 
given, I accept it because I have no informa
tion to the contrary that only the then Gov
ernment under Mr. V. P. Singh permitted a 
regular branch to be opened. If I have under
stood correctly. But. actually, what was 
opened was a representative office with no 
permission or they were not canylng out 
banking business; it Is an admitted position. 
That was in 1979. What appeared in 1980 
people came to know. I am requesting the 
hon. Finance Minister to kindly remove our 
doubts and very strong susptotons in the 
matter. I am again, with your kind permis* 
Sion, quoting fromTlnfw magazine. On page 
20. It reads as follows:

*The soviet invaston of Afghanistan in 
1979 and the resulting strategy importance 
of neighboring Pakistan accelerated the 
growth of B.C.C.I.’s geopoliteal power, and 
its unbridled use of the black notworit. Be
cause the U.S. wanted to supply the 
mujahedin rebels in Afghanistan with Stinger 
missiles and other military hardware; it 
needed the full cooperatton of Pakistan. By 
the mkJ-1980s, the CIA’s Islamabad opera
tion was one of the largest U.S. intelligence 
stations in the worid. *lf B.C.C.I. is such an 
embarrassment to the U.S. that forthright 
investigations are not being pursued, it has 
a lot to do with the blind eye the U.S. turned 
to the heroin traff teking in Pakistan,* says a 
U.S. intelligence offk»r.

In USA, an ot>|ection is being taken by a 
Senator, by an intelligence officer that the 
USA investigating agencies are going slow. 
Why? TTiey are going stow because CIA has 
been Invohred in this. BCCI. Therefore, not 
only they are going slow, but the Senators 
areattheirthroat, otherlnvestigating agen
cies are at theirthroat. Now the Government 
Is feeling a pressure; now the pubik: opin- 
tons are also there. Therefore, they have to 
investigate, continue the investlgatton of
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this BCCI in the USA although CIA’s con
nection is coming out

Similarly, in England also, t)ecause of 
the involvement of secret Service The in
vestigations are being delayed by the Bank 
of England, that is a grievnce. the Bank of 
England which is entrusted with the man
agement and supervision of all the banking 
instituttons in that country, why they have 
beengoing slow? Why have they not discov
ered all these illegal activities, criminal ac
tivities? it has been described as a‘Cocaine 
Bank’ because of its large scale dealing in 
drugs; it has been described as one of the 
biggest criminal enterprises in the wortd. 
These are not words; these words are 
used by it, I take it; it is a magazine of people 
generally, who have the credibiifty in the 
whole worid about their objective assess
ment of the situation. In 1980, ifthese things 
had come out, then we wouM not have face 
this situation, now, it has been alnmst estab
lished; I am using the wonj ‘alnx>st’, because 
I have no proof except what has come out 
that BCCI has adefinlte role vis avis funding 
the terrorist who have been smuggling arms 
into Pakistan whnh are being used in Pun
jab, Kashmir and other places. We are 
fighting with so much concern rightly in this 
country about terrorism; the whole country 
is now concerned about terrorism. Seces- 
slonism and terrorism, they are eating into 
the vitals of our country. We cannot hold 
elections in parts of ourcountry although we 
want very much to do so. That is happening. 
Innocent people are being murdered Inno
cent people are being kklnapped. What Is 
happening in the country? I need not remind 
the hon. Members here. Everyone is highly 
concerned. I have no doubt about it. In such 
activities BCCPs hands are seen. There
fore, shouki we not be extremely cautious, 
extremely careful and shouki we not revamp 
cur intelligence activities, particularly our 
economic intelligence activities, to find out 
what has really been happening?

In that context when we find that a new 
Branch was permitted to come up in 1983, 
certainly certain questions arise which I

request the hon. Finance Minister to an
swer, because, the files are not with us. 
What prompted the Government to do It, I do 
not know the reasons. I do not know if the 
hon. Rnance Minister wouM be gracious 
enough to disclose to us what prompted the 
then Government to do it, I do not know the 
reasons. I do not know the reasons. I do not 
know If the hon. Rnance Minister would be 
gracious enough to disclose to us what 
prompted the then government in 1983 to 
give the permission.

MR. CHAIRMAN: This is in 1984. I 
thought that the hon. Rnance Minister in his 
statement said that the file was taken to 
Chowdhary Charan singh. That must be 
earlier.

SHRI SOMNATHCHATTERJEE:that 
was in 1979, when they only opened— you 
are right— only a representative offtoe. This 
is also in the statement of the Rnance 
Minister, when he sakl, I read for your kind 
information:

“However, the BCCI was permitted by 
the Reserve Bank of India to open only a 
representative office in June 1977, permit
ted by the Reserve Bank. Representative 
offices are not promoted to do banking 
business, but function only as liaison of- 
ftoes.’

This is his statement. I am reading his 
statement. Therefore, they were not permit
ted to open a branch.The Bank was not 
permittedto open abranch. BCCI, however, 
pursued its deslrefor establishing branches 
in India. The reserve Bank of India issued 
license in February 1983 for opening of one 
branch in Bombay and it commenced op
erations with effect from the 31st March 
1983.

I have some questions to be put, 
because I do not want to test the patience of 
the hon. Members In spite of their response 
now, though temporarily.

SHRIJAGDISHTmER: We are appre- 
elating you.

SHRISOMNATHCHATTERJEErThank 
you. Sir, I have no access to flies. But as I
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said, I have no access to the records. The 
hon. Rnance Minister is one of the distin
guished sons of India, we ara very happy, he. 
has occupied very high positions In this 
country. He was the Reserve Bank Gover
nor, a very high post. He is now our Finance 
Minister. We ara Very happy.

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): VVhy?

SHRI SOMNATH CHATTERJEE: He is 
an honest man at least. I am happy because 
he has not so far been polluted to the extent 
that he should not t>e there.

SHRI NIRMAL KANTI CHATTERJEE: 
Because, with good Intentions, he would 
lead us to hell.

SHRIJAGDISHTYTLER: Butthose who 
have been polluted by our party, you have 
accepted as ieader8.[lnterruptions]

SHRI SOMMATH CHATTERJEE: I am 
asking the Finance Minister to correct me if 
I am wrong, because my infomnatton may be 
wrong.

I amtold that there is afUe in the Finance 
Ministry or the Banking division, wherever it 
is. it is there since 1983. Thethen Additional 
Secretary, Banking, the name is not here,
I do not know, had recommended granting 
of a lk»nse for opening two branches. But 
before he gave that recommendatton the 
Reserve Bank was not consulted. That is my 
feiformatkin. And then the governor of the 
Iteserve Bank of India, the most distin
guished Dr. Manmohan Singh, he had 
strongly, according to my Infonmation, he 
had objected to that and sent a protest note 
when this proposal came to issue permis- 
skm for opening of the branch.

Then, the file went to the then Finance 
Secretary, now Chairman. Banking Reforms 
Committee, Who favored In favor of BCCI.

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON CON
VENTIONAL ENERGY SOURCES (SHRI

KALP NATH RAI): Who Is this man?

SHRI SOMNATH CHATTERJEE: Sir. In 
response to the query of distinguished Cabi
net Minister. I give his name- Shri M.M. 
Naraslmham. Sir. I am not making any 
allegatk}ns.

Sir. I thought the Reserve Bank Gover
nor shouk) have the last word in the matter 
of opening of branches because opening of 
a bank is the prerogative of the Reserve 
Bank. Under the Banking Regulatton Act, 
Sir, you ara aware that the Reserve Bank of 
India has been given specially this role and 
nobody can arrogate this power. But the 
then Rnance Ministervery happily accepted 
the recommendation of the then Finance 
Secretary. And now whether It Is promotton 
or demotton, I do not know, twfore his 
sojoum to the Planning Commisston. in 
1983 he had veiy happily permitted the 
t>ranch to be opened. Sir, this Is very seri
ous. Kindly correct me If I am wrong. And I 
am sure, after you have come, the files have 
not been changed. If the files have been 
changed earlier. I do not know.

Sir, the point is this. There was proposal 
to take away from the Reserve Bank of 
India, its power to decMe upon the issue of 
licenses to t>anks tor opening its branches 
because they were standing in the way of 
the BCCI opening its branch. But fortu
nately, they did not go to that extent. The 
Finance Minister Inten̂ ened, gave a clear
ance to the BCCI and the BCCI opened Us 
branch. Sir, no good work goes unrewmrded 
in this country.

Sir I have not to that much informatton as 
Mr. Fernandes has and he must be having 
contacts stBI with the Mintotiy. I have not 
been there.

Is it convctthatthe son of an Income-tax 
Offlcerwho was dealing with the BCCI, is an 
Off leer in that bank? Is It correct that the son 
of an Officer of Law Is an Officer In that 
bank? Is It correct that the son et a former 
Secretary in the then PM’s Office Is an 
Officer In that bank? Too much connections.
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K seems. Is It conect that the brother of a 
senior officer In the Banking Department 
Finance Ministry, is now an Officer In that 
banic and the other brother, who is an Of
ficer, was handling the BCCi file 
himself... htetrup^ons.

THE MINISTEROFSTATEINTHE MIN
ISTRY OF PARLIAMENTARY AFFAIRS 
ANDMINISTER OF STATE INTHE MINIS
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS ( SHRI RANGARAJAN 
KUMARAMANQALAM): No daughter-in- 
law?

SHRI SOMNATH CHATTERJEE: May 
be there. If you allow me to quote, we shall 
find tt out

MR. CHAIRMAN: Are these questions 
leading questions?

SM)I SOMNATH CHATTERJEE: Sir, 
the leading questions are permitted in Par
liament because there is an attempt to stifle.

Is it correct - the Rnanoe Minister can 
correct me if I am wrong - that a loan of Rs. 
1 lalth pounds through BCCrs Commercial 
Street branch in London was given to afirm, 
whose proprietor is the son of a high official 
in the Bemidng Department. Ministry of Fi
nance?

Are you not feeUng disturtied If any of 
them Is true? If anyone of my information is 
correct, does it not disturb you?

Now I would likdto refer tathe magazine,
Sunday dated 25-31 St August /Unte/iup-
Ifona] Sir, this magazine is not my supporter. 
ShriSontosh Mohan Devwlli be kind enough 
to admit thaL He knows It very wen because 
he plants all sorts of things against 
us__ [kilemjptton^ Sir, he accepts what
ever It is written in Sunday. ThatiswhatK 
says;..... [bit»rwptkm^

SHRI RANGARAJAN KUMAR 
MANGALAM: Who planted this?

SHRI SOMNATH CHATTERJEE: 
Maybe, I do not know who Is his detractors. 
Up-tillnow, lhavesomelnfonrnatton. IwHlteii 
you secretly as to who is working against 
you In your new Party. I wHI teH you later on. 
Be careful

Sir, I am quoting from the SUNDAY 
magazine (25-31 August, 1991 issue):

"SUNDAY leams that the Research 
and Analyses Wing (RAW) had • at 
least from 1975 onwards - consist
ently opposed the kJea of altowing the 
BCCI to operate In Imfia. Time and 
again, the Agency had advised the 
Cabinet Secretary and high-ranking 
politicians not to let the b ^k  in. The 
intelligence agency's aAyioed was 
based on evklence that the then Paki
stani owned BCCI was engaged In 
secretly funding the country’s nuclear 
programme*.

We are financing the Pakistan’s nuclear 
progammel If RAW had been informing the 
Government offksiais. the Cabinet Secre
tary, how come that this Bank was alhiwed 
to open Its branch hers?

What Is the positton of this Bank for the 
periodfrom 1983to 1991 ? It hasgotthe total 
deposits of Rs. 380.93 crores and N.R.L 
deposits of Rs. 225 crores. In |ust eight 
years’peiformance, I wonder, why so many 
people are making a beeline for the BCCI? 
There are so many natkMiallsed tumks in 
Bombay. There are so many - obviously 
well-known, Intemattonally acclaimed - for
eign banks. Why is It that the people are 
making a beeline for this Bank?

SHRI RANGARAJAN KUMARA 
MANGALAM: An unde toiling a nephew to 
keep his invnoral activities secretl

SHRI SOMNATH CHATTERJEE: H you 
make such comments, I wfli become swpi- 
ckHJSOfyou.

Sir, it has been said that ail the big 
business houses - they are not indlvUuals: 
I cannot mentton their names • Apoito Tyres, 
Modem Suiting, BailatpurCements,Godre|.
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Crompton Graves etc. have all got advances 
of about Rs. 6-8 crores each. I am not 
making any accusatory reference to the 
Syndicate Bank, although we deeply ntiss 
our late lamented Shri Pal who was one of 
our colleagues here and who was a very 
brilliant person; after his death this Syndi
cate Bank has been facing problems. K is 
sakJ that the Syndicate Bank has a deposit 
of Rs.80 crores with the BCCI. I woukJ like to 
know whether It Is correct ornot.Whyshoukl 
a nationalised bank like Syndicate Bank 
deposit Rs. 80 crores with BCC i? Is It correct 
or not? Please tell us. If It not correct, then 
say so, so that the people will know that 
wrong Infomiatton is being circulated in this 
country.

I have notfound, subject to conection by 
my hon. friends, any denial of the serious 
charges made in Indian joumals like India 
Today, Sunday, Front-line and foreign maga
zines like Time, News week, Economist etc.

AN HON. MEMBER: And Indian Ex
press.

SHRI SOMNATH CHATTERJEE: Well, 
alMut Indian Express - where is Shri Digvijaya 
Singh? I am leaving out Indian Express 
although it has made a very disquieting 
disclosure today. Because of the shortage 
of time, I am not referring to that. But there 
are very very disquieting reports. Please do 
not close your eyes on that. If there is no 
denial from you of these reports, then what 
will the people of this country see and feel? 
They mayfeel that th ^  are correct, and that 
you have got nothing to say In it. ttot a single 
press note was Issued. In the Sunday maga
zine of 25-31 August, 91 issue, it has been 
stated that RAW has been waming the 
Government from 1975. You have not is
sued any rejoinder. Where is the denial 
when they have saki that intelligence agen- 
desfoundcertain things about the attempted 
investment in Lucknow and other places? 
Until the hon. Minister made a statement 
there is no Information, it creates a Htlie 
(fifficulty so far as I am concerned.

I do not wish to take further time of this 
House. I only wish to sulHnit that about this

BCCI, with whteh concem the C.I.A. network 
almost appears to be established and the 
British Secret servfe» is connected wKh Jt, it 
needs to be looked Into. Investigation is 
going on in those countries and there are 
reports, and I think there is good basis that, 
the BCCI, was involved in Iran Contra scan
dal, was acondultforthe performance ofthe 
contract In Ntoaragua, BCCI with Its origin in 
Pakistan and strong base there was ck>sely 
linked with late Presktent Zia who himself 
was found to be the beneftoiary of the CIA. 
So far as the Indian operations are con
cerned, naturally we are more concerned 
with Its Indian operations, I have refenredto 
whatever Information I have got, I mean. In 
a sense dubious method in which permis- 
sk>n to open a branch was given, how tts 
operattons are being carried on, how the 
Indian big business is making a beeline for 
this, why they are investing soinuchinthat, 
why natk>nalisedt>anksare investing money 
in that, for what special benefit that is being 
given? Well, Mr. Kumaramangalam sakl, 

nephew sakJ, ‘yes. better service’ ‘ 
What is this seivtoe?This is the catch. In the 
name of ‘better servtoe’ I am sure that he 
was not asguest of BCCI in Bombay or even 
durkig one of his sojourns abroad until I am 
sure you were not

SHRI RANGARAJAN KUMARA 
MAhKSALAM: Services have many mean
ings.

SHRI SOMNATH CHATTERJEE: Very 
good, services have many many meanings. 
Therefore, servtees which appear in the 
record. I can understand, but whereas more 
important are those services which are ren
dered without record, pnterrupttons]. Jagdish 
agrees. Thank you. He is In Surface Trans
port So, he knows what Is on surface and 
what Is underground:

SHRI JAGDISH TYTLER: I am not Min
ister Mines. I am still on the surface and in 
theain

SHRISOMNATHCHATTERJEE:Are 
you hankerung for the Mines Department?

Therefore, Sir, we are also very nwch 
concerned because our security questtons
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are involved In spite of your great admira
tion for tiw mailwt econoniy, Mr. finance 
Minisler. you will not permit CIA to have a 
field day in our country. I have no doubt 
about it. nor even the British Secret Service 
to have a field day here, to operate from the 
Indian soil

AN HON. MEMBER: Not even 
KGB.[lntom^toi}S]

SHRISOMNATH CHATTERJEE: KGB 
you are gloating now. You will understand 
what is the effect of absence of KGB when 
CIA win rule you completely. Therefore, Sir, 
this penetration of CIA and the collusion of 
corrupt Third World regimes in furthering 
bnpe^ist aims and getting personal ben
efits by dealing in illegal arms transactions, 
llegal drug transactions and. Sir. in such a 
situation are we not also concerned that our 
security may not be affected, that we have 
no problems about our securi^ Even Mem- 
bere of Parliament have no easy access to 
the Parliament House. We have been 
stopped. Membere of Parliament are being 
harassed because of security perceptions in 
this country. Are we not concerned? Sir. it is 
not that I am saying on behalf of my Patty, 
not single new thing I have said ttecause I 
have no source of information, lean only get 
information which some have given me In 
try letter box, some information which is 
given hi the usualmethod you Icnow, Balran î 
also knows this, he must be Icnowing this. 
What else Is there? The only thing is. it is my 
deficient that I have no contact in his 
Ministry. I accept that charge of deficiency, 
that i have not been able to get Information 
from his Ministry. Therefore. I am saying 
that this matter has very serious implica
tions from the point of view of our economic 
independence and our econorniccredbility. 
our economic faimess and economic ac- 
oepiablity and also It has got security impll- 
oations for our country. Theiwfore. we must, 
at an costs, slop the penetration of Intelll- 
gence agencies of foreign countries into the 
upperechelons of our Indian establishments 
and so. sir, now H has encouraged Imperial
ist poweiB as Mr. Nirmal Chatlei]ea says, 
now is only supper power. Now, everytxxiy

is gloating overtheirsuccess. You are gloat
ing overthe dismemberment of Soviet Rus
sia. But please do not forget that only the 
Communist Soviet Russia has been our 
consistent friend.

SHRI RANGARAJAN KUMARA 
MANGALAM: We are not gloating.

Sm\ SOMNATHCHATTERJEE: Alright 
Then, it Is very good. But I hope you would 
accept this position that it is only the Com
munist Soviet Russia has been your friend 
and has never let you down.

SHRI RANGARAJAN KUMARA 
MANGALAM: Even the present Russia Is 
friendly towante us.

SHRt SOMNATH CHATTERJEE: You 
hope so. Let us see what happens. They 
have been yoursteadfast friend in this coun
try. Your friend Mr. Bush’s country has 
repeatedly gone against you and it is the 
Soviet Russia which stood by you both 
politicaliy and economically.

Sir. intheeariy days of our country after 
independence, when Pandit Jawaharalal 
Nehnj was dreaming of new temples, of new 
mosques in the form of big factories, that 
was the time when your American friends 
did not come, your German friends did not 
come and only the Soviet Russia which had 
come to your help and for that matter, the 
communists Soviet Russia. Therefore, wlh 
the Increase of power of the United States, 
the imperial designs are not Itept secret 
Now. they are dictating to every country In 
this worid. Can it be believed that the Ameri
can Government does not itnow about the 
activities of CIA m relation to BCCI? Is it 
posstole to believe? therefore, have we not 
got to be extremely careful and cautious? 
You have to find out Its nexus with the BCCI 
and do not treat the BCCI, Bombay, as a 
separate entity. It has been used tor the 
purpose of money laundering and also for 
the purpose of drug trafflddng. Forthetime 
t)eing. according to the reports that are 
available, they have larger assets than H- 
abilities In India. I am told their General
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Manager's house was searched recently 
and some Incriminating documents were 
found out. I am also told, subject to correc- 
tion,ithat all the documents and the confi
dential letters, which were found on income 
Tax raid have now t>een returned t>ank to 
him.

Sir, the Rnance Minister has made a 
vary long statement. But i am very sorry to 
say, it was almost a eover-up operation of 
BCCI's Bomt>ay Branch. I think, you know 
the phrase,‘suppressk)veri.suggestk) fails’. 
At least nty nephew knows it. That is pre
cisely that has happened, i am toM the 
gentleman who was asked to prepare it 
overnight, felt very unhappy and in the early 
moming when he finished writing, he wrote 
something totally false.

SHRI MANMOHAN SINGH: There is 
nothing false in it

SHRI SOMNATH CHATTERJEE: So. 
everything is conrect; very well. Many facts 
were not t>rought out The statenwnt of 
Finance Minister says:

’ BCCi was Involved In controversy In 
1986 when investlgatton by Enforcement 
Directorate revealed that the bank was re
leasing foreign exchange against the For
eign Travel Scheme to travel Agents without 
verifying the signatures of the actual 
travelers, with the result that a substantial 
annunt of foreign exchange was released 
on the strength of the forms bearing forged 
and fake signatures.*

I do not know where Mr. Digv^aya Singh 
has gone; I think he is feeling hungry. He 
saM, large numfterof passports came sud
den^ and it couM not be dealt with. Ttiere- 
fore they were given and there is nothing 
wrong in K. Now, the Rnance Minister's 
statement says that those forms were bear
ing foiged and fake signatures. Therefore, 
you are permitting in the hunry payment of 
foreign exchange on the basis of foiged and 
take signatures! what happened? Some 
pemns were arrested. I am not going into 
wtwt Mr. Qeorge Fkmandes has saM that at

somebody’s instance, he was released. That 
point has already been made very forcefully 
by him.

SHRI MANI SHANKAR AIYAR: It has 
been expunged also.

SHRI SOMNATH CHATTERJEE: I hope 
only the name has been expunged. The 
questton of release, you have not omitted 
from the record.

I do not wish to repeat what he has said, 
iendorse these things. Sut>sequentiyfourof 
them were released on the recommenda
tions of the Advisory Board that heard the 
cases as provMed in the COFEPOSA Act 
Whenthefourproson were released, the big 
fish was also released, subsequently by the 
Government, Mr. Murari. His photograph 
had come out in the India Today.

Kindly see what has happened. How
ever. the case was adjudk»ted by Order 
dated 20.6.1988 imposing a penalty on the 
bank, its emptoyees as well as travel agents 
and ordering confiscation of the seized ex
change of US $ 1,32,000 as well as the 
Indian cunrency of Rs. 17,00,057 taken are 
from the t>ank. The Enforcement Directo
rate investigated the matter relating to ir
regular release of foreign exchange against 
Foreign Travel Scheme and the Directorate 
was not in possesston of any evMence 
regarding use of such money for buying 
arms. This is what the statement says. 
Therefore, there was some complaint I 
wouki like toknow who made that complaint 
In 1986. Why was the Directorate trying to 
find out whether this money was utilised for 
buying anms? This is from the statement of 
the Rnance Minister. I wouM Ike to know 
from the Finance Minister who made that 
charge, or complaint that they were buying 
arms. They say, the dirsctorate dM not g^ 
and evidence. But who made the aliegatton? 
Why dM you investigate into this charge? 
The Reserve Bank of India also deputed a 
special investigatton team in January, 1987 
to took into the matter and find out whether 
the seriousness of the Bcense of the baink. 
Why suddenly in 1987there was a necessity
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to look Into the matter and to find out 
wlwtherthe seriousness of the irregularities 
Justified demands for cancellation of the 
license of the Bank. The inspection revealed 
that there were mainly procedural ln«guiari- 
ties in foreign exchange operations and 
conduct of the bank in certain areas. Those 
fake and foiged signatures are treated as 
meney procedural Irregularities. It Is further 
stated ‘̂ uch ineguiarities had also t)een 
observed in the case of other authorised 
dealers In India.* Everybody is Indulging in 
payment of foreign exchange on the basis of 
fake and foiged signatures. Therefore. BCCi 
Is doing, what is wrong In that? R Is sakJ; “ 
This is merely procedural irregularity.* This 
is the trouble with the lawyer. We read the 
sentence very carefully. It Is further said; 
This dkl not warrant revoking of license.*

MR. CH AIR K^: Can you kindly wind 
up now please?

SHRi SOMNATH CHATTERJEE: I am 
trying to stop winding up of the country.

Therefore, I am saying, this is the Gov
ernment’s own statement Hie has referred 
about the information available from the 
intelligence agency. Reserve Bank of India.

Only one more paragiaphfrom his state
ment I wHI read. * As regards the points 
raised k) this Ftouse In respect of reports 
alleging payments to Indian politicians and 
bureaucrats and financing of terrorist or- 
ganlsatkms the BCCI (Overseas) LM., 
Bombay Branch, from the infonnatlon avall- 
tMe from the IntoHlgence agencies and the 
Reserve Bank of India, there is no indicatton 
ofspedfic instances or any definite Informa- 
tkm of that nature.Thls Is pradsely the 
reason why we want an Inve^atton. Who 
has done this Investigation. MR. Finance 
Minister? Has this investlgatkm t)een done 
Iqf your officerB in the Resenre Bank? Wil it 
be to their interest to disctose the facte? At 
wtiat level the Inquiry has been make t>y the 
■ntefligenoe agencies? i wouM ll(e to know 
who has made this inquiry. Where are the

reports? Will you share them with the House 
if they are In favour of the BCCI? If nothing 
against thecountry*s interest has beenfound 
out. thenshare it with us and let us see those 
things. Do you not trust the Members of 
Pariiament?You trust the Intelligence agen
cies; you tnjst the Reserve Bank of India 
offteers who will be involved In It if the 
allegations are true. You acceptthelr raport 
But you do nottnjstthe Members of Parlia
ment The point Is that Shri Manmohan 
Singh did not leave It at that because he 
must have really woiked in those establish
ments. Something may be there. Therefore 
what he says Is:

‘Govemment is fully alert about this 
aspect of the matter...?

Therefore, through this one can get out 
If something Is found out later on. He says:

‘I have made the above statennenton the 
basis of information available at present. In 
casefurtherinformatiort becomes available. 
Government will take appropriate actton.*

What is treated to be relevant informa
tion, who gives It to the Finance Minister 
from the Govemment?Whogives that infor
mation to you? We are giving this Informa
tion to you on the basis of reports from 
respected, known, responsible publicatkNis 
and instituttons. Almost some of them have 
become Insdtutkms themselves. WhMher 
we Bke it or not. the Time magazine, the 
IM6WS W06K, ino cconomisi navB Dscoms 
instituttons in thMf respective counters. We 
nwst accept that Therefore. I think Shri 
Jaswant ̂ g h  has done a grisat duty to the 
nation by bringing in this Motion and asking 
for an appropriato. proper in-depth inquliy. 
i wouU Hketo say that oouki be nolwtlerand 
more aoceptaUe inquiry thiui the author- 
Ry of Parliament through the means of a 
Joint Parliamentary Committee. I believe 
nobody wHI deny that fact

[TmislaUon]

SHRI V.N. SHARMA (Hamiipui): Mr.
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Chahnnn. Sir, I hav» a v«iy brief point of 
order. This is tlie first session of Tentti Loic 
Sal)ha and the speed) of Shri George was 
Interruptedaiotearilar. Whatever we spealc 
in the House, it is piMished in t>rief and 
detaiis are reported veibatlnt. Therefore, it 
would be better If you see for yourself how 
much Shri Oeoige and others spoke and 
how much time was aHottedtoeach of thent.

JEngmj

MR. CHAIRMAN: There is no point of 
order. Please sK down.

SHRI VUAY NAVAL PATIL (Erandol): 
Mr. Chairman, Sir, at the outset I would Ike 
to saythataman of Imagination, Intelligence 
and craft Shri Agha Hasan Abedi, originally 
from India, bom in Indlaspedally inthe State 
of Bttiar from where Shri RamVNas Paswan 
comes and even where Shri George 
Fernandes contested and won elections, he 
started a bank apparently for a good pur
pose. It was started as far back as 1972. But 
ttie Branch was opened in India in 1983. We 
have to go a Httie deep into the history and 
see that way back in 1976 branches were 
opened 10,000 mUes away in the United 
States of Americas also. This bank Is oper
ating 350 Branches in 70 countries. Imfia is 
the neighboring country to Pddstan. This 
bank Is dominated Pakistan and K is 
called the Third World Bank. When R was 
having branches in 70 countries comprising 
350 branches It was not found to be bad or 
we cannot attrttMte any ufterior motives 
when the branch was opened in India in 
1983.

2000 hra.

Shri> Jaswant Singh and Shri George 
Fkmedes aretiying to make politibai aHega- 
tton on account of opening of a bnmch of 
BCCI in 1983in India. It appears thctt they do 
not have more interest ki the amount of the 
depositors which is heM up in the t > ^  
because of the dispute thathas started.'

In 1980, this Bank had acquired geo

graphical inportance specially In the third 
worid countries and countiy like Jamica 
couM ten the IMF that ttiey were not taking 
loanfromthe IMFbecause of the advancing 
of loans of 48 militon dollars from the BCCi 
to Jamica. The same thing happened with 
Peru. While dealing with the Arabcountries, 
Pakistan is our neighbor. BCCI is having 350 
l>rancfies. It was but natural that they shouM 
have been allowed to open at least one 
branch In India in spite of the many reserva
tions expressed by our experts. We also 
shoufci study the subsequent happenings 
about this Bank. This Bank wanted to open 
branches in Lucknow to start the real estate 
business. But It was not allowed by the 
Congress Government. This shows thatthe 
Congress Government was not having any 
bad motives In altowing the branch to be 
opened in the first instance.

ShriGeorge Femandes has quoted some 
letter which has been sent to him from 
England. But I wouM like to say that the 
people, especially the people from Pakistan 
and other Muslims from other parts of the 
country are very touchy about this issue. 
They say that this is a game on people 
betonglngtootherreligton. I woukiiacetosay 
that even the spreading of the scandal issue 
has not taken the fate of the BCCI employ
ees. I wouU lice to quote a statement of the 
Chief Minister of the Sinned province. He 
says:

"AbMes success was perhaps too much 
for the Ztonist tt> Storitach’ says Jam Sadk) 
All, Chief Minister of Southern Pakistan 
Province Sind.

They are stil thinking that the bulk wID 
come out on this scandal. Already the High 
Court in Ljondon has altowed the operation 
of this Bank because of the assurance from 
the nM̂ or sharehoMer SheBdi ZaM bln Sul
tan of Abu DabL Underthesedrcumstances,̂  
what we have to see is, how we can protect' 
the Interest of our deposltore. What hap
pened because of advancing obdubtous 
bans? It was not the ReHanoe alone. But the 
industrialist dose to our friend on the oppo-
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site side Shrf R.K. Gupta of the United 
Groups wlio is alleged to have taken a 
dut)ious loan of Rs. 12 crores from this Bank 
and the payments are not t>eing made.

In Borflbay, when these fake passports 
were allegedly found, when the fake slgna- 
turas were noticed, some people were ar
rested under COFEPOSA. But they were 
released by the court as suffkslent evMence 
was notforthcoming. But unfortunately, Shri 
Geoige Fernandes wanted to usethls occa- 
sk>n and level charges against the ex-Prime 
Minister. It is not becoming of a Member of 
Parliament when the court has released the 
culpriL

Asfar as appointment of aparllamentary 
committee Into the Investigatton of affairs is 
concerned, I wouM lice to say that It Is a 
multlnattonal concem and the SBI offteers 
are enquiring into the dealings of this Bom
bay branch. And a Grand Jury of the Ameri
can Govemment Is enquMng about Its af
fairs in more branches. And so is the case 
with the High Court of London and in other 
countries enquires are going on.

It will not be In the fttness of things, to 
appointaJoint Parliamentary Committee, at 
this stage, to go Into the affairs of the BCCI. 
Hence, Instead of giving more ramificattons 
to this scandal, we should try to protect the 
Interests of the deposltore. Shri Somnath 
Chatter]ee. tried to allege that some rela
tives of the govemment officers are working 
In this bank. It has been s ^  that *as It Is a 
third woitd bank, it Is suffering from this 
weak point and that relatives and friends of 
the people who are working in Pakistan, who 
are controling this bank, are appobited as 
off idals without tooking at their competency 
In the banking administratton’. I see nothing 
wrong In the appointment of those people, 
who, by chance, are related to some officers 
in the Govemment of India. Thtebankseems 
to be operating weH and its operaUons are 
good. The former Prime Minister of a coun
try wasthe Financial Consultant of this Bank 
till recently. Only In some areas. In coun

tries, disputes arose and some eyebrows 
were raised because, this bank hasfinanced 
the projects in some countries, whfch were 
ailed by dtetators or in those countries which 
could not get IMF loan.

There may be some hreguiaritles; there 
may be scandals of corruption but, that does 
not mean that every memberfromthe other 
skie shouM try to level allegations and raise 
eyebrows against the ruling party and try to 
make It a big Issue.

With these words, I ask shri Jaswant 
Singh to withdraw his motion, when the 
Finance Minister comes out with his assur
ance on certain enquiries made by the hon. 
Members from the other skle.

With these words, Iconclude. Ithankyou 
forgiving me an opportunity.

[Translation]

SHRI CHHITUBHAI GAMIT (Mandvl): 
Mr. Chairman, Sir, a k>t of discussion had 
been going on the t>lll, presented by Shri 
Jaswant Singh. Eartier speakers have said 
many things. I don’t want to repeat all those 
things. But Mr. Chairman, sir. I am going to 
speak on the amendment put fonward by me 
with great despair, fhave been a Member of 
Lok Sabha since 1977. During this period, 
economic conditions of the country have 
always been discussed and I have observed 
that economic condition of the country is 
deteriorating day by day. We can’t deny It

Mr. Chairman, Sir, I have obsenred 
that our deteriorated economic conditton 
has affected foreign trade. We cannot deny 
it. The position of our foreign trade has 
become pitiable due to constant deteriora
tion of foreign exchange reserves. Mr. Chair
man, sir, through you, I want to remind the 
house that the economic condition of the 
country was very bad whenthe Govemment 
of oppositton parties was formed at the 
Centre during 1977. After the election of 
1980, former Prime Minister, lateSmt. Indira 
Gandhi, reassumed the office of Prime Min
ister, The Indians who live abroad earn



241 Motion re. coBapse BHADRA 23,1913 (S4/C4) of B.C.C.L 242

money by running business there. All their 
eamir.gs renialned In foreign countries. 
N.R.I. schenie was formulated to attract 
foreign capital of those Indians for investing 
it in our country. Ail the Members of the 
House know that Indians residing abroad 
have Invested crores of rupees of foreign 
exchange in this country. Great benefit is 
being derived for maldng payment of loans 
of foreign trade. Thousands of people from 
Surat, particularly South Gujrat from where 
I hail, are earning a lot by running an Indus
try, etc. In foreign countries. They have sent 
foreign exchange to our country through 
B.C.C.I. Today, a controversy over B.C.C.I. 
is going on and In that connection In my 
constituency, the family members of those 
people who are residing Inforeign countries, 
have met me. They have said that they had 
deposited the money as foreign exchange In 
B.C.C.I. In the Interest of India. It is not safe 
now. A discussion may t>e held in Lok Sabha 
in this regard. You shouM being our repre
sentative urge upon the govemment of 
India to provkJe security for our foreign 
exchange deposited in the Bank. Keeping in 
view the interests of those people. I am 
going to amend the Bill. I through you. Sir, 
want to draw the attentton of the House on 
B.C.C.I. as to when and why it was started. 
In 1977, the sanction to open the branch of 
this Bank was granted when it was the 
govemment of Janata Party and hon. Shrl 
Moraiji Bahi Desal was Its prime Minister 
and shii H.M. Patel hon. Finance Minister. 
The branch of B.C.C.1. was opened In 1983. 
Shrl George femandes has sakJ that the 
permlsston was granted In 1983. But, as a 
matter of fact, the dedston to open the Bank 
was taken when Janata Party was In power. 
At that time, Shrl George Fernandes was 
Industry Minister and he was in the Govern
ment the permission was granted to open 
the Bank during that period. It was needed 
to establish god reiattons with Pakistan. It Is 
also ourforeign policy that permlsston may 
be granted to open the branches of foreign 
Banks In India. It also comes under the 
guide-lines of foreign poik .̂ We shouM 
recaH that a tot of foreign exchange was 
raqulrad at that time since great difnculty 
was being experienced in making the pay

ment of foreign exchange loans and during 
1982-83 we had to face such diffk»ilties 
atong with many otherprobiems. This is also 
one of the reasons of encouraging NRIs to 
invest their capital in India during 1982-83 
permission was granted to B.C.C.1. or Its 
parallels Banks to open their branches In 
India. It Is surprising the then Finance Min
ister, Shri V.P. Singh and his Assistant. Shri 
Bhure Lai had not taken any action Against 
It despite having thorough knowledge of 
these activities. I, through you, want to ask 
one question that in 1989 when Shri V.P. 
Singh was Prime Minister, Shri dandavate jl 
was Finance Minister and Shri Geoiige 
Femandes was also hon. Minister and the 
very mover of the Bill hon. Shri Jaswant 
Singh was their good friend, nothing against 
BCCI was sakl by them nor any action was 
taken at that time. Shri V.P. Singh knew It in 
1986. Many such things have appeared in 
the Newspapers. In addittonto, I want to say 
that theBiiJbroughtfonward by Shri Jawasant 
Singh, anian Amendment Bill brought for
ward by Shri George Femandes were re
lated tothe interviewgiven t^Shri Harshman.

Mr. Chairman, Sir, he is the same 
Harshaman, who in 1985-86 had sakl that 
the then Rnance Minister, Shri V.P. Singh 
had given him letters. But shri V.P. Skigh 
denies even to have met him. ShouM we 
depend on Harshman so always tells a Ue. I 
know that the State Bank of India is making 
an enquiry about the Bombay Branch of
B.C.C.1. When its enquiry is going on, NRIs 
can face a lot of problems. They have given 
foreign exchange worth crores of njpees to 
India during the last few years.

Mr. Chairman, Sir, I. through you, 
want to request the hon. Rnance Ministerto 
conskler it sympathetically. We shouM wall 
the result of the action being taken against 
It the State Bank of India. We ShouM also
awnaltthe reactton of Reserve Bank of India 
in this regard. Mr. Chairman, Sir, I, through 
you, ivouU request the hon. Finance Minis
ter to give protection to the non-resklent 
Indians, Indan Industrialists and traders 
who have deposited their money In B.C.C.L 
We ShouM ensure them security so that the
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moral of NRIs remain high. The motion 
: amendment brought forward by me to the 

Bill originaiiy moved by Shri Jaswant Singh 
and which has been given in the list of 
Business should considered sympalheti- 
caHy.

lEnglsh]

MR. CHAIRMAN: WouldtheMinlsterllke 
to make the reply now?

(bitenupthns)

MR. CHAIRMAN: I think every facet of 
the facts of this case have been brought out 
by the three or four stalwarts who have a 
spoken from this skle and I do not think that 
anything remains to be spoken and if so, it 
may be only repetitton of those points.

(Mem^>aons)

SHRI B. VIJAYAKUMAR RAJU 
(Narsapur): Being the Leader of the telugu 
deswn Party. I want to speak on behalf of my 
party.

MR. CHAIRMAN: There is no time. The 
tiflM allotted was three hours and we have 
already extended ft to four and a haV hours.

PROF. UMMAREOOY VENKATES- 
WARLU CTenaH): Let ourparty have oursay.

MR. CHAIRMAN: All fads have already 
been brought out

SHRI B. VUAYAKUMAR RAJU: Then 
why shouW we <fiscuss In this House? AH 
fads are there In the newspapere.

MR. CHAIRMAN: AUrlglttlwinaltow one 
MentberfromtheTehigu Desam Party. One 
name is given against your party. Mr. 
Vlaykumar Raju can speak. Please make it 
brief and there should be no repetition of the 
fads which have been already sakL

SHRI B. VIJAYAKUMAR JAJU: IwM not 
take much time.

SHRI FRANK ANTHONY(Nominatad 
Angto-lndlan): There Is so much of work stn 
before the House and unless you ask the

Minister to reply now, we may have to sit tW 
1 AM in the morning,

MR. CHAIRMAN:OK. I think the general 
opinion of the House is that the Minister 
shouM reply now.

SHRI B. VUAYAKUMAR RAJU: The 
decision has already been taken by the 
Business Advisor Committee.(/nfem(pltofls]

SHRIJASWANTSINGH(Chittoor-gath) 
: Sir, without wanting to be going contrary to 
what you are saying, I would like to sub
mit.....

MR. CHAIRMAN: I amquite open to your 
suggestton.

SHRI JASWANT SINGH: It is not a sug- 
gestton. Rules repair that the right of reply 
Heswiththe mover of the Motion and not with 
the Minister. I Just want to corred the wrong 
impresston. The hon. Minister may btter* 
vene. But the right of reply Is with the mover.

MR. CHAIRMAN: thank you forcorred- 
ing me. The hon. Minister wiH intervene now. 
And later, atong wBh you, shri George 
Fernandes and ShriGamIt who nxwed sonne 
amendments will also getachanoe to speak.

SHRI B. VUAYAKUMAR RAJU: I also 
want to speak Sir. I ha9e some questtons 
and I exped a reply from the Minister.

MR. CHAIRMAN: Iwaigiveyouachance 
later. First lislen to the hon. Minister.

SHRI MANMOHAN SINGH: Sir. I have 
Hstenedvwycarefullyto this debate. IwouW 
like to draw your attentkm to my earfler 
statement. Inthatlhadsakithat lhadmade 
the statement on the basis of Mormatkm 
available to me. I had also stated that V any 
furtherinformatkmwouklbecome available, 
I wouki have It property investlgsled.

I had only a letler from shri Geoiga 
Fernandes and Shri Jaswant Singh, levelng 
certain allegations. I have also seen press 
reportt and I think several Members have 
quoted from various international Joumids.

■ Now, I wartf to assure this House that I
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am not In the business of covering up any
thing about the BCCI. I would ask alt rel
evant agencies of Government to look into 
whatever has been said on the floor of this 
House. 1 will ask the Reserve Bank to look 
Into It. I will also ask our Intelligence agen
cies to took Into all that has been sakl on the 
fkx>r of this House.

Grave issues of national security have 
been brought this House and allegations 
have been made. It wouki be my duty as 
Rnance Minister to ensure that this type of 
concerns are properly k>oked into. You have 
niy assurance Sir that whatever has been 
saki here, will properly be tooked into.

But I do not want to go on the basis of 
what appears in newspapers. I respectfree- 
dom of the press and we are very proud of 
our traditions that we have a free press in 
this country. I think sometimes It causes 
Inconvenience to Government., I do very 
much hope and pray that it woukl remain 
that way and we would always have a free 
press. But before I go on to deal with the 
BCCI. i wouki like to mention about what the 
gentlemen of the press sometimes do.

A reference has been made to a state
ment given in the Indian Express. In this 
statement certain references have been 
madetocertaln incfivMuals by inslnuatton. In 
(act in some of the edittons of the Indian 
Bcprass • I amtoki in Bonnbay and Madras 
ecflUons • an explicit reference has been 
made to me that I have been attempting to 
cover upthe BCCIbecause my daughtergot 
ascholarshlpfromapatticularagency which 
was in bimgiven some monetary help by the 
BCCI. I want to oome dean on this count, 
because I do not wartt to hU anytttlng from 
thk House and.1 think I wouM not be worthy 
of being the Ffetance Mbiister of this country
V there Is a sOghtost suspicion about 
oondud In this matter which allegedly in- 
volvw the security of our country. There- 
Ibra, I wouki Ike to make a personal expia- 
Mtkm on this point. I havedaughtor who has 
a vwy brilliant career, she has throughout 
been a first-ciass student She graduated 
with Pirtt-dKS Hons, (rom Delhi University.

I had left the Govemment of India in 1987to 
take up my positton as a Secretary General 
of a South Commission. In the meanwhile 
she graduated from the Delhi University. In 
this country we have an Oxford and Cam
bridge society whtoh is a society of the 
alumni of those two unlveisities. Those peo
ple made contrlbutton to a firm and for 
several years the Oxford and Cambridge 
society has been giving scholarshipof about 
Rs. 50,000 to intending students who want 
to peruse their studies in Oxford or Cam
bridge.

It Is also true that In 1988, the BCCI made 
donations to the Oxford and Cambridge 
society in accordance with the approved 
Resen/e Bank rules for donating money by 
the bank to various institutions. And. it Is 
certainly true that when my daughter ap
plied, she was selected for the award of 
scholarship of Rs. 50.000.1 was not In this 
country at that time. I did not know also 
whether she had applied. I am absolutely 
faithfuliy stating to this House that I can 
never impress anybody for the scholarship 
and I am quite willing to be judged t>y the 
hon. leaders of the Opposition with regard to

conduct, inslnuatton and the chaige that 
has been made In the Indian Express today 
that because my daughtergot ascholarship 
of Rs. 50,000 from the Oxford and Cam
bridge society and because it partly came 
from a donatton whtoh was made by the 
BCCI. therefore. I ain trying to cover up the 
BCCI. I leave it to' ^e  good sense of the 
House and I am quite willing to s ir t ^  
myself to any Inquiry and I wouM abWe by 
the Judgment of the leaders of the Opposi
tion with regard to my conduct in this matter.

Now, Sir. I come to the substance of It I 
think Shri George Fmandes. and other 
hon. Membere have asked tiow dkf the 
BCCI come to Imfla. I had menttoned that 
the bank opened a representative office In 
1977. In 1978 there was. I think HI remem
ber In the other House, a discusston on this. 
Several Members were of the view that a 
third worid bank, anewtycombig bank shoukl 
be brought into this country. I wil be vwy 
honest with you and say that there was
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some pressure from some Arab countries, 
th» AbiHtnbi that this bank should 
be brought into India. In 1979. the then 
Govammant, at the ievel of the Minister of 
State daddad that the iBsenra Bank shouid 
be asked to ghw ttiis bank’s branch. That 
dadston was approved by the then Finance 
Minister.

Let me say that I am not attributing any 
mothw. The Finance Minister at that time 
happened to be Chowdhaiy Charan Singh. 
I have the greatest regard and respect for 
his integrity. Therefore, when I am staling 
this fact, I am not imputing any motive that 
ether the Minister of State or Chowdhary 
Sahib was acting out of any ulterior motives. 
But there was a faeUng that there is an up
coming tMuik. Also, there wasaveiyconskl- 
erableeiement of Muslim opinkm which saM 
that why are we dtecriminaUng against It. 
There were also representative from some 
Arab countries. A dedshN) to give a branch 
of this bank was in fact taken at the level of 
the Finance Minislar.

im . CHAIRMAN: I am Sony to intenrupt 
you. On this subject. I think, the other day. 
when you were speaking, you had men- 
tkMwd that the file had been spedfteaHy 
taken by hand there. DU it create an impras- 
skm?

Now. soma of the Members have brought 
upthisquestkm. What were the viewsof the 
f̂ esenre Bank Qovemor and what were the 
Internal discussions between the Reserve 
Bank and the Ministiy of Finance? I want to 
say that it woukl be a sad day. If confktontlal 
correspondence dealing with Resetve Bank 
and the Government become aut)|ect mat- 
terof public debate butido say thatabranch 
was agreed to be given to the BOCi in 
accordance with established procedures. 
The power to give that Branch rests wlh the 
Reserve Bank. There are always consuKa- 
tions between the Government and the 
Reserve bank. There are occasions when 
one takes one view but ultimately another 
view pravaHs. But that does not mean that 
there were any ulterior motives In bringing 
this bank to India, |ust as one cannot con
clude that there were uiletk)r motives in 
1979 to give this bank a branch, if you were 
tokx)katthesltuatk>ntoday.lthlnk.ltwoukl 
be agreed that It was probably a mistake to 
bring this bank.

SHRI GEORGE FERNANDES: Thank 
you.

SHRI MANMOHAN SINGH: But Ithink 
one Is wiser by the wqwrtonce. But the very 
tact that this bank was given a branch in 
1983 does not wanant the type of insinua- 
tkms that have been made on theftoor of the 
House.

SHRI MANMOHAN SINGH: I do not 
know. If I had conveyed that knprsaskxi. 
then lapotos^foriL I relleratethat Ido not 
want toglveanytoelings that there were any 
idtortormottvea.

The Government fel at that time. At that 
stage Shrl Bahuguna was the Finance Min- 
Mar and Chowdhary saMb was the Prime 
MMster. It was decided that this nnatler 
shouMbe wviawadagain andalthaltinM a 
dscMon was taken that particular dadskm 
should not be brplsmanled. The BCCI per- 
sisiad wkh their appniach. In 1983, the 
decision was taken and i wouM say in ac
cordance with approved prooedufea to give 
liw Bank a Blanch in Bombay.

SHRI S0MNA1H CHATTERJEE: That 
faduidhr conecL You were ovemiM. That 
Is correct now.

SHRI MANMOHAN SINGH : Ttie sec
ond thing thatlwant to siQf is this. This bank 
has been kept under watch.

I am not reveaHng any secret 
because tlwre were suspicions right ftom 
thee beginning that this bank had some 
oonnoctkNis wlh Pakistan. But you cannot 
hangaperaonoranlnsfltuttonmaralyonthe 
basis of suspiekm. We are a sodaiy which 
tricas pride In being governed by 0ie rale of 
lnvaliioughthoiaiMiaiuipicion.th«th8ra
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were no indications that this banl< was then 
indulging in any of these things.

Then, as a matter of abundant caution, 
the Reserve Bank and also our Intelligence 
sgendes throughout itept a watch on the 
activities of this banlt. Now. the question 
artees, why are we trying to make an aitlfi- 
dal distentton between the affairs of the 
Bombay Branch and the affairs of the BCCI 
outsMe? Quite honestly, the resources at 
our disposal • Reserve Bank and our intelli
gence agencies • are not so extensive that 
we can polkse the activities of the BCCI all 
over the world. Let me also say that at one 
time there was not a sympathy for the BCCI 
in the Third workl. Only two or three years 
ago. they opened a Branch In China.

lean also mention the Third WorM Foun- 
datton which was financed by the BCCI. It 
was veiy active in many of the Third World 
causes.

hjpw, a reference was made to the distin
guished former Presklent of Tanzania on 
the ftoor of this House who got the Third 
WorkI Prize.

Now, are you going to suggest that Presi
dent JuHus Nyersre was a tool of the CIA that 
ha waspaddlingdrug nrwney. I think if you do 
K. you wouU be Insulting one of the greatest 
personalities of the Third Worid Countries.

As far as I am concerned, when I be
came the Secrstaiy-General of the South 
Commission, the Third Worid Foundation 
had promised to give to the South Commis- 
sk>n 4,00,000 dollars. [Intenruptions] The 
third WortdFoundatton had agreed to give to 
the South Comntisshm 400,000 dollars. 
When I became the Secretary-Oenefal, for 
soma reason or the other, they never ful- 
fiOed the promise also.

SHRISOMNATH CHATTERJEE: They 
ww« scared of you.

8HR1MANMOHAN SINGH: For what
ever It It, ttM vwy fad that the Third WorW 
FoundsHon WM Bupportad by t he BOFI and

because South Commission was supported 
by the Third Worid Foundation and there- 
foiB the Chairman of the South Commission 
thereby became a tool of the CIA or of drug 
laundering and all these things, I think we 
are trying to read many things into these 
things. Investigative Joumaiism has a place, 
but a tot of things which are being saM quite 
honestly, these are not things which are 
being substantiated by the fact (rf the case.

Now references were made to the in
vestment by non-resMent companies or a 
particular group of firms was referred to; 
references were also made other f^-R esi- 
dent Indian. I feel saddened the way these 
references were made. We have today a 
large amount of non-resktent deposits bi our 
country; these are 11 billion dollars. Now if 
this becomes a norm In this country that 
anylMdy who keeps deposits as a Non- 
Resklent Indian, he is dubbed as a person 
who Is laundering black nwney...

SHRI SOMNATH CHATTERJEE: No
body has saM.

SHRI MAI4M0HAN SINGH : You may 
not say, but this is bound to t>e read into It. 
Now this sort of athing, I think, is going to do 
an irreparable damage to the reputation of 
the Indian banking system.

Now, we have looked Into the activities of 
the Bombay branch. I may also say that 
there was a suspteion and therefore on a 
number of occastons investigattons were 
madebythe Reserve Bank of Imfla, toother 
agencies and references were made to 
what adton was taken by the Enforcement 
Diredorate In 1986. it Is true that they 
vtoiatedthe Foreign Exchange Regulattons 
Ad; that there were forged signatures; but 
theguHty party was a Travis agency; and I 
may mentton that the case of a forged 
passport was not turned out to be tnje when 
this matter was Investigated by the Advisory 
Convnlttee; that the same Enforcement Dl- 
ledorate couU not substantiate that these 
people were having forged passports; in 
fad, at least 40 people appeared before the 
Advisory Board. They, in tad. were pitgrims;
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thay, in fact, had gone for a h«4.1 think, what 
was therefore said about them was not 
correct. R is true that they, I thinit, did not 
sign and therefore thunt) signatures or 
fwged signatures were there on theirtwhalf; 
lxititlstiuethatthesepeopiedidTravts;that 
they were genuine tiaveiiere. So, I thinic the 
aiiegation made by the Enforoemsnt Direc
torate, was not substantiated before the 
Advisory Comrhtttee. I aiso teit you that I 
have great regards for our Enforcement 
Agencies, but, sometimes, they are also 
carried away by over enthusiasm. There
fore, it is the bounded duty, i thlnit, of this 
House that, when dealing with the citizens of 
ourcountiy, we should ieveiwld charges
against those who have no chance of de
fending. Reputations are made; reputations 
are marred. References are same in this 
House. The privileges of the House protect 
us for saying whatever we say. And Ithlnic It 
win not be a good day if these charges are 
made without valid basis.

Similariy, references have been made 
about the State Banic of incfia’s deaHng, 
about the Syndicate Bank of India's dealing. 
Let me say. I do not see anything wrong with 
the State Bank of India or any other Indian 
bank having corresponding banking rela- 
tkNis with BCCI so long as BCCi remains 
here as a scheduled bank.

There were normal activities. These were 
entered in good faith. Now, if it turned out 
that the BCCI was indulging In certain unde
sirable activities, that, ipso facto does not 
cast a doubt on the Integrity of our bankers 
be It the Syndicate Bank or any other. They 
may have made mistakes, they may have 
losses. But IttiInk to impute motive that they 
were pari of a gang to defraud this country 
to launder Mack money, I think that charge, 
I cannot accept I strongly repeat M.

SHRI80MNATHCHATTERJEE: There 
Is conpMe mlsunderstamfttg. I saU, why 
should the nattonalsed banks Invest the 
money there? The money was invested by 
several other banks there.

SHRi MANMOHANSINGH; AH lean say 
Is, for Example. I have tooked into certain 
transacttons of the State Bank. It wouW not 
be prudent on my part to name indivkiual 
persons who were the beneficiaries or the 
subject matter of those no transactions. AH 
I can says Is. that the State Bank made 
money out of those transactions. I dW not 
see prima fade anything wrong with those 
transactions.

Now, therefore, my overall request to 
this House Is that whatever has been saM on 
theftoorofthishtouse iwouldtransmittothe 
Reserve Bank, to our Intelligence agencies. 
I may also inform the House that I have 
appointed, rather the Reserve Bank have 
appointed MA. Blilinwria and Company to 
do a comprehensive au(tt of the activities of 
the Bombay branch right from the date of its 
inceptton. Therefore. If any hon. Member of 
this House has any information having a 
bearing on the conduct of this BCCI Bonnbay 
operations, kindly he may make It available 
to me. I woukf have It Investigated.

About the other aspects, the security 
aspect. I have myself been in touch with the 
chiefs of the security organizattons. I woukl 
not like to divulge, for example, w;hat they 
havetoU me, but they have assured me that 
they have been ware of all these things that 
are going on, that they have been alert and 
that although a kit of suspicton does exist, 
quite honestly as of today I think, no def initt 
proof of the BCCI having done something In 
our country has been found. Wedo not have 
that prod. But I think as I have saW. there 
cannot be any finality about these things. 
WewouMbeveryalert.Vanylnlormatk)non 
these aspects becomes available here, 
whosoever has the informatton. through the 
Senate inquiry or the Bank of England ln> 
quiry. I think we would pursue K. We are not 
in the business of cover up operattons.

As I saU, ex post facto It appeare today 
that It was a mistaka to have brought the 
BCCI mto this country. But I think from this 
one shouM not oondude tl)at thOM who 
l>rought It were naoeaaarlly guided by
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consideration. I think that, that would not t>e 
true of those who wanted to bring the Banic 
in 1979 or those who brought it in 1983.

With these words, I thank the hon. Mem
ber for giving me this opportunity to expiain 
the position.

t now request the hon. Shri Jaswant 
Singh not to press his nwtion.

SHRI BHOQENDRA JI4A (Madhu- bani) 
: But you dkJ not respond to the amend
ments. The news item has been there., that 
several top ranking persons in the several 
stages have been emptoyed. He dkt not 
reply toll

Second, I think in view of the suspkdon 
already created, wouM It not be better to 
dear the admlnistratton and to refer the 
questton foradJudk»tk>n? Appoint a JPC as 
has been demanded by my friend, Shri 
JasWant Singh.

SHRI MANMOHAN SINGH; I shaU ex
plain about It. My own view is, since it 
became a subject matter of leading newspa
per which Is the favorite of some secttons of 
this House, I think, 1 do not frankly believe 
that chUdren's sins shouM: be carried bank 
to their own parents. I do not propose to 
make those Investigations.

SHRI JASWANT SINGH(Chittorgarh); 
Mr. Chairman, Sir, I recognise that the House 
Is now weary of this discusston as it has sat 
fora tong time. But It is customary on such 
occaskms, firstly forthe mover of the motton 
to thank all those who have participated In 
the dtecusslon.

Thersatter, I am obliged firstly to reply to 
some of the poirtts that have been made and 
thereafter to re-state the core of my con
cern.

The hon. Member from Rajgarh, Shri 
Olgv4aya8lngh,WMthellnlSpeaker,fiekled 
by the Congrset Party. Unfortunately he Is 
not here now. He it unwelL He dM have the

courtesy to meet me to say that he will not 
be here. Therefore. I have to be very brief in 
replying to what he has sakl. I wonder as to 
why he was so pre-occupied with sexually 
suggestive phraseology. His inten/entton 
was largely of sexually suggestive phraseol
ogy. Though he dklhaveasomewhatlaborad 
and thrgkJ attempt at humor, his fixatton of 
sterility left me wondering whether it was a 
Freudian fixatton. But other than that, I do 
not know what he was speaking about be
cause he wandered on Bofors and he went 
on to Fairfax. He was concerned mors with 
history than with the nwtton itself. I do not 
want to go into all aspects of what he had 
sakl except one thing. He said that only one 
instance has been cited by me. I had given 
an illustrative instance. Forthe informatton 
of the hon. Finance Minister, I have with me 
a copy, which incklentally was not sent to 
me, it was sent to Shri AdvanI, of an internal 
audit dated 20th July 1989from BCCI, Bom
bay to BCCi, London, from Mr. Muraikiharan 
to Mr. Kapadia. It is about Swish trade 
account I do but want to go into the details 
of all this.

I am not really interested in sending it to 
anyone, if you feel that it is worthy to take 
note of it, please take note of it Otherwise, 
you can reject what I am saying. It is talking 
about Swier trade account starting wKh 5 
militon U.S.doHarsandgoingupto20 million 
U.S. dollars. Ail the paiticuiar are here the 
Finance Mister Is interested in this or 
not....[kitem f̂tions]

MR. CHAIRMAN: He has already re
quested you to forward a copy to him.

SHRI JASWANT SINGH: Sir. It is in their 
possesston. I doni have to fonward them a 
copy on documents which are already in 
their possesston. It Is a Memorandum and R 
Is apart of the bank's records.4lr)l«m49tfofl̂

luff). CHAIRMAN; He had already saW 
that he wlii refer al the issues to the RBI or 
to the Intelligence Agency.

SHRI MANMOHAN SINGH: Al issues 
that have been raised In the proper agen
cies.
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SHRIJASWANT SINGH: I am refening 
to what shri Digvijaya Singh has said. He 
said that only one Instance has been cited by 
me. There were numerous instances.

MR. CHAIRMAN: Mr. Jaswant înghjl, 
you said that whether the Rnanoe Minister 
Is Interested in this or not It is now of my duty 
to point out to you that the Finance Minister 
has already said that every point, every 
single point raised here, will be refened to 
the Reserve Bank of India or to the Intelli
gence Agency. So, do not say that he is not 
interested, {htenuptions).

SHRI SOMNATH CHATTERJEE: Will 
he let us know the result also?(/r7f«ffuptfon5)

MR. CHAIRMAN: I am sony to interrupt. 
I think It is also one of my duties to bring out 
the correct perspective in front of you.

SHRIJASWANTSIN6H: Mr. Chaimrtan, 
Sir, as you are now engaged In darHylng the 
iss\te6.»{k)terrupUons)

MR. CHAIRMAN; O. K. I wHI accept It.

SHRI JASWANT SINGH: You saM it sir. 
(Intem^ions)

SHRI JASWANT SINGH: As you are 
now engaged in clarifying the issues, would 
you also please tell the hon. Rnanoe Minis- 
terto let us know of all that he sakJ he will look 
into.

SHRISOMNATHCHATTERJEE:Hesald 
to send them to the R.B.I.

SHRIJASWANTSINQH:Allthe security 
Issues wU also be kMked Into. I wouM wish 
to know that having been looked Into, after 
that wouki the Parliament be enlightened 
with what has been looked into? And the 
consequences of that tooking Into?

I wouW not labour much on the interven
tion of Shri Digv|aya Singh because he Is 
not here. I have to spend a Mtle time on what 
tiw hon. Finance MnMer has saU.

Let me, at the very outset, share some 
views about the personal explanation that 
the hon. Finance Minister started his inter
vention with. I am immediately saddened 
that the hon. Finance Minister had to start 
with such a personal explanatton. I find It a 
matter of great objection when inslnuattons 
of this kind are being made against a young 
girl. I do not have the good fortune of 
knowing the hon. Finance Minister's daugh
ter. But he did once tell me about her. She 
Is studying In her own right. She Is following 
the footsteps of a distinguished economisL 
I hope that she will prove to be an equally 
distinguished economist in the coming years.

Therefore, It saddens me also person
ally that the hon. Rnance Minister shouM 
have found it necessary to provide - what I 
think is a veiy gractous gesture on his part, 
but wholly unnecessary- personal explana
tion because as Members of Parliament and 
Ministers of the Government, whichever 
Government attempted to provkle answers 
to some insinuatton or suggestion made 
every time that something appears in what
ever newspaper, then the Journey will never 
end. There is a refined Arabic saying on this. 
If everytime you hear about the caravan 
were to stop, tt will never reach its destina
tion.

It does sadden me and I feel..

MR. CHAIRMAN: Shri Jaswant Singh, 
does it have anything to do with the BCCI?

SHRI JASWANT SINGH: It does. He 
started with K. He gave a personal explanc- 
tton because he was really feeling about It

MR. CHAIRMAN: But, I think, that has no 
direct relevance with the BCCI case actu
ally.

(Mem^/Uons)

SHRI SOMNATH CHATTERJEE: He 
appreciated the gesture on his part because 
he felt the anguish.(Aitimf)MEMî
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MR. CHAIRMAN; Ithinkwe shouldgrace- 
fuNy accept what he has said and we should 
not bring the hon. Finance Minister's daugh
ter Into the proceedings.

SHRIJASWANT SINGH: He mentioned 
It. I am only sharing his anguish. {Interrvp- 
tions)

SHRI SOMNATH CHA7TERJEE: No
body has brought H{lntermptlons)

MR. CHAIRMAN: It would be more grace
ful if you share tt privately with him later on 
instead of recording in the proceedings.

(Interruf̂ ions)

SHRI JASWANT SINGH: In the sub
stance of the interventions of the hon. Fi
nance Minister, I would share that he went 
into the events into the chronology of the 
opening of this bank. And I welcome two 
statements by the hon. Finance Minister, 
that, now, in retrostpect, he finds that the 
opening of this bank was possibly a mistake 
and tt Is reassuring to leam that the bank 
was kept under watch, partteulariy the Paki
stan aspect of Its linkages.

I am saddened when the hon. Finance 
Minister in an intervention said and he used 
some strange adjectives about what I and 
my good friend Shri George Femandes had 
said and he called them unrestrained inter- 
ventkms and he suggested thatthesecaused 
irreparable damage. The Impiicatton is. Sir, 
that there is some kind of prerogative about 
responsibility that the observations that we 
make are always damaging but the obser- 
vattons made by the Treasury Benches or 
their activities are not damaging, (tntemp- 
Uon^. I am constrained to make an obser- 
vattononthls because It Is both avery strong 
adiecthreforthe Finance Ministerto use and 
an uncharaderisticaBy closed conclusion to 
draw. If what we say, which Is in accordance 
with what you wish to hear or that whteh 
piaasesyou and only that with which you 
agrM and only that Is good, then Idonlthink 
thin atsambly wfilch is an assent>ly of dis- 
awil and dtocusskm wW have any meaning

at all. {bitem^ions): And I am sure that is 
not the thesis that he wishes to propound, 
yet that is impresston that he has left with us.

Similarly, when he said about NRI invest
ment and his suggestion that our reference 
to NRI investment causes —  and he again 
used this word —  irreparable damage, it is 
not the correct expression. We have here 
two concems, it is the twin concems that are 
in confltet; as a Finance Minister I can well 
understand that he is interested In getting as 
many non-resklent Indians to invest in India 
as he can prudently find.

SHRI SOMNATH CHATTERJEE: Black 
or white.

SHRIJASWANT SINGH: Biackorwhite, 
I mean, the cotour of the money being 
indifferent. But that is another concern. I 
wish to share tt with the Rnance Ministerthat 
there is a simultaneous concern about the 
basic health of our instituttons and I am not. 
for a moment, suggesting that the Finance 
Minister does not have that concern, he 
does indeed have it end when he referred to 
questionable non-reskfent Indian invest
ments, it is not because we doni want them 
to invest, it is the totality of conf ktonce about 
India whteh will achieve both the health of 
the institutions as also enhanced and con
tinuing investment by the overseas and non
resklent Indians. Otherwise, this kind of an 
Investment by a non-resident Indian is a 
very fragile, inherently fragile investment

SHRI MANMOHAN SINGH: I wouM like 
to point out that this particular trensactton 
relating to 1982-83 was In fact investigated 
by Shri Bhure Lai himself. He went round the 
gtobe to find proof of this, he dU not find 
anything to sut>stantiate it

SHRI JASWANT SINGH: I doni think 
that was my point at all

SHRI MANMOHAN SINGH: The point I 
am making is that you shouM not be making 
aHegatton aboutthese accounts if you do not 
have the facts. Ithlnktdamages our Image.

SHRI JASWANT SINGH: I do not know 
to which aHegatkm he is referring to. (Intor-
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rupUons). I do not know, Mr. Chairman, to 
wtwt al*oation the hon. the Finance 
tar Is retoning.

SHRi JAQDI^HTYTLER: Ftattlous alle
gation.

SHRIJASWANT SINGH : I do not 
know. {IntBmipaonit.

MR. CHAIRMAN: Kindly don’t inter
rupt

SHRI JASWANT SINGH: The hon. 
Minlsler of state who wishes to Intenwne 
was In fact not present when I had my 
Intervention made. So, he is really in no 
position to tea me what I have said and 
suggested because the hon. Finance Minis
ter....

SHRiJAGDISHTYTLER: Fromwhat 
I heard after hearing the Finance Minisler, I 
think It is al fkKKIous (InlemyMMW).

MR. CHAIRMAN : Kindly doni Intor-
rupl.

SHRI JASWANT SINGH; The 
hononMe Finance Minister has suggested 
that I made a kind of alegaUon. There Is no 
alagatkm. In fact hi nv •mil* Meiventkm. 
I haidiy used a single name or a single 
peraofuMy. Thetefore. to say that there are 
some questkms that have arisen about In
vestment, I don't even refer to an official of 
the Government of India.

aiUWhra.

IdU certainly rafortotheinsttution of the 
Enforoement Directorate and for the hon. 
Finance Mkiisler to run down an officer of 
the Government of Indta who Is stM in serv
ice, is not oofiecL

SHRI MANMOHANSmgh: I am not run
ning down anytXKty. I am quoting the same

officer who went abroad and dU not find 
evMence to substantiate that these Inves- 
ton tiave, in fact, laundered money.

SHRI JASWANT SINGH: This is the 
point which has t)een made t}y the interven
tionists fielded t>y the Congress Party, Isakf, 
K reaHy begs the questkm. It does not matter 
which officer Is connected with it, but the 
Enfoioement Directorate and todaywe have 
arrived at a sKuatlon wherein the Enforce
ment DIrsctoraie’s findings ars cok>rsd or 
alleged to be cotored. This Is a matter of 
concern to us. That is what I have saM and 
that is what I continue to si^. If you have a 
Diiectoraie Hke the Enforcement Diracto- 
rale and H it is used or found to be not 
acceptable for whatever reason, then we 
have Militated and enfeebled our Institu
tion and that was the concern connected 
with the public financial InstitutkMts. How
ever. the concern about the health of our 
Institutions is shared as much by the Fi
nance Minister as II has been shared by me 
But because of the tenor of the Interventkm 

and because of the interventhxw of most of 
the ruling party Members. I have to rellerate 
what I staited by saying that there le an 
imprssston that so far as publle financial 
instltuttons an concerned, establishment of 
guidelnes are neoessaiy and the hon. Fi
nance Minister did not touch that aspect at 
al. Afler al what Is wrong In wanting an 
enforceable, autonomous and dear-cut
__M-----------A___Al—  fun r l̂nrtUiri ^  Unanr^lQUiPMnM Tor Tn9 lUnciiofivig oi iinwlow 
lnstlulk)n8??The hon. finance MkiMar has 
not found reason to respond to that aspect 
What ooaalMe oMedkina does he have ta 
that He MmseV saw, the wW ask for evaiy-
til In* Am »--- ■---ininQ fflOK flflS D09f1 SwQ n0fflp| 10 00 lOONOO 
Mo. A l that we an saying Is that, al that has 
been saM hen be tooked. Into by a loM 
PirlamofitarvComfTriiloo Howlsthellook-f Wi IMH ̂  i If • WIIW* wwwwF MMW
big btto Impedad by Joint Parlannntafy 
Commlttae? M has not been made dear.

Sir, 1 am not aBoniplIng to soon only 
osDanng pomia nen. inoaaiwoinMigspe* 
kig inadsquaMy anawend, I would have 
been compeHad, under normal dreum-
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stances, to persist with pressing my motion. 
But I have given my word. In the Speaker's 
chamber, when it was decided that my 
motion be discussed under rule 184, the 
Minister of State for Parliamentary Affairs 
and others and indeed the hon. Speaker 
sakl: why do you not concede to thefactthat 
you wouM withdraw your motton at the end 
of the debate? So, I am bound by my word, 
and I seek the leave of the House to with
draw my motion.

[Interruptions]

SHRi BHOGENDfM JHA : Sir, I was 
present there in that meeting and since he 
hasgiven word, he is duty^wundtofulflU his 
word, but I reque^thls august House not to 
give him permisston to withdraw the motton. 
(Interruptions),

SHRI GEORGE FERNANDES: Sir, the 
House has to decide about the withdrawal of 
the n)otton. I was not aware that the hon. 
Member had made any commitment to the 
Speaker or that there was some kind of an 
agrBemeniiflhadknown,lwouklnot have 
given these amendments. My amendments 
were not meant forpresentatton. They have 
beengiven with seriousness, {kttempdonsii 
They have done that Job on behalf of BCCL 
(kilBnvptkma) Why shouW you barrack me 
when I am called to stand up here?

SHRI RANGARAJAN KUMARA 
MANQALAM: Wkdonotbarrackyou. (Intsr- 
njptiona)

SHRIQEORQE FERNANDES; He can
not withdraw the motion unless he has the 
permission of the House. (Infrrup- 
Voiuli............

SHRI RANGARAJAN KUMARA 
MANGALAM : May I Just point out 7 normally 
the understandkig arrived at the Speaker's 
Chamber such nMtters discussed in his 
Chamber are not leferrsd to In the House. 
One does not take the name of he Speaker 
•Kher. IhopehewouldnotmisunderMandif

I have saM that. It is understood that the 
various leaders and representatives of the 
various Parties wouM communicate to their 
Members whatever understandings that 
have taken place.

SHRi SRIKANTA JENA: I think, Janata 
Dal was not there In the consultation.

SHRI RANGARAJAN KUMARA 
MANGALAM : I do not want to take the 
names and the Parties which represented 
there.

MR.CHAIRMAN : Will you sit down 
please. Whatever that has happened in the 
Chamber has no concern with what hap
pens in the House. I think, whatever haf>- 
pens In the Chamber or whatever private 
conversatton, monok)gue or <flak>gue hekl 
outsWe has no concern in the House.

Now the point remains that before the 
main Motton is disposed of, the amend
ments have to be disposed of.

Shri Geoige Fmandes

SHRI GEORGE FERNANDES : Mr. 
Chairman, Sir, we had no informatton to this 
effect and we dM not want to get involved In 
this controversy. I had written a kMig letter to 
the Finance Minister and I dU not nnention It 
here. But the reply of the hon. Finance 
Mbilslerto the debate here does not sug
gest any sohitton. In his previous statement 
he declined to reveal the Informatton or 
facts, he has not provided any additional 
Information.

We, therefore, reject his reply. If some
one thinks that this issue has come to an 
end, he is mistaken. This issue wHI continue 
to be raised inside and outside the House. 
We wmcoNectevWence relating to the issue, 
raised here and plaoe It before the House.

We do not want to paiticipale in the 
oracMdinos of tfiA Houm



21.04 hrm.

(shrl George Fernandes and some other 
Merhbers then left the House)
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SHRI SOMNATH CHATTERJEE: W« 
ara against this BJP-Congress-l aHlanca. It 
IsaoainsttheinterBStofthecountry. Thar»> 
fore. In protest we wak out
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(J iK ). 1991-92 
SEVERAL HON. MEMBERS: Yes.

MR.CHAIRMAN : The motion stands

MR.CHAIRMAN : Matters under Rule 
377 win be takm up at the end of the day, at 
theendofthetNjsinessoftheHouse, If you 
still got enough eneigy to be here by then.

21.12 hre.

21.05 hrm.

ShriSomnathChattoijee and some other 
hon. Meirbers then left the House.

MR.CHAIRMAN: Now I put the amend
ment Nos. 12 and 3 moved by Shri Geoige 
Fernandes to the vote of the House.

AmentAmnts No. 1 toSwenputm d 
negaOved.

MR.CHAIRMAN: Shri Chltubhai Gamit, 
are you withdrawing your amendment?

SHRI CHITUBHAI GAMIT: I seek leave 
of the House to withdraw my amendmant

MR.CHAIRMAN: Has the hon. Member 
leave of the House to withdraw this Amend
ment?

SEVERAL HON. MEMBER: Yes. yes.

rrm mrmnonmrn waSf oymaye, 
vMnkaiim.

MR.CHAIRMAN : Shri Jaswant Singh 
had already moved for withdrawal of his 
Motion. I presume the House gives him 
pemrission to withdraw H

JAMMU & KASHMIR BUDGET • 
GENERAL DISCUSSION AND DE

MANDS FOR GRANTS (JAMMU AND 
KASHMIR), 1991-92

lEnglshl

MR. CHAIRMAN : The House win now 
take up General Discussion, and Voting on 
the DemandsforGrants in respect of Budget 
for the State of Jammu and Kashmir for 
1991-92.

Shri BhogendmJha tabled Cut Motions 
to Demands for Grants. He is not present

Motkm moved:

That the respective sums not ex- 
oeedng the amounts on Revenue 
Account and Capllal Aooount shown 
In the Fourth column of the Order 
Paper.be grantsdto the President out 
of the ConsoNdated Fund of the Stale 
of Jammu A Kashmir to oompMe the 
sunMneoessaiytodafiaythechaiges 
that wM oome In couite of payment 
during the year ending the B ill day of 
March. 1902, in respect of the heads 
of Dsmsfide •ntsiwl In thA •eoondVillwiW Wf MiV
column thateof agalntt Demands 1 to 
27."


